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LOK SABHA

Wednesday, February 20, 1963|Phal-
guna 1, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr, SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS

Setting up of Universities

+
[ Shri Subodh Hansda:
e31, J Shri S. C. Samanta:
=IJ Shri B. K. Das:
[ Shri M. L. Dwivedi:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that estab-
lishment of Universities has been put
off by the States as desired by the
Central Government due to the emer-
gency;

(b) if so, the number of such uni-
vorsities put off;

(¢) whether construction of any na-
tional institute has also been put off;
and .

(d} what is the total saving due to
ihe putting off of all the universities
and national institutes?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (d). Informa-
tion is being collected and will be
laid on the Table of the House as
soon as it is available.

Shri Suboedh Hansda: May I know
whether Government have any infor-
mation regarding any curtailment of
the allotted amounts to the universi-
ties and, if so, how the universities
are going to make up that cut?

2686 (Ai) LSD—1.
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Dr. K. L. Shrimali: It is a question
which relates to the future. Adjust-
ments will have to be made by the
University Grants  Commission. I
cannot exactly say how those adjust-
ments will be made in future,

Shri Subodh Hansda: The Minister
has stated in reply that information
is being collected. Part (c) of the
question was whether the construction
of any national institute has also been
put off Has the Minister no informa-
tion as to whether the institute will
be duly put up and simply the con-
struction has been postponed?

Dr. K. L. Shrimali: As I under-
stood it, the question was whether the
construction of any national institute
has been put off. There are some na-
tional institutions under this Ministry
and various others under other Min-
istries. In my own Ministry, construc-
tion programmes have been postponed
with regard to some of the institu-
iions. We have tried to ensure that,
as far as possible, the essential pro-
grammes are not curtailed, though the

construction programme has been
staggered.

Shri A. N. Vidyalankar: Is it not
the policy of the Government that,

as far ag possible, educational schemes
should not be put off even during the
emergency?

Dr. K. L. Shrimali: The general
policy is that though there may be
some adjustments in the field of edu-
cation, education as a whoie has to
be strengthened and not curtailed
during the peried of the emergency
and even afterwards.

Shri Bade: The Mirister has just
now stated that information is being
collected from the States May I
know whether the Universily Grants
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Commission has recommended to
Madhya Pradesh. Government that
Indere and Gwalict universities should
not be started?

Dr. K. L. Shrimali: Neither the
University Grants Commission nor the
Ministry of Education has made that
recommendation. This subject was
discussed at the Natonal Develop-
ment Council where several sugges-
tions were made. One of the sugges-
tionz was that perhaps new univer-
sities and arts colleges need not be
opened. It was merely a suggestion
made to the State Governments. We
do not know to what exient the State
Governments have accepted it. As [ar
as 1 am aware some of the State
Governments are going uhead with
opening of new universities.

Shrimati Renu Chakravarity: In
view of the fact that the cpening of
new universities is going to be put
off, mey I know whether tae students
who would be coming iuto those uni-
versities would be pcrmtted lo go to
the rx:sting universities or wiii there
be this attempt always to curb new
admissions 1o the colleges?

Dr. K. L. Shrimali: This n.atter was
also discussed and 1t was suggested
that c¢ouble shifts eic. should be
arranged so that the students do not
suffor in any way.

Shri Ramanathan Chettiar: May 1
know whether Govermment have
under consideration the gquestion of
opening a new university in Madura
and whether that will take  place
during the Third Five Year Plan
period? -

Dr. K. L. Shrimali:
to decide about it.

Each State has

Commonwealth Scientific Committee

*32. Shri Shree Narayan Das: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) wheth'er the proceedings of the
Commonwealth Scientifie Committee
which recently held its session in
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India have been studied by Govern-
ment,

(b) if so, with what result; and

(e} what are the important conclu-
sions or recommendations made by the
Committee which have some bearing
on our working of national research
institutions and organisations?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir. The proceed-
ings have not yet been received,

(b) and (c). Do not arise.

Shri Shree Narayan Das: May 1
know whether the Government of
India participated in the deliberations
of this Committee; if s0, what was the
mature of its participation?

Shri Humayun Kabir: The Confer-
ence was held here and, naturally, the
Government of India participated in
it. It sent a number of delegates who
attended the Conference and made
arrangements for the Conference,

Shri Shree Narayan Das: May I
know whether any specific subject was
raised by the Indian Delegation in
that Conference; if so, what was the
subject?

Shri Humayun Kabir: Generally in
these conferences the discussion is
about the organisation of scicntific re-
search, the exchange of technical in-
formation, closer contact between
scientists of the Commonwealth coun-
tries and discussion on the technical
aid programmes. All these were dis-
cussed. We are awaiting the minutes.

Shri Sham Lal Saraf: May I know
if the presence of scientists of inter-
national repute in this country has
been availed of for getting the benefit
of their experience and for the fur-
therance of the national scientific in-
stitutions?

Shri Humayun Kabir: It is obvious
that when scientists of repute come
to this country and discuss with our
scientists, there is always mutual ad-
vantage.
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Education during Emergency
+
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
*33, { Shri P. R. Chakraverti:
| Shri Sivamurthi Swamy:
| Shri Sidheshwar Prasad:
| Shri Ramshekher Prasad
| Singh:

Will the Minister of Education be
pleased to state:

(a) what reduction has been made
in the expenditure on Education in
view of the emergency;

(b) how this reduction will affect
the working of Government aided pri-
vate institutions;

(c) whether the reduction has
affected the primary and basic edu-
cation also; and

(d) if so, in what manner?

The Minister of Education (Dr. K. L,
Shrimali): (a) A reduction of the
order of Rs. 2.20 crores has been made
in the current financial year.

(b) The reduction has natural'y re-
sulted in curtailment or postponement
of some of the activities and schemes
of the Government aided institutions.
The cuts are not likely to affect their
essential activities.

(c) and (d). There has been no
rephasing of the primary education
programme. Steps have been taken
to ensure that the targets fixed for the
Third Five Year Plan for enrolment
of children in Class I—V are achieved.
The State Governments have been
advised to introduce double shifts and
increase the pupil-teacher ratio,
wherever feasible, to minimise the
effects of any possible cuts in their
budgets.

Shrimati Savitri Nigam: What are
the particular subjects or schemes
which will suffer from a cut because
of the major cut of Rs. 2.4 crores?

Dr. K. L. Shrimali: A list of items
affected by the curtailment was given
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by me in reply to Unstarred Ques-
tion No 1031 on the 23rd January
1963 in the LYK Sabha and I shall
request the hu=. Member to refer to
the detailed 1is\w:vhtch was supplied.

Shrimati Savitfi-Nigam: May I know
whether this cut has been made for
this Budget year only or will it be
effective during the whole of the
Third Five Year Plan period?

Dr. K. L. Shrimali: I am saying this
about this year. The question is with
regard to this year,

Shri S. C. Samanta: Is Government
aware that due to this reduction the
State Governments are putting condi-
tions about upgrading of high schools
to multi-purpose schools saying that
they will not receive any kind of
help? )

Dr. K. L. Shrimali: This refers to
the Central Budget. I do not know
how it affects the State Governments’
Budgets.

Shri Koya: May I know whether
Government is aware of the fact that
some of the State Governments are
not allowing even a single lower
primary school because of this cut?

Dr, K, L. Shrimali; As far as I am
aware none of the State Governments
has discouraged the expansion of pri-
mary education. In fact, we have
very clearly requested the State Gov-
ernments to continue to expand the
programme of primary education. If
the hon. Member would kindly bring
any such instance to my notice, T
will refer the matter to the State
Gove'rnment.

Shri Jashvant Mehta: May I know
whether the University Grants Com-
mission has issued any directive to
the State Governments to the effect
that a new grant will not be given for
new colleges?

Dr. K. L. Shrimali: No, Sir.

Shri Vasudevan Nair: In view of
the tight financial situation has the
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Central Government advised the State
Governments to iz jyose additional
fees in schools or to collect education
cess? v

Dr. K. L, Shrim= 4: We have writ-
ten to the State  Governments to
explore the possibil'ty of levying edu-
cation cess. With regard to the
earlier question aBout new colleges,
1 might say that 1h» University Grants
Commission normally does not give
grar's for the opening of new col-
leges, They give grants for develop-
ment purposes and that will not be
ruled out, I just wanted to make
that clear.

Shrimati Renu Chakravartty: In
wview of the fact that there is a very
big gap between boys' education and
girls' education, is it a fact that free
studentship for girls up to class 8 and
in some places up to matriculation is
going to be withdrawn and the special
incentive programmes in the States
are also going to be curtailed?

Dr. K. L. Shrimali: No. None of the
facilities is going to be withdrawn.

Shri D. N. Tiwary: May I know
whether in the matter of education,
any directive or advice has been sent
to the State Governments to follow
and if so what ig that?

Dr, K. L. Shrimali: As I said, we
have given a clear directive with
regard to primary education. I have
explained it very clearly that they
have been requested not to stagger
the development of primary educa-
tion and in fact, that every possible
effort should be made to keep up the
tempo which was created in the first
two years of the Plan,

Shri Sonavane: May I know whether
12 reduction of Rs. 2.5 crores in the
~wpenditure on education has affected
in any way the present facilities for
the Scheduled Caste and Scheduled
Tribe candidates studying in the col-
leges?

Dr. K. L. Shrimali: No; not specifi-
cally.

Mr, Speaker: Next question.
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Pakistani Infiltration in Assam
+
Shri P. C, Borooah:
Shri Subodh Hansda:
*34, { Shri B. K. Das:
| Shri M. L. Dwivedi:
|_Shri Prakash Vir Shastri:

Will the Minister of Home Affairs
be pleased to state:

(a) the latest position with regard
to Pakistani infiltration in Assam; and

(by in which disiricts ¢f that State
the infiltrants are in considerable
number?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) The position has
shown improvement, There is now
no large scale infiltration.

(b) They are mostly in the six
plains districts of Brahmaputra wval-
ley.

Shri P, C. Borooah: May I  know
whether, in wview of the national
emergency, more effective measures
have been evolved and adopted to pre-
vent further infiltration of Pakistanis
into Assam and also to deport previous
infiltrants and to prevent any over-
stay of proper visa holders and if so,
to what extent thev have been effec=
tive?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): The question, I
am sorry, is not quite clear to me.
Perhaps the hon, Member wants to
know whether any effective steps Lad
been taken recently to prevent further
infiitration, If that is so, I would not
like to go into the details as to what
action has actually been taken. But,
effective and definite steps have been
taken to prevent it.

Shri Subodh Hansda: Is the Govern-
ment aware that the local population
is responsible for this infiltration and
if so what steps have the Government
taken to see that such things do not
happen in the plains areas?

Shri Lal Bahador Shastri: Some
steps will definitely be taken. But, it is
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true that it is not sp easy also to
deal with the local people unless you
can specifically prove that they were
trying to harbour those people.

ot SETER e o fogAr g
FAT ST A gy AL &1 o i waw H
wFT a% go arfawfaal 1 g
T A A2 A1 AT | S
argat g fF 9 & o7 aw fea farer
s 9% & 717 fraa arfseat agt mi
Iy &, AT 3y fawrer | gaAt afys
i A

Sl W agGT TR A FTHr
AN agT T & 1 fETr oy T
FAFR! T TTATT F 72 &7 AAT AT
gFar ¢ | foasr gu e Afag 38 2
TR WIAT G FEA FT JFT e
aifgd | gw wed & fr gm ama 7 9
¥ mifefeges & afw &wem 7 77F
afew o &0 F1 AT ATAT & IT9T
T3 AGEL § WY WIAT ATq FEA &7

il

Shri Basumatari: May I know whe-
ther it is a fact that a large number
of infiltraters from Pakistan, number=-
ing about more than 7 lakhs, had been
enumerated in 1961, who could not
prove in 1951 and were recorded as
illegal infiltraters and refused to be
taken jnto the Census and enumerated
and, if so, what steps Government
propose to take against those who had
been enumerated without proper

proof?

Shri Lal Bahadur Shastri: 1 am
"sorry that the guestion is not clear.
But the hon, Member knows that a
second census has taken place. The
hon, Member is talking of the census
which was held ten years before, but
the next census has been held, and
accurate figure; have been produced
a3 to what the number of the infiltr-
ants would be. At present, the figure
hag already been given—we have said
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that roughly it would be between 2§
and 3 lakhs. I cannot say it definite-
ly.

Shri Hem Barua: May I know whe-
ther the attention of Government has
been drawn to a recent statement
made by the hon. Speaker of the
Assam Assembly to the effect that
three lakhs of foreign nationals from
Pakistan have entered into Assam, and
that the State Governments have suc-
ceeded neither in locating these un-
authorised entrants nor in finding out
the activities that they are indulging
in, and if so, what steps have been
taken by Government to  ensure
security in this strategically important
and sensitive area?

Shri Lal Bahadar Shastri: I do not
know; 1 have not seen the statement
made by the Speaker of the Assam
Assembly. ..,..

Shri Hem Barua: It has been made,
and it has been commented upon also.

Shri Lal Bahadar Shastri: But I can
say that positive action has been taken
during the last two months, I have got
the fizures. About 1313 people were
arrested and 972 prosecuted. And
more or less the same number were
econvicted. A few were acquitted. And
pome cases are pending trial. So, it
means that every month a proper
watch is kept, and whenever neces-
sary action is taken month by month.

s WETIET W 0 HE 9T &7
IHT ATIT ¥ AT | WA HHET AT
Faemar 4t {5 IaAT e § afEeaeEr
OTATH B WTET &9 U7 | 39 FEdr &7
Fat fafraq g9 ®§ oA &7 AT 1 F
AT AreaT g fF o waE o &l
fgife gear 2 f 5% & o= &7 faoer
arTE A A7 g% § A1 a9 e oy
¥ 7g a7 & AT IAET a9 A &7
oI 9T I= 0T TueT FLAEE !
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Shri Hem Barua: It is a matter of
foreign national not Muslims.

{1 TS qETYT A AL IALH
qrffeardt qfes wm &4

Some Hon. Members rose—

Mr. Speaker: If those infiltrants
cannot be restrained there I find that
the Members here are also presenting
the same difficulty. This is a delicate
question. If some facts cannot be
given by the hon. Minister, that
should not be insisted upon under the
present circumstances. I would appeal
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to hon. Members that there are cases
where it is not possible to give every
bit of information. For instance, hon.
Members cannot insist that the num-
ber must be given in this particular
case. That ig not possible,

National Discipline Scheme

+

Shri Bhak{ Darshan:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri Sonavane:

Shri D. C. Sharma;

Shri B. K. Das:

Shri Subodh Hansda:
Shri P, R, Chakraverti:
Shri Bade:

Shri Marandi:

Shri Heda:

Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:

L ———

——

Will the Minister of Educatiomn be
pleased to refer to the reply given to
Starred Question No. 436 on the 23rd
January, 1963 and state the progress
made so far in the implementation of
the decision regarding the introduc-
tion of National Discipline Scheme in
the schools throughout the country.

The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): The progress made tqzdate
is as under:—

(i) Two Training Centres for
orienting In-Service Physical Educa-
tion Teachers in the new programme
have been set up at Punchkula (Pun-
jab) and Meerut (U.P.) for training
1050 persons;

(ii) Two more Training Centres that
are likely to be located at Indore and
Rajpipla (Gujarat) for training fresh
Instructors under the programme are
scheduled to start functioning at a
very early date;
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(iii) The Syllabi for School students
and for orientation courses to teachers
under the Emergency Integrated Pro-
gramme of National Discipline and
Physical Education have been worked
out.

Y g T : A, AEE TAT
St FggIatdag oo § fr g ot
¥ g WA T 19T F FATA FY
fres frgrarar ar SadtT 3 ¥ amaar
&t fasit & ot Fav 7€ wr Ay 7 A
2 fF o7 ¥ o5 57 & 77 frarad| a11
F AT 6T § ITH 17 A Fear I AR
q1E ¥ 9 g 39 AT A9 ¢
Shri M. R. Krishna: There is ab-
solutely no delay on the part of the
Ministry. We have to ask the State
Governments whether they are willing
to have the schemes in their States
We are at the moment training people
who are in service, and we are also
irying to train nearly 6,000 people
fresh for taking up this movement.
So there is absolutely no delay on our
part.

Y A A A, oy g
FAT AT ZT I AT 41 5 349 e
H o do Hro 71 Y A AW FIEA
e Ia+r  aAfegfaa ¢ faar srm
wfew 3 1 fat a2 9t ©F w57
I FY gF A wfawer AT ¥
T fF go dro o w1 wifaer ¥
oy st ) & srawr Smgan g fE
Freafas feafq 7w & 7

frer |t (310 siwTE) ¢ %W
A 7 feda fafredt 1T qepdem
fafreetr & maT ST @ ¢ 1 &2
TRz F Y 34 AT § T o
& | afefeafa 7z & fF o T g
%1 o & fF gr qu st 3 # Ja1
£ wR A8 T WA ¥ GE@Er Ferr
4 | gafar ot @ D9 S e
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T ¥ a7 Tarsw § #HifF g7 T=y
& fr gart oAl ¥ Fory ofr a=4 99
aaw! fafowe qaFaa &1 g faw
R ] e Fefaee e ¥ A
B HT g Qo HTo Ao F AT 3T
wift afcfeafy a7 & fF For 9 724
FTAIA & | T AT ATEIR T AIH
far 9 ¥ 7T 3, &7 T 9% 7R
3% fa7 #rw oy sy oY £ 77 H 3w
aFF AT &0 ao @ faer s awAr
g1 9fFe Far AR sy Aww §
fema fafreedr & ama wafac 2 wrg
SR F s Fa g R frgga
¥3 g g ATAs # g s |

Shrimati Savitri Nigam: May I know
whether the number of traineeg who
are going to take training in these
centres will be sufficient to start the
training in States which have accept-
ed this programme?

Shri M, R, Krishna: In addition 3o
those people who are already doing
this type of work, there is a scheme to
train 6,000 people more, and later on
the number may be increased.

Shri Subodh Hansda: I understand
from the statement of the Parliamen-
tary Secretary that only four centres
have been opened, all of them in
Western India. What is the difficulty
«f Government in opening such centres
in eastern India?

Shri M. R. Erishna: We have to open
these “centres in consultation with
State Governments. Some of them like
West Bengal and Bihar are not very
keen on introducing this scheme there
They want to continue the old ACC
and NCC schemes, Therefore, we are
not able to start the centres in  all
the States at this time.

= swTm AT WA U 0e-
AT FIT R AT 21T Hrag-
FATHT HIHT F gU Farea1 747 wgrw
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¥ fogm sfqqzw § ag aowmm a1 fF
afem & afafe wreed & gg A<
WECAYU FAT T TAFT w39 &
X @I AT | FATH A awaT
fesaasg § wfan froaw w7 famn
AT 8, afs &, A1 SERr w9vEr aqng ?

To oMWY : o7 2T, gT AT F
Firw ® w1 @ & 5 3w & e A
H¥Yag &z @@ o@ig | o9E §
LA OF &7 @@ § AN E |
e # fasteng ¥ ouw @
g w1 fearfrr st w g w1
g A TF FeR @l W W8
guTdr F e 7z @ gw 7 O 3T
faer v fow & ==t o1 samET T w5
9% | g TG IW a9 F o
wgr e wdt § 99 F1 A9 & S
e I (e ¥ ww i
ug ¥E @ o7 @ & |wIT ST §3
s ¥ faaeT fear gard wifaw @y
& f5 =Fal ¥ a3 99 q At a9
& UF Al gwar gAr A @ fomwt fw
g Ugd Afw ww w1 Tam
T A g7

=t aF : FT 9E 919 99 Tl 8
fous v & @@ § www A 0w
srarad fzar & f§ dmw (liasm
=m FEE & A, 4fg g,
T EE T oI AT ¥ omew wEw
F gL &I fagr mar & 7

TWo st : Tq *7 faaT mar
g M7 @it & SwETE HgAESTE 2
W g=AT &1 "af@ FO F1 Q7
gwed fqar &1 72T & 1 g9 gl
& fawar & fog A57 d=adig g
H WA € T w9 @ (59 A=

w5 wea feg fegey o oF
THo Hro Fio Fi ArAT & 59 H 59
9 FEf IS o wwr g f
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Mo SWET :  WEl aF A0 Hio
Hio FT Wrag § WAAIG FIET T
wTw 2 % g8 &7 F1aaT gfqadae w
AT FrAAT HE 1 T FET S THAL
# o & wfww wfasay saan #1496
Ffra<fadg gz Frfasi 8 | Awwer
fefawm =@ g357 @ & a9 g8
=wa TF g |

Shri H, N, Mukerjee: In view of the
fact that the universalisation of the
ACC or NCC facilities would neces-
sarily take a fairly considerable
amount of time, and ulso in view of
the fact that the National Discipline
Scheme has been found to be a very
cheap and at the same time efficient
method of introducing the ideas of
national integration into our children,
will Government take some very
special steps with regard to a State
like West Bengal or Bihar, where it
seems some difficulties are being ex-
perienced in the introduction of this
scheme? '

Dr. K. L. Shrimali: I am aware that
this scheme has been generally liked
and welcomed by the Members of
Parliament and by the people outside
also. Every effort is being made by the
Government to expand the scope of
the scheme, and, as I said, we are
discussing the matter with the De=
fence Ministry about the scope of the
ACC and the National Discipline
Scheme, and as soon as some  final
decision can be taken, arrangements
will be made to introduce physical
education on a compulsory basis ir all
the educational institutions right from
the sixth to the eleventh standards;
and, of course, NCC is being extended
in the universities.

Coordination of Scientific Research
+

( Shri Surendra Pal Singh:
Shri Subodh Hansda:
Shri §. C. Samanta:
Shri B. K. Das:
*36. £ Shri P. R. Chakraverti:
Shri Rameshwar Tantia:
i Shri Bishanchander Seth:
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| Shri P, C. Borooah:
Shrimati Savitri Nigam:
Shri M. L., Dwivedi:

{_ Shri D, C. Sharma;

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether it is a fact that the
high-powered steering committee for
co-ordination of scientific research for
defence has set up a special committe2
to formulate a programimne uvf produc-
tion of items urgently required for de-
fence; i

(b) whether the Committee has alsc
decided to create defence cells in three
national laboratories; and

(c) if so, what is the progress in
the matter?

The Minister of Scientific Kesearch
ang Cultural Affairs (Shri Nlumayun
Kabir): (a) The Steering Commitice
has recommended the formation of
Working Groups to consider defence
items and suggest suitable steps for
research, development or production

(b) and (¢). Yes, Sir; these wil
be created as and when necessary.

Shri Surendra Pal Singh: These
Panels or groups of scientists came in-
to being two months ago. May I know
if they have made any substantial con-
tribution up till now?

Shri Humayun Kabir: They are
contributing all the time. In fact,
more than 100 problems of interest to
deferive are now under investigation
in the different national laboratories.

Shri Surendra Pal Singh: Apart
from taking the help of the national
laboratories in this work, may I know
if any efforts are being made to utilisc
the services of the scientiste and
laboratories of the various universitie:
in the country?

Shri Humayun Kabir: So far as the
universities are concerned, they are
interested primarily in basic and theo-
retical research. Generally, applied
work will be done in the different
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laboratories attached to the Ministiy
of Scientific Research and Cultural
Affairs and other minisiries of the
Government of India,

Shri P, G. Sen: May I kuow whe-
ther Government has received any
correspondence from the Slates in re-
gard to the defence items producticn,
and if so, what is the reaction of the
Government?

Shri Humayun Kabir; That ques-
tion, I think, should be addressed to.
the Minister of Defence,

Shri B, K. Das: May I know whe-

ther any special team of sc.entists has
been selected for the purpose?

Shri Humayun Kabir: In every
laboratory, as I have stated in my rz-
ply, wherever necessary sucl teams
will be set up, and in fact, the labo-
ratories are working on problems
which have come to them.

Dr. K. L. Rao: May I know whether
arrangements are made with the con-
cerned engineering laboratories, as
modern defence research involves
technological techniques?

Shri Humayun Kabir: That is pre-
cisely what I have said,

Shrimati Renn Chakravartty: There
is a Defence Research Section under
the Ministry of Defence, In what way
will this co-ordination take place?
Will it be under the Ministry of Scien-
tific Research and Cultural Affairs or
under the Defence Ministry?

Shri Humayun Kabir: There is no
question of under or over here. We
are working in co-operation, but we
have set up a committee in which the
different units of the Defence Minis-
try are also represented. The Scienti-
fic Adviser to the Ministry of Defence
who is in charge of research as such,
the Controller-General sof Defence
Production, the Master-General of
Ordnance, the Quarter-master-General,
Army Headquarters, are all members
of this committee,
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Compulsory Primary Education

+
[ Shri M. L. Dwivedi:
Shri 5. M. Banerjee:
l Shrimati Savitri Nigam:
| Shri 8, C. Samaata:
.y J Shri Subodh Hansda:
‘1 Shri Rameshwar Tantia:
Shri Surendar Pal Singh:
l Shri P. R, Chakraverti:
| Shri Sivamurthi Swamy:
L Shri Kajrolkar:
Will the Minister of Education be
pleased to state:

(a) whether the scheme of com-
pulsory free education has been im~-
plemented in certain States;

(b) if so, which are those States;

(c) the reasons for not implement-
ing in other States; and

(d) whether there is any proposal
to curtail or drop the scheme of com-
pulsory primary education in view of
the recent Emergency?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) to (d). A
staternent is laid on the Table of the
House. [Placed in Library, see No.
LT-804/63].

Shrimati Savitri Nigam: May I
know whether the education of the
handicapped children has also  been
made compulsory or not?

Shrimati Soundaram Ramachandran:
It is not made compu'sury but we have
requested the State Governments to
expand the scheme so as to bring the
handicapped children between the
ages 6 and 14 also.

Shrimati Savitri Nigam: May I
know whether any cut has been im-
plemented in the schemes which are
specially meant for the handicapped
children?

Shrimati Soundaram Ramachandran:
No.

Shri P. R. Patel: Our Constitution
rrovides for compulsory primary edu-
cation, In that light, I would like to
be informed whether the State of
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Gujarat has levied a 20 per cent. tax
on revenue as education tax and whe-
ther it is proper according to our Con-
stitution.

Mr. Speaker: That will be like giv-
ing an opinion.

Shrimati Renuka Ray: Is the Minis-
ter aware that due tp drastic custs
contemplated in the State education
budgets, there is the likelihood of
drastic reduetion in the targets of en-
rolment for 1963-64 or even complete
abandonment of these targets?

Shrimati Soundaram Ramachandran:
No. We do not expect any decrease in
enrolment because already in the first
two years of the Third Plan, they have
reached 50 per cent of the targets and
we have every hope that they would
over-reach the targets at the end of
the Third Plan. Because of the diffi-
culties of getting additiona]l finance
for more teachers, it is sugpgested that
the workload on the teacher be made
40, in place of 30—35 and that shift
system may be adopted wherever it
is necessary so that with certain ad-
justments the targets could be kept
up.

o{f TRTTCARE ¢ G5 H wIETe
fasr # g-fadi gt Fw=e =1 WK
fafem =al & T 47 730 §
§ gz SAT WEAr g i« faaes
fasr &1 ag o 1 72 € fF dama
FETT AT RN wgal A fafeq
WAl ® TEHG T2 | FAT TR
o fagen faer ar 7@r & 7

e WEed : AT e
wr afFa A= A 93 ¥ ag
AT A FA AT

sitwet  HfgTq TwEEA o gar
a2t Awar g

Shrimati Renn Chakravarity: In view
of the fact that there is no free primary
education excepting in very few cor-
poration schools in the city of Calcutta
and its suburbs may I know whether
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in view of the cuts imposed recent-
Iy......

Mr. Speaker: She is
the city of Calcutta_

Shrimati Renu Chakravartty: It is
the only city in the whole of India
which has not got compulsory edu-
cation. (Interruptions).

asking about

Mr. Speaker: She cannot ask about
individual towns and cities. What is
the question? She may put the
question.

Shrimati Renn Chakravartty: I want
to know whether the cuts that are
being imposed in all the States on
education budgets will hold it up fur-
ther—I mean the spread of primary
education.

Shrimati Soundaram Ramachandran:
No. because Bengal is one of the States
which had passed Compulsory Primary
Education Act. They are keeping up
the targets.

Shrimati Renu Chakravartiy: She is
completely misinformed... (Interrup-
tions).

Mr, Speaker: The two ladies
change their places.

Shri Bade: Has the Government re-
ceived reports from the States that in
view of the Emergency there is a
cut in the expenses and therefore,
there iz not sufficient space or suffi-
cient number of buildings and so they
could not implement the scheme of
compulsory education?

may

The Minister of Education (Dr. K.
L. Shrimali): The hon Member is
aware that ng provision was made for
buildings because the community was
expected to contribute for the building
of the primary school. That position
still continue, I have made it clear
that the general policy we have adopt-
ed in this matter both in the National
Development Council and in the
Ministry of Education is that there
should be no staggering of expansion
of primary education. It is our desire
that it should expand as quickly as
possible. Of course there may be one
or two States where special problems
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may exist and I hope hon. Members
would exercise their influence sop that
the anticipated target is achieved.

it i o

*3Ic, ®f TR ;o FT
faver w10 a7 T w0 W oA 0w

(%) #a1 73 777 § s wCard ¥
@A & faadf 337 F % o 23

g

(@) #1 3@ N aw T maTa
|0 Hqm A A faafar w5 a4
v i sfad e fow o §;
T

(7) afz &, @ Fa1 wER AT
o< qefra Ao & qrer w2d 1 fafa
FFHTT FIIAFTE 7

ﬁ'l'ﬁ'l‘fiﬂ'(wo FTo Hieo M)‘
(%), (@) =< (1), =g e fs
T & faard fafas orandt &
it Ao ¥ qm g & W S
grgFa T faee § oady afomd
DR T ATF A4 wECI FI &
at ¥ foom s =g, afe a7
% qAwIE A1 famafaaem G,
U AT AT HAATT Fr FT WAL
g1

s TATOAE ¢ 7 Tg ST
=gl § 5 w3 ga famfaqi &1 7 ar
TwfoT # AT 7 gea-Tramat #/ w5
W oag, w3 faean &, 1 a ame
I 9w & fama ¥ g3 @9 W@
2

¥To o o WY : FTET
9 W21 EW oA g § AR
AT #IEF AT qred g

s TREOAR : § 4§ STAAr

aRaT gfF 39 F art § v |
g ?
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Mo Wfarr I : FT AEATT
WA S F1 92 717 Arew g o A faaref,
AT qori H 96 T F, I AT T
fasr  qa@  FEw & fum
Wi A Ag e @ 9T 13 weay
FAY @3 og oF A AT g 7
g @7 T g 5 o ¢ fasataareg
¥ §% I3 AW F faq (797 1 e
frr s g o $3 Fi @ fa=ar
7 59 wErd H &4 o oA AfF
faaffa <7 &1 9qeq fear s @

g7

¥To o ATo WA 1 AMAA
T F1 AN g (% 73 s faxafaan-
w41 % a7 fran smar & A famaiaar-
97 g A w graed 7Y fawii
FHH TFAA §1 99 B A7 SAAAA
T AR A AT E T &
qr, g WTHY ¥ g9 gErdT agf &%
aFd & | WAw g 2T Y g
o wwEnd § AT SR &0 a9e 9§
WIAEF T Hh TAT L TEE,
5 fad Ifiar I #1z ¥ d30zH agy
FRfaaa &, swfag agr @@ qaw
g4 &1 wfaw ea= 781 Tar s g
T3 wEH FAIE FE; A1E1% H e
| W HET AL Fi AT HAL
greng ¥ famfaraa &1 &
TH 95T H! gA FEAT TIM |
Shri Harish Chandra Mathur; The
hon. Minister has stated that it is the
Boards and the universities that will
determine this. But may I know
whether in such important, broad
policy matters, the Government do
not apply their own mind, and whe-
ther the Government have examined

thig question at their own level and
come to any conclusion?

Dr. K, L, Shrimali: This question
was examined and also put to the
Vice-Cancellors’ Conference on the
11th and 13th October, 1962, and the
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view that wag expressed by the Vice-
Chancellors' Conference is that there
is no need for changing the present
system of awarding marks at various
examinations or the classification of
successful candidates at the Master's
Degree examinations into three divis-
ions.

Hqt Jo Wo I : FT wAET
HAT W g AqT F T G F A
faardf wwo o # g7 feag7 Humw
g o ¥ A 3A wr @z ®
drg et & o g @ fag w18
T famr s g 7

Tlo FTo Mo SATAT FT fa=mdT
93 feaga & am @t I &, IaT
T fFmm s 7 s 3 e oty
FE, AT FF; A0 A AT HFA T |

Mr, Speaker: Whether they can
appear for a second time.

Dr. K. L. Shrimali: As I said, this
is not a matter which the Government
has to decide. This has to be decided
by individual universities.

Anti-Corruption Advisory Committee

+

Shri Harish Chandra Mathur:
Dr. L. M. Singhvi:
39, J Shrimati Savitrl Nigam:
"} Shri M, L. Dwivedi:
Shri S. C. Samanta:
 Shri Marandi:

Will the Minister of Home Affairs
be pleased to state what advice has
been tendered by the Anti-Corruption
Advisory Committee and the action
taken thereof by Government?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekliar): The Committee on Preven-
tion of Corruption considered the pro-
posal to amend Article 311 of the Cons-
titution to dispense with the second
opportunity and to remove the penalty
of reduction from the scope of Article
311. It recommended that the propos-
ed amendments may be made and that
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a suitable provision may also be made
to enable Parliament to regulate by
law all matters relating to disciplinary
action against a Government servant
including the jurisdiction of courts in
respect of such matters. Government
accepted the first rerommendation and
decision will be taken on the second
recommendation after more detailed
consideration. Clauses (36) and (37)
have been added to sub-section (2) cf
section 3 of the Defence of India Act,
1962 in accordance with another re-
commendation of the Committee.

Shri Harish Chandra Mathur: Even
before this comunittee was appointed
the hon. Home Minister had come *o
certain conclusions and what has been
stated by the Deputy Minister now
was indicated to us even before the
appointment of this committee, Do I
take it that this committee has not
gone bevond endorsing what the Home
Minister has already decided or whe-
ther it has applied its mind and taken
any fresh decisions and given any
fresh suggestions for strengthening the
organisation for fighting corruption?

Shri Lal Bahadur Shastri: Yes, Sir;
the committee have gone into the
different aspects of this problem, but
they have not made their recommenda-
tions so far. They are going into the
question thoroughly, They are als>
examining the different Ministries—
their vigilance organisation—as to how
it is functioning and how it has to be
further strengthened, But these two
rccommendations came to us recently
and w% thought we should take action
on them. It is our suggestion to the
committee that thev should continne
sending their interim recommenda-
tions, so that we may take action.

Shri Harish Chandra Mathur: I
take it that the Minister is quite ear-
nest in taking certain effective and
dynamic steps to minimise corruption.
May I know if they have got any ad-
ministrative machinery at present or if
they propose to set up any administra-
tive machinery very soon, which will
‘be able to take cognizance of com-
plaints against the topmost executives,
‘including Ministers?
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Shri Lal Bahadur Shastri: I do not
think the Ministers are included
amongst the top executives.

Shri Harish Chandra Mathur: They
are the executive of the Parliament.

Shri Lal Bahadur Shastri; We are
the executive of Parliament, but we
are not Government servants. You
have to make g distinction between
them ang us. We rule the Govern-
ment servants no doubt, but we can-
not be included in that category. That
is a separate matter,

Shri Priya Gupta: The Ministers
are free!

Shri Lal Bahadur Shastri: The
Miinsters are not free. They are al-
ways before Parliament and the Par-
liament can deal with them as they
think best. I am prepared to accept
that Parliament alone can deal with
the Ministers, (Interruption), In the
midst of this, I have forgotten the
main question, Mr. Mathur asked
whether we proposed to set up any
organisation to deal with matters of
corruption among the executive,

Shri Harish Chandra Mathur: Top
executive. If I have to complain
against your Secretary—Home Secre-
tary, for instance—to whom am I to
go?

Nir. Speaker: The duestion has been
put and it is being answered.

Shri Lal Bahadur Shastri: If they
have any complaints against the
Secretary or any other top officer, hon,
Members should and thevy can write
direct to the Minister concerned o,
if they so desire. they may write to
the Home Minister or to the Prime
Minister. It is open to lhem and ac-
tion has been taken against top offi-
cers also.

st He W fa¥dY : Hal WERA A
| qaema o S FEE F FW A
& A1 ag ww aug 9 Ao Fas
fr | & s wEaT § 5 oag A
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fray a9g % fad fesard M wie W
% #Afew favig $3 a& guTe /@ =T
ATET |

%t ST TEIGT AT ¢ T FHA
& forg %1€ wwy Fraifes ¥ far rar
& W g wo WA § 0 9w we
TR &1 F31 THH FTH gATL TiAATRE
F e § o i roilar § 19w QR
€1 3 uulr fawifed dwa wmEd |
AR A IT TCHAS FCT AT N

Shri Hari Vishnu Kamath: Is there a
proposal before Government to make
it ob'igatory for Government em-
ployees and also for Ministers to make
a declaration on oath of their assets
and possessions on their assumption of
office and its religuishment or at
stated intervals™

Shri Lal Bahadur Shastri; There is
another question coming on the same
subject; perhaps he might put this
supplementary then.

Shri Hari Vishnu Kamath: That is
an unstarred question. He wants to
evade the guestion; it is not fair.

Mr. Speaker: Now that he has told
him that it is an unstarred question,
he will answer it. The hen. Member
should not jump to any conclusion.

Shri Lal Bahadur Shastri: In regard
to Government officers, there is a de-
finite rule, but there is no such rule
about Ministers,

Shri Hari Vishnu Kamath: Why not?

Mr. Speaker: Order, order. Shri
Mahida.

Shri Narendra Singh Mahida: Who
are the personnel of this advisory
committee? (Interruptions).

Mr. Speaker: Order, order. If hon.
Members put questions without my
permissicn, how can I regulate the
proceedings: Unless I have identified
a particular hon. Member, no hon.
Member should put the question
straightaway, Shri Mahida.
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Shri Narendra Singh Mahida: May I
know who are the members of this
advisory committee, and why the
Ministers are exempted from this?

Mr. Speaker: Now it is arguing the
case.

Shri Hari Vishom Kamath: Sir, 1
rise to a point of order. How can it
be arguing? May I entreat you, Sir,
to reconsider your decision? How can
it be arguing if the Minister does

Mr. Speaker: Who will judge it
then? If I cannot give cogent reasons
and if those reasons do not appeal to
hon. Members, what shall I do in that
case?

Shri Hari Vishnu Kamath: We can
appeal to you, Sir, to review it.

Mr. Speaker: I do give my rulings
or take my decisions after due con-
sideration. If hon. Members begin to
enter into arguments it will take away
the time of the House unnecessarily
and we will not be taking any useful
decisions.

Shri Ranga: May I, Sir, make one
suggestion? It is the wusual parlia-
mentary practice, when a Minister
gives a particular answer and says
‘No' in regard to a particular point
raised during question hour, for the
hon. Member concerned to be allow-
ed to ask “Why not?”. It is for the
Minister to give the reason. It is not
a matter of argument at all.

Mr Speaker: And, if I decide that
in a particular case—I am not talking
of it generally—the hon. Member is
entering into  an  argument, what
should 1 do?

Shri Ranga: You alone, Sir, as the
sole judge have to revise your view.

Mr. Speaker: That is the unfortu-
nate thing.

Shri Hari Vishnu Kamath: May I
take it as a rule, Sir, that asking for
reasons is not entering into an argu-
'ment?
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Mr. Speaker: 1 have said: “in a
particular case”; I have not said that
in every case it is so.

Shri Hari Vishnu Kamath: Only in
this case you hold s0?

Mr. Speaker: Yes.

Shri Hari Vishnu Kamath. Then we
do not have anything to say. We will
have to pursue it in other ways.

Mr. Speaker: Why warn me then?

Shri Hari Vishnu Kamath: We are
warning the Minister through  you,
Sir.

Mr. Speaker: Yes, I have received
the warning.

Shri Hari Vishnu Kamath: The
Minister should say that, not you.

Shri Narendra Singh Mahida: Who
are the members of this Committee?

Mr. Speaker: Shri Mahida wants to
know the names of the members who
are on this committee,

Shri Lal Bahadur Shastri; Shri
Santhanwm is the Chairman. Then
there are: Shri Khadilkar, Shri Sita-
ram Paliwal, Shri Nath Pai, Shri
Shambunath Chaturvedi, Shri San-
tosh Kumar Basu,—they are all
Members of Parliament—the Director,
Administrative  Vigilance Division,
Ministry of Home Affairs, and the
Inspector General  Special Police
Eswablishment. I would request Shri

" Kamath to persuade his colleague,
Shri Nath Pai, to pursue the matter
which he has in his mind (Interrup-
tion).

Mr. Speaker: Next Question—Dr.
Singhvi.

Shri Hari Vishnu Kamath: 1 hope
he will also interest himself in that.

Dr. L. M. Singhvi: Sir, in spite of
my rising several times to put a sup-
plementary on this Question, T have
not been glven a chance.
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Mr. Speaker: Yes, he did not have
an opportunity and that is why I have
called his question.

Dr. L. M. Singhvi: Not the next
question, I want to put a supple-
mentary on this.

Mr. Speaker: Next Question—Dr.
Singhvi—Question No. 40.

Dr. L. M. Singhvi; Sir, I rose
several times to ask a supplementary
on this question.

Mr. Speaker: Sometimes it may
happen.

Dr. L. M. Singhvi: Not sometimes.
Sir, when a person rises to ask a
supplementary on questions tabled by
others he is not permitted. When he
wants to ask a question on his own
question, he is again not allowed to
ask a supplementary, and this hap-
pens when persons who have not tabl-
ed the question are allowed repeatedly
to put questions.

Mr. Speaker: Sometimes it may
right created simply when a Mem-
ber’s name has been clubbed along
with some other hon. Member. The
thrown open to the
whole House, though I would request
hon. Members who do not give notices
of questions not to rise again  and
again and try to put supplementaries
on every question. There are certain
hon. Members who try that also. I
am put in difficulties when senior
Membérs who do not give any notices
themselves pick up other's questions
and try to put supplementaries on
them. They ought to exercise some
check. I am not layjng down any
rule,

Shri Ranga: Could you not your-
self, Sir, give,a little more time?
What you are saying "is very embar-
rassing to us. We are here to put
supplementary questions. It is not
proper to expect only those hon,
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Members whoe give notices of ques-
‘tions to put supplementaries. Then
the rest of the House shall have to
.80 out of the House.

Mr. Speaker: Ordere, order. Nowa-
'days we are only covering about 10
or 15 questions. If it is the desire
of the House that we should cover
even less, I have no objection.

Shri Ranga: Could you not, Sir, give
a little more time.

Mr. Speaker: Whatever the House
decides; I have no objection.

Shri Surendranath Dwivedy: At the
same time, there should not be any
rigid rule that only those who have
given notice should put questions.

Mr. Speaker: 1 do not know where

that rigid rule has come in or is being
followed. I have only made an
appeal.

Shri Ranga; It inhibits our capacity
or willingness to put supplementary
questions.

Mr. Speaker: I have only appealed
to those who have not given notice
of questions to  restrain themselves
from standing up again and again for
putting supplementary guestions. That
is all what I said I do not know what
‘objection can be taken to that.

Shri Ranga: Is it not the right of
the Members tp put supplementarias?

Mr. Speaker: Next question. Dr.
‘Singhwvi.

Waste Mica

*40. Dr. L. M. Singhvi: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) the quantum of waste mica in
India and what percentage of the
total mined mica it constitutes;

(by whether such waste mica is
being utilised in any manner in our
country;

(c) if so, since when and by what
process; and

(d) if not, the reasons, therefor?
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The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) .No estimate has been made of the
quantum of waste mica in India; it
is, however, estimated that about 75-
80 per cent. of the crude mica mined
in the country constitutes waste mica.

(b) & (c). A small portion of waste
'mica is used in the country in the
manufacture of insulating mica bricks
and for making mica powder used by
rubber, paints and printing material
manufacturers. The manufacture of
insulating bricks starteg only in 1958
on the basis of a patent obtained from
the Central Glass & Ceramic Research
Institute. Mica powder is made by
dry method in ordinary grinding mills
which has been known for a long
time past.

(d) Does not arise.

Dr. L. M. Singhvi: What is the total
mica waste in this country and what
proportion of it is being utilized in the
country in this manner?

Shri Hajarnavis: That information
is not available.

Dr. L. M. Singhvi: May I know
whether Government have consulted
any foreign experts in the matter of
utilisation of waste mica in an eco-
nomical way in this country?

Shri Hajarnavis: As far as I am
aware, no foreign expert has been
consulted in this matter.

Shri Daji: In view of the fact' that
a very large proportion of this
precious mineral is being wasted and
not utilized in this country, what
action do Govermment propose to take
to conserve this essential mineral! for
utilisation in some other industriez by
consulting some experts or research
laboratories?

Shri Hajarmavis: That is a sugges-
tion for action.

Shri Daji: It is not a suggestion for
action. What have the Government
done all these years to vonserve this
valuable mineral?
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Shri Hajarnavis: As I indicated, a
process was developed in the Central
Glass and, Ceramic Research Instilute
by which mica bricks which are used
for high insulation have been produc-
ed. That is one of the ways in which
thig mica is being used. Unfortunate-
ly, the demand for such bricks has
fallen down.

Shri Vidya Charan Shukla; Is it not
a fact that most of the mica is being
wasted because of the wasteful
method in which mica is mined in
the country, including 1st grade and
second grade mica? What action has
Governrment taken to improve the
mining method of 'mica so that this
precious mineral would not be wast-
ed as it is wasted today?

The Minister of Mines ang Fnel
(Shri K. D. Malaviya): We are aware
that the method of mining of mica is
not very efficient in the country. All
that we can do is to advise the min-
ing industry from time to time to
improve their mining methods. There
are some industrialists who have ac-
cepted our  suggestions, but others
have not. Most of them are in private
hands. With regard to our effort to
find out alternative methods of utili-
sation of waste mica Government have
referreq this matter to the national
laboratories and they have fouad
out that 'mica can be powdered and
used a: fillers in certain industries
But I do hope that as the tempo of
inrgstrialisation increases in the coun.
trv altcrnative methods will be found
out to utilise this material.

Shri Narendra Singh Mahida: Has
Government explored the possibility
of experting mica?

Shri K. D. Malaviya: Mica is beiag
exported.

Shri Narendry Singh Mahida: Wuste
m:ca.

Shri K. D. Malaviya: Waste mirca is
also being exporteq increasingly.
2686 (Ai) LSD—2.
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g2 F1 F1§ wfen wifq fawmw @
smafeea 7@ foar m@r &, w@ifs 9w
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g

(7) o= & «&f Izav |

[(a) Yes; there is a scheme of Tribal
Development Blocks for Scheduled
T:ibes.

(b) A list showing the number of

Tribal Development Blocks allotted
to different States/Union territories is
enrlosed. Wo Tribal Development
B.uck has been allotted to Uttar Pra-
desh as there are no Scheduled Tribes
in that State. '

(c) Does not arise.]
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List of Tribal Development blocks

State/Union Territory No. of
Blocks
allotted

1. Andhra Pradesh 16

2. Assam 37

3. Bihar 49

4. Gujarat 41

5. Kerala . . 2

6. Madhya Pradesh 71

7. Madras . 2

8. Maharaghtra 18

9. Orissa 60

10. Punjab 2
1I. Rajasthan . 13
12. Himachal Pradesh 5
13. Manipur . 7
14. Tripura 4
15, Nagaland . . 2
16. Dadra and Nagar Haveli 2

TotaL . 331

=i Hige wey ;& gg ST TrEn
gfF T o s S oo g T
9T 41 & AT T 97 feeen aqar |
g ?

Shrimati Chandrasekhar. On the
whole we intend to open 331 blocks
in the country during the Third Five
Year Plan.

Shri Visram Prasad: What step . is
the Government taking to improve the
conditions of Tharu, Kol, Majhwar and
others which are not considered to be
Scheduled Tribes in the Mirzapur Dis-
trict of UP.?

Shrimati Chandrasekhar: Though
they are not considered to be Schedul-

ed Tribes in Uttar Pradesh, the Uttar |

Pradesh Government have set apart a
certain amount, nearly Rs. 190 lakhs,
for the other Backward Classes in
which these Tribes mentioned by the
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hon. Member are also inciuded. They
get educational benefits and benefits
for economic uplift. Schemes for
necalth and housing are also implemen-
ted for them.

ot FgEw . § ST 9TEdr §
f& 7o w2w F mfeafami & fag
e q& fFaar o9 @9 fear mr 0

Shrimati Chandrasekhar: 1 would
not be able to give the amount, but I
can say that in Madhya Pradesh 71
Tribal development blocks are to be

- opened this plan period.

st wgam o fe=y o g9 fewar
fagr am |

WA WENEW © q§ Al HES

(3

Ro Tilzig 9 : 4GT gg ATA WEI
2 & mfexfagi &1 st swr e
der g 395 A & ¥ fawrw @
T a1 G E, e nm aEm Y
w1 g7 I qET 9 § a8 < Afgw
form @z @19 @1 wE 7

Shrimati Chandrasekhar: I have al-
ready stated in reply to an earlier
guestion in this House that these
Tribal development blocks are to be
opened wherever there is a population
of 25,000 or more and with a minimum
concentration of 66 2|3 per cent
Scheduled tribes in that arca of 200
to 250 square miles and where it is
possible to have an administrativé unit
for these Tribal blocks. So, it does
not mean that we are going to have
Tribal blocks in places where there
are going to be lesser number of
Tribals, in places like Madhya Pradesh.
Madhya Pradesh is one of the States
which, I should say, has the maximum
number of Tribal blocks that we have
allowed in the whole of the country.

Shrimati Akkamma Devi: For the
vast popu'ation of Scheduled Tribes
in Madras State, specially in the
Nilgiris, why has Madras State been
sanctirmed only two Tribal blocks?
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Shrimati Chandrasekhar: I should
say that Madras State has two in view
of the lesser number of people that
are there. These two blocks have to
be opened where their concentration is
more. But in West Bengal there is not
a single unit because, though there are
Scheduled Tribes, they  are sparsely
populated in any particu'ar area. It
is because of their concentration that
Madras has got two and we should be
thankful for that.

Internment of Chinese Natiomals

*42, Shri Hari Vishnu Kamath: Will
the Mirister of Home Affairs te
pleased to ctate:

{a) whether it is a fact that Chinese
Nationals detained or interned since
the proclamation of emergency  are
aliowed higher rates of daily allow-
ance and better diet than Indian citi-
zens detained under the Defence of
India Act; and

(b) if so, the details of allowaace
and diet in each case?

The Minister of Home Affairs (Shri
La] Bahadur Shastri): (a) and (b). A
statement giving the information is
jaig on the table of the House.
[Placed in Library. See No. LT-805/
83.]

Shri Hari Vishnu Kamath: From the
stalement laid on the Table, it seams
that there is some discrimination be:-
ween the diet  provided for the
Chinese internees and that for ouar
owg citizens detained under the De-
fence of India Rules. I would nat
murh kother you with the details. Jiut,
one of them is, rice and wheat are
boih allowed for the Chinese wnile
for the Indians, only atta, that is,
wneat is allowed. Angd that too, ithe
quantity alloweg for the Chinese is 20
2z, and for the Indians it is only 16
0z. atta. The Chinese can convert
their meat ration into fish if fish is
available. There is no such provision
for the Indian detenus, for the pro-
vision of rice or fish if fhey need it.
Al:o may I ¥know whether the Chincse
are allowed to supplement their diet
by packets sbtained not merely frem
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ingide India but from as far as Peking
by air, from the Chinese Government?
Is there any similar provision for ihe
Indian detenus  also to supplement
their diet?

Mr. Speaker: The supplementary
should not "‘he so long.

Shri Hari Vishnu Kamath: I have
put bhoth the questions. You allow
two questions to the original Member.
This is the last guestion. Time i3 up.

Shri Lal WMahadur Shastri: I thiak
Ehri Kamath will agree with me that
guests who come from outside. . . .

Shri Hari Vishnu Kamath: Gues:s?
They are dangerous people. What <t
titude is this? They are spies in ihis
country, some of whom who were
werking in the All India Radio.

Mr., Speaker: Order, order. He
shou'd hear the answer.

Shri Lal Bahadur Shastri; i
Kamath, I am sorry, I thought, would
appreciate some humour. However,

Shri Hari Vishnu Kamath: If it is
humour it ie all right.

Shri Lal Rahadur Shastri: 1 was
only going to say that there shouid
be :ome difference hetween 1acal
cucsis angd cutside guests. The thon.
Member has to realise that there are
certain rules about detention under
the Dcfence of India Act and any one
who is put under detention under that
Act, whether he is a foreigner or a
local person, will be given the same
trearment. Here, the position is
entirely different. They have not been
arrested for any overt action they
took. They have just been detained
because they are foreigners. There
are certain rules and regulations about
this even internationally. They have
to be complied with. The International
Red Cross had to visit that camp. They
asked for it. We agreed. They look-
ed into thei conditionsesand they made
certain recormendations. We had to
go oy these things. The hon. Mem-
her will sec that the difference is so
little, It is Re. 1.50 nP in the case
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of a Chinese national and Re. 1,35 nP.
in the case of an Indian. Minor diffe-
rences Like change of meat intg fich
elc. could certainly be pointed put
informally by Mr. Kamath and I am
prepared to consider.

Shri Hari Vishnu Kamath: Will the
Chineta Government permit the Inter-
natinnai Red  Cross to  wisit our
prisoners iu their custody?

Mr. Speaker: The Question-hour is
over, Calling Attention Notice.

WRITTEN ANSWERS TO QUES-
TIONS

Defence of India Rules

{ Shri A, K. Gopalan:
Shii Rhakt Darchan:
Shri Bhagwat Jha Azad:
Dr. L. M. Sinehvi.
Shri 5. M. Bancrjee:
Shri Hari Vislnu
Kamath:
43, < Shri Bibhuti “ishra:
Shri ?. R. Chakraverti:
! Shri Gokaran TFrasad;
Shri Vidya Charan Shukla:
( Shri Yashpal Singh:
Shri Bade:
| Shri J. B. S. Bist:
| Shri Marand::
L Shri Indrajit Gupta:

Will the Minicter of Home Affairs
be pleased io state:

(a) the rumber of persong arrested,
detained and presecuted sp far under
differunt pe:a! soctions of the Defence
of India Rules in each State; and

{b) the numter of people who have
been proceeded ogoinst for hoarding
and black-marketing?

The Minister of Home Affairs (Shri
Lal Bahadur Zhastri): (a) and (b). A
statzme:.t showing the number of per-
sons detained vrnder rule 30 of the De-
fence of India Lules, 1962 and of those
released is 1:id on the Table of the
House. [Placed in Library. See No.
LT-802[62]. The rest of the informa-
tion souekt is Belng collected from
the varioug State Covernments ete.
aug will be furnished when received.
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Fourth Oil Refinery in South India

{ Shri A. N. Vidyalankar:
Shri Bishwanath Roy:
Shri Shree Wararan Das:
Shri Yashpal Singh:
Shrimati Vimla Devi:
Shri Basappa:

Shri P. R. Chokraverti;
Shri D. C. Sharma:

Shri Mantri:

Shri Bibhuti Mishra:

| Shri Surendra Pal Singh:

S ——

*45.
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Shri Ram Ratan Gupta:
Shri A. V. Raghavan:
Shri Pottekkatt:

Shri Raghunath Singh:
Shri Maniyangadan:
Shri Kajrolkar:

Shri P. C. Borooah:
Shri P, Kunhan;

[ Shri Indrzjit Gupta:

Will the Minister of Mines and Fuel
be plea:ed (o state:

(a) whether Government have final-
ly decide@ about the location of the
fourth wil refinery in the Public Sec-
tor, that was iniended to be establish-
ed in the South;

(b) if not, wher the decision is
expected to be taken; and

(c) the principles followed in the
matter of deciding location?

The Minister of Mines and  Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) Within about two months from
the date of agrecement top be conclud-
ed with the foreign collaborators.

(c) The location is usually decided
wpan having regard to the relevant
techno-cconomic factors,

L Eacic S T

(= e mo faardt :
*yg. 4 ot ®o  Hlo Tl :
- | st agar ge

v P ot 97 T # oFT
w3 fF o

(%) v ag o= & fF Far aaeeit
fadiw afafs ¥ sov sfeaew & -
s Fifew wa # fawrfar &
%

(=) afz &, @ FT@wR &
famt demsrim wfaw foar s
/@A F A 77 2w T TR
154
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(w) s afafa & "egrerem
Fifersti & at # o FA-FE A
fag & 7

favr /=7 (FMo FMo AT AT ):
(%) s, &

(=) afafa 9 fawfet & wmar
= 3 frmafaaemt o wifast @5,
ST QAT FIES AT TEAFH AT
g, HIEA [ AT A

(n) wfufa #r fawfa
ferarcor &1 e R @ A g [gew-
W= & war ma, &faw e L, T.
810/63]

Survey of Mines

[ Shri P. R. Chakraverti:
Shrimatj Savitri Nigam:
Shri M. L, Dwivedi:
Shri D. C. Sharma:

Shri Dinen Bhattacharya:

\ Shri Hem Barua:

| Shri Indrajit Gupta:

) Shri Bibhuti Mishra:
Shri Yashpal Singh:

, Shri Buta Singh:

. Shrj Raghunath Singh:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:

[ Shri Bhakt Darshan:

Will the Minister of Mines and Fuael
be plcgsed to state:

(a) whether the Union Government
have instructed the Coal Board te
carry out a survey of mines with a
view to determining their grade and
quality;

(b) if so, whether it is being done
to examine the demand by coal indus-
try for a revision of cpal prices;

(c¢) the period that the Coal Board
will require in finalising its survey
report; and
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(d) whether Government propose to
chanige the technique of grading coal
on the basis of its ash content?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (d).
An Experts Committee which recently
examined the procedure for sampling
and grading of coals has recommend-
ed that all coals, whether coking or
non-coking, should be graded on the
basis of calorific value. The present
basis of grading of coal is related to
its ash and moisture content and prices
for various grades of coal are deter-
mined accordingly. The pogsibility of
grading coals on the basis of calorific
value as recommended by the Com-
mittee is being examined. As a first
step, samples are proposed to be drawn
from a representative cross section of
collieries, and then analysed, in order
to find out what final picture of the
.new gradewise production emerges. It
has been decided that this analysis
should be completed by the Coal Board
by 30-4-1963. The question of fitting
in the existing price structure in the
new categories of coal will then be
examined.

Action Against Certain Newspapers

Shri Surendranath Dwivedy:
Shri S, M. Banerjee:
*48. Shri Bibhuti Mishra:
Shri Yashpal Singh:
| Shri Daji:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1050 on the
23rd January, 1963 and state: -

(a) whether any more warnings
under the Defence of India Act were
issued by Government to any news-
papers or magazines in India;

(b) whether any other action has
been taken against any other news-
paper under the Defence of India Act;
and .

(c) if so, the nature of the action
taken and the names of the papers
referred to in part (b) above?
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The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) No,

(b) No.

(c) Does not arise.

Home Guards

Shri Hem Barua:
Dr. L. M. Singhvi:
*49, Shri Jena:
Shri D. C. Sharma:
| Shri P, R. Chakraverti:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to raise a million
strong Home Guard force in the coun-
try; and

(b) if so, the details of the scheme?

-
The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Yes.

(b) A note is placed on the Table
of the House. [Placed in Library.
See No. LT-303/63,]

Loans to meritorious Studemts

Shri Hem Raj:
Shri Koya:
Shri P, R. Chakraverti:
Shri Bibhuti Mishra:
50 Shri Surendra Pal Singh:

Shri Heda:

| Shri Sidheshwar Prasad: ©

| Shri Bishanchander Seth:
Shri Yashpal Singh:

|_ Shrimati Maimoona Sultan:

Will the Minister of Education be
pleased to refer to reply given to
Starred Question No. 98 on the 10th
November, 1962 and state:

(a) whether the details of the
scheme for the advancement of loans
to poor but meritorious students have
been completed; and

(b) if so, whether a copy thereof
will be laid on the Table?
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The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): (a) The scheme has been
approved recently. The detailed rules
and regulations are being worked out
and are expected to be announced
shortly.

(b) A copy of the scheme will be
placed on the Table of the House as
soon as the details are finalised.

Review of cases of Arrested Persons in
West Bengal

*51. Shrimati Renu Chakravartty:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any reviews have taken
place of prisoners arrested under Def-
ence of India Rules in West Bengal;

_ (b) if not, when these reviews are
likely to take place; and

(e) have any prisoners been releas-
ed?

The Minister of Home Affairs (Shri
La] Bahadur Shastri: (a) and (b). All
detentions in West Bengal under the
Defence of India Rules have been
ordered by the State Government. The
detention orders are to be reviewed
by the State Government at intervals
of not more than six months. West
Bengal Government have not yet un-
dertaken a detailed review but they
have looked into a number of cases
referred to them on representation or
otherwise,

(c) Not yet,

Ankleshwar 0il

Shri Morarka:
*52, / Shrimati Renu Chakravartty:
| Shri Rameshwar Tantia:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether Government are con-
sidering stepping up crude oil supply

from  Ankleshwar oilfield to the
Burmah Shell and ESSO Refineries in
Bombay; and

(b) if so, by how much and from
when?

The Minister of Mines and Fuel
(Shri K. D Malaviya): (a) Yes, Sir.

{b) The rate of supply has been in-
creased from 1500 tons per day to 1800
tons per day from 15-2-1963.
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Coal Dumps

J Shri P. C. Borooah:
7\ Shri P. R, Chakraverti:

‘Will the Minister of Mines and Fuel
be pleased to state:

*54

(a) whether the proposed scheme to

create coal dumps throughout the
country has been executed; and

(b) if so, the extent of dumps crea-
ted in each StatajUnion Territory?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
The dump scheme for the movement
of coal for the classes “brick burning”,
“Small Scale Industries”, and “Soft
Coke"”, has been in existence for some
time now in most States. It was pro-
posed to move industirial coal also
through dumps in the case of con-
sumers having a monthly guota of less
than 1,500 *cr:. The proposal is now
under examination by a small Com-
mittee on which both producers and
consumers are represented. The report
of the Committee is expected in April,
1963.

Indo-Pak Border in Rajasthan

Shri Harish Chandra
Mathur:
.55 Shri Prakash Vir Shastri:
") Shri Jagdev Singh Siddhanti:
| Shrimati Savitri Nigam:
| Shri Daji:

Will the Minister of Home Affaire
be pleased to state:

(a) whether security and patrol
arrangements on Indo-Pak border in
Rajasthan have been strengthened;

(b) how many gangs operating from
Pakistan committed dacoities during
the last four months; and

(c) what is the amount of loss in-
volved and action taken by Govern-
ment?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri); (a) Police
patrolling has been intensified and
strengthened in order to deal more
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effectively with the dacoits operating
in the border areas.

(b) and (c¢). Information is being
collected and will be laid on th:
Table of the House in due course,

Rural Universities and Rural Institutes

51. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) the number of Rural Univer-
sities and Rural Institutes that may be
set up within the country by the end
of the Third Five Year Plan, besides
the thirteen already opened in differ-
ent States; and

(b) whether such Institutions will
be opened in each State by the end of
the present Plan?

The Minister of Eduecation (Dr. K.
L. Shrimali): (a) Two Rural Institutes
have been sanctioned, and the third
one is under consideration.

(b) No, Sir.

Number of Scheduled Castes and
Scheduled Tribes in the Central
Secretariat

52. Shri Subodh Hansda: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of peopie
employed in the Central Secretariat in
1959, 1960, 1961 and 1962 in Class I,
Clasg 1II, Class III and Class IV
Services from the Scheduled Caste
and Scheduled Tribes Commugity;
and

(b) whether all these appointments
are made against reserved vacancies
or in general posts?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): (a) A statement showing
the total number of Scheduled Castes
and Scheduled Tribes employed under
the Central Government in Classes I
to IV during the period 1959 to 1862
is laid on the Table of the House
[Placed in Library. See No. LT-806/
63] Separate figures showing the
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number employed in the Central
Secretariat have not been maintained.

(b) Candidates from Scheduled
Castes or Scheduled Tribes have
mostly been appointed against reserved
vacancies. Statistics are not available
to show how many have obtained
appointments on merit.

Phosphate Salts in Laccadive Islands

53. Shri A, K. Gopalan: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether Government are aware
that there are possibiliiies of obtain-
ing phosphate salts from Laccadive
Islands; and

(b) if so, what action Government
intend to take to prospect the same?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajarna-
vis): (a) Some reports to this effect
have been received.

(b) An on-the-spot examination by
experts is under way,

Mineral Survey in Bihar

54. Shri Marandi: Will the Minis-
ter of Mines and Fuel be pleased to
state

(a) whether it is a fact that no
mineral survey has been carried out
in Santhal Parganas of Bihar;

(b) if so, the reasons therefor; and
e ]

(c) whether and if so, when Gov-
ernment propose to start such inves-
tigation?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
mavis): (a) The Santhal Parganas
area has been surveyed for minerals
from time to time and as a result of
the investigations conducted by the
Geological Survey of India, occur-
rences of coal, clay, agate, iron, kan-
kar, ochre, fire-clay, felspar and
quartz have been recorded. The de-
tailed information regarding these

occurrences is available in the publi=
cations of the Geological Survey of.
India.

(b) and (c¢). Do not arise.
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U.G.C. Building

Shri P. C. Borooah:
5§7. { Shri Bhakt Darshan:
LShri Bhagwat Jha Azad:

Will the Minister of Education be
pleased to reier to the reply given to
Unstarred Question No. 1035 on the
23rd January, 1963 and state:

(a) whether the University Grants
Commission's new building has since
been completed and tenanted; and

(b) if not, the reasons therefor?

The Minister of Education (Dr. K.
L, Shrimali): (a) and (b). The build-
ing was to be made available by the
Central Public Works Department to
the University Grants Commission by
the 19th February, 1963 for occupa-
tion. The Commission have already
started shifting the library and other
stores to the building and the shifting
will be completed before the end of
#his month.
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Dighoi 0il Refinery

58, Shri P, C. Borooah: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether Digboi Refinery had
attained record production in 1962,
and

(b) if so, what steps are being
taken to translate into action the ex-
perience at Digbol in regard to other
refineries in India?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) Yes, Sir.

(b) Does not arise, because the other
refineries in India have already a¥-
tained additional production much im
excess of their original capacities.

Russian system of Higher Secondary
Education

Shri R. G. Dubey:
Shri Vishram Prasad:

Will the Minister of Education be
pleased to state:

8.

(a) whether the attention of the
Central Government has been drawn
to the reported attempt on the part of
the Punjab Government to introduce
Russian system of education with a
mechanised bias in Higher Secondary
Schonls; and

(b) whether this proposal has been
examined with a view to extend it %o
other areas?

-«
The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). Informa-
tion is being collected from the State
Government and will be placed on
the Table of the House when received,

Prevention of Begrary in Delhi

60. Shri Surendra Pal Singh: Wil
the Minister of Home Affaira be pleas-
ed to state:

(a) whether it is a fact that the
Prevention of Beggary Act has not
been enforced in the Capital to the
fullest extent, and that the number of
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beggars is steadily on the increase
each year; and

(b) if so, what are the main diffi-
culties in the way of taking more
rigorous action against the well orga-
nized fraternity of beggars in Delhi?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) and (b). The Bom-
bay Prevention of Begging Act 1959
was brought into force in the Union
Territory of Delhi with effect from
1st March, 1961, Uptill January 1963,
4948 beggars have been arrested, An
Anti-begging Police Squad has also
been organised to carry out regular
raids in all parts of the territory.
There is no record of the number of
beggars in the Capital but cases of
begging are now much smaller in
number,

Air Raid Precautions

8l. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

{a) whether it is a fact that the air-
raid precautions have been dropped
from the Civil Defence Scheme as in-
troduced in different States; and

(b) if so, whether GoOvernment
would lay on the Table a detailed
statement giving the reasons therefor?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) State Gov-
ernments have been advised that for
the present construction of shelters/
trenches should not be undertaken or
any lighting restrictions imposed.

(b) These measures can be adopted
at short notice as and when the need
arises.

Appointment of Stenographers

62. Shri D. N. Tiwary: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that in De-
cember, 1862 a list of stenographers
was prepared on the basis of exami-

nation held by the Union Public Ser-
vice Commission;

(b) whether it is a fact that ap-
pointments were not made out of the
list and the list is likely to lapse;

{e) if so, the reasons therefor; and

(d) whether fresh examination by
the U.P.SC. is to be.held in 19637

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) A list on the results
of the examination was received in
September, 1962, What was obtained
in December, 1962, was a supplemen-
tary list of candidates to satisfy the
probable needs arising out of emer-
gency.

(b) and (c). Appointments would be
made ag snd when the need arises.

(d) Yes.
Sangeet Natak Akademi

63. Shri S. M. Banerjee: Will the
Minister of Scilentific Research and
Cultural Affairs be pleased to state:

(a) whether the affairs of Sangeet
Natak Akademi resulting in alleged
misappropriation of money, have been
et Tight;

(b) if so, the result of the findings;
and

(c) the persons responsible for this?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c). The Special Police
Establishment has filed a case in a
Delhi Court against three ex-officials
of the Akademi. The case is sub-
judice, but in the meantime, various
steps have been taken to improve the
administration of the Akademi.

Pay Commission for Primary and
Secondary School Teachers

64. Shri S. M. Banerjee: Will the
Minister of Education be pleased to
state:

(a) whether some Pay Commission
is likely to be set up for considering
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the wages and working conditions of
teachers both of primary and higher
secondary schools; and

(b) if so, when?

The Minister of Education (Dr. K
L. Shrimali}: (a) No, Sir.

(b) Does not arise.

Plant for Coal Gasification
Shrimati Savitri Nigam:
Shri M, L. Dwivedi:
65. Shri Subodh Hansda:
| Shri S. C. Samanta:
[ Shri B. K. Das:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether Council of Scientific
and Industrial Research governing
body has approved the scheme to in-
stal a plant for coal gasification; and

(b) when the plant for coal gasifi-
cation is likely to be installed?

The Minisier of Scientific Research
and Cultural Affairs (Shri Humayun
EKabir): (a) Yes, Sir. It will be a
pilot plant,

(b) In about 2} years' time.
Iron Ore Mines

66, Dr, L. M, Singhvi; Will the
Minister of Mines and Fue]l be pleas-
ed to state:

(a) whether iron ore fines are
being utilised in any manner in our
country by washing and sintering;

‘hY i go, since when; and

(¢) if not, whether there is any
move ang plan to utilise the same
and the guantity and the extent to
which such ore fines are washed in
our country?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) and (b). Sintering plants
have been established or are being
established, for utilization of the iron
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ore fines in steel production. The
details are as follows:

(i1 Tala Iron & Steel Co—A sin-
tering plant established at Jamshed-
pur is functioning since March, 1959,

(ii) Bhilai Steel Plant.—A sinter-
ing plant of a capacity of one million
tonnes per vear installed at Bhilai to
treat the iron ore fines produced at
Rajhara mines of Hindustan Steel
Ltd., started functioning in July,
1961,

(iii) Mysore Iron & Steel Works,
Bhadravati—A pan type sintering
plant has been installed at the mine-
site of the plant in 1962 with a capa-
city of 250 tons per day.

(iv) Rourkela Steel Plant.—A sin-
tering plant with a capacity of 4000
tons of sound blast furnace ginter
per day (two shift basis) is under
installation at Rourkela and is ex-
pected to go into produection by 1965.

(v) Durgapur Steel Plant.—A sinter-
ing plant i= proposed to be installed
at Durgapur ang is expected to be
completed by 1965.

(e) Does not arise,

Geological Survey of Rajasthan

67, Dr. L. M, Singhvi: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) what areas of Rajasthan have
been geologically surveyed and whe-
ther survey reports have beer pub-
lished; and

(b) what areas of Rajasthan are
due to be geologically surveyed dur-
ing the next four years?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) Geological mapping of the
whole of Rajasthan has been complet-
ed and the survey reports along with
geological maps on 4 miles to 1 inch
and smaller scales have been pub-
lished.

(b) The programme of the Geologl-
cal Survey of India for the next ¥
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years i.e. till the end of the Third
Five Year Plan only has been finalis-
ed. The following investigations in
Rajasthanp are included therein:—

During the current field season
(October, 1962 to September, 1963)
further geological mapping on
modern topo-sheets (of about 4635 sq.
kms. will be done on 1:63, 360 scale
on modern topo-sheets, and larger
scales) in parts of the districts of
Pali, Bhilwara, Alwar, Ajmer, Swai
Madhopur, Banswara, Jhunjhunu
and Udaipur. Investigations of tin,
limesione, iron ore, barytes, mica,
garnet and glass sands will also be
carried out during the course of map-
ping. Regional mineral assessment
of base metals (copper, lead and zinc)
aided by drilling will be carried out
in Jhunjhunu, Alwar, Jaipur, Udai-
pur and Swai Madhopur districts.

Detailed investigation of manga-
nese ore in Banswara-Udaipur region
and soapstone deposits in Jaipur,
Swai Madhopur, Bhilwara and Udai-
pur districts will be continued till
the end of the Third Plan

Engineering Geology investigations
connected with Mahi storage and
Hydel Scheme, Chambal Valley pro-
ject, Kheiri dam site and basinwise
engineering geology investigations
will also be carried out till the end
of Third Plan, Systematic geohydro-
logical studies in the areas covered
by exploratory drilling in Jaisalmer,
Bikangr, Churu Sikar districts, in the
Jawaja-Targarh area of Ajmer and
Bhilwara districts, and in the hard
rock areas of the state; investigation
of water supply at Ajmer and Nasira-
bad and investigation of groundwater
resources for the Khetri copper mines
development project will also he
done.

Genphyvaical investigations for
copper in Pratapgarh-Nalladeswar-
Thana Gazi area, Alwar district,
Khetri copper belt, Jhunjhunu dis-
trict, Delwara area, Udaipur district
and copper and lead in Taragarh hill
area, Ajmer district, and for . lead

and zinc in Zawar belt Udaipur dis-
trict will also be done.

During the last three years of Third
Plan further geological mapping oh
modern topo-sheets is planned to be
conducted in Pali, Bhilwara, Alwar,
Ajmer, Swai-Madhopur, Banswara,
Jhunjhunu, Udaipur, Barmer, Jalor,
Tonk and Bundi districts Regional
mineral assessment aided by 26,350
metres of drilling is planned for the
investigation of base metals (copper,
lead and zinc), soapstone, manganese,
mica, gypsum and limestone in Jhun-
jhunu, Udaipur Ajmer, Alwar, Jaipur,
Bhilwara, Swai-Madhopur, Banswara,
Pali, Barmer, Kotah and Bundi dis-
tricts.

Geohydrological studies will be
continued till the end of Third Plan
in Barmer, Churu, Jodhpur, Jaisal-
mer, Sikar, Bikaner and in the hard
rock areas of the State.

Geophysical investigation in the
Zawar lead-zine belt and copper
areas in Bhilwara and Alwar districts
will be continued.

0il Exploration in Jaiselmer

68, Dr. L. M. Singhvi: Will the
Minister of Mines and Fuel be pleased
to state:

(a) the state of progress of oil ex-
ploration in Jaiselmer; and

(b) the results and indications as a
result of these exploraiicns?

The Minister of Mines and Fuel
(Shri K D, Malaviya): (a) Geologi-
ca] mapping, aero-magnetic surveys
and reconnaissance gravity and mag-
netic surveys on the ground have al-
readv been completed. Some seis-
mic work has also been carried bdut

To intensify the exploration work,
a contract has been entered into with
the Institute Francais du Petrole
(the French Petroleum Institute) whe
will provide a few French experts
for directing and supervising the ex-
ploration work in the area. Tt is
proposed that the seismic, structural
drilling and deep drilling operations
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will be carried out by utilising the
services of French contractors. Offers
of certain contractors for carrying
out seismic ana structural drilling
®;perations are under consideration of
the Oil and Natural Gas Commission.

(b) The exploration work carried
out so far has indicated the presence
of a fairly large thickness of possibly
interesting sedimentary rock strata
underneath the sandy desert area of
Jaiselmer. However, ‘a considerable
volume of seismic, structural drill-
ing end deep drilling operations will
be necessary before anything definite
can be said regarding the prospects
of finding oillgas in the area.
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Declaration of Assets and Possessions

by Ministers and Government

Employees
[ Shri Hari Vishnu Kamath:
_Shri A, K. Gopalan:

Will the Minister of Home Affairs
be pleased to state:

70.

FEBRUARY 20, 1863

Written Answers 324

(a) whether there is any proposal
before Government to make it obli-
gatory on Ministers as well as Gov-
crnment employees to make a dec-
laration on oath about their assets
and possessions on the assumption of
office and on its relinquishment, or
prescribed intervals;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri}): (a) There is
no such proposal,

(b) Does not arise.

(e} So far as Government em-
ployees are concerned, sub-rules 3
and 4 of Rule 15 of the Central Civil
Services (Conduct) Rules and sub-
rules 3 and 4 of Rule 15 of the All
India Services (Conduct) Rules 1954
provide for the submission of state-
ments of movable and immovable
property. In the case of Ministers, it
has not been considered necessary to
make such declarations.

Misappropriation of Money in Delhi
Police
71. Shri Hari Vishnu Kamath: Will

the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that money
belonging to the Delhi Police ban#
and welfare fund has been In.isap-
propriated; )

(by if so, how much;

(¢) whether any inquiry has been
held in the matter; and

(d)y if go, with what result?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
The accounts of the Delhi Police
Brass Band Fund and the Delhi
Police Mutual Benefit Fund show that
Rs, 47008.55 and Rs, 6719.72 respec-
tively are missing and have appa-
rently been misappropriated,
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(e) and (d). Yes. A case under
Section 409 I1.P.C. and Section 5(2)
of the Prevention of Corruption Act
has been registered and is under in-
vestigation. The suspected officials
were arrested and are at present on
bail. They have also been placed
under suspension,

Eleven Year Scheool Education

72, Shri Bishwanath Roy: Will the
Minister of Education be pleased to
state:

(a) whether some State Govern-
ments have not yet agreed to the
proposal of the Central Government
to the effect that from the primary
class I up to graduate class there
should be fourteen years course; and

(b) if so, the action proposed to be
taken by Government in the matter?

The Minister of Educaticn (Dr. K.
L. Shrimali): (a) In no State the
duration of education from primary
to the end of the first degree is less
than fourteen years.

(b) Does not arise.

Population of S.C, in Maharashira

73. Shri Sonavane: Will the Minis-
ter of Home Affairs be pleased to
state the causes of the preripitous fall
in the population figures of the Sche-
duled Castes of the Maharashtra State
in the census of 19617

The Deputy Minister in the Minis-

try =f Home Affairs (Shrimati
Chandrasekhar): The fall in the
population figures of Scheduled

Castes in Maharashtra State appears
to be due to conversion of a large
number of persons belonging to
Scheduled Castes to Buddhism in the
intercensal period,

Post-Graduate Course in Journalism
in Delhi University

74. Shri Sonavane: Will the Minis-
ter of Education be pleased to state:

(a) whether the Delhi University
has started a Post-graduate course in

Journalism from the academic year
1963; and

{b) if so, the details of the course
and its duration?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). The
quesiion of instituting a two-year
Bost-Graduate Degree Course in
Journalism with effect from July,
1963 is under consideration of the-
University of Delhi,
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9y, s o Ao fmari . &
forer g5 ag q@y & FO0 F F

(%) faseinr a==i 1 9@ T4
T F9 feam 1 @ Fgi-wgl
gt § WiT ATX 3w § qFr foem weart
FT HEAT T B ;

(&) ¥ faw=m q=41 &7 FLHC
g FA-F @ gfaud & 9w
=L

(w) wew arw fagerr a1 #1
= w&1 faaet g 7

et gt (2o Fo WMo s
(%), (&) = (7). Hfem = §
1L ¥ fararcor gwr 92+ 9T ™ faar quv
21 |[qewram § e o, e den
o E-coclgd 1]

Geological Survey in Punjab -

76. Shri Hem Raj: Will the Minis-
ter of Mines and Fuel be pleased to
refer to the replv given to Unstarred
Question No, 1258 on the 21st August,
1962 and state:

(a) whether the Geological! Survey
of India has completeqd its examination
of the Kangra, Kulu and T.ahsul and
Spiti areas of the Punjab; and

(b) if so, the results thereof?

The Deputy Minister in” the Minis-
try of Mines and Fuel (Shri Hajarn-
avis): (a) No, Sir. The investiga--
tione are «'ill in progress.
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(b) The investigations so far carri-
ed out indicate the fodcwiigi—

Parvati Valley, Kangra district:

No mineralised zone has cu far been
Jocated.

Garsha Valley, Kulu Sub-division,
Kangra district:

Tletailed and regionsl mapuing was
carried cut in the area. A Copper-
coba.t Nirkel mineraliscd zonc is mdi-
caltzd. Copper iron sulpaide 1s the
principal ore mineral and occurs as
disseminations and patches in gritty
.an partiv  sheared cunglomeratic
quartrite. Further investigations are
in progress.

Lahaul and Spiti areas:

Preliminary investigation of stibnite
sccurrences near Bara Shigri has been
carried out. The samples collected are

“beirg studisd.

Petrol and (Oil Exploration in
Katihar Sub-division

77. Shri Priya Gupta: Will the
" Minister of Mines and Fuel be pleased
to state:

(a) whether there is any proposal
for intensified exploration of petrol
.and oil in the Katihar Sub-division of
North Bihar; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
{Shri K. D. Malaviya): (a) No. Sir.

(b) Does not arise.

Inclusion of ‘Passi’ Community
in the list of S.C.

8. Shrimali Vimla Devi: Will the
Minisier of Home Affairs be pleased
o state:

(a) the stage at which the proposal
stands to include the ‘Passi’ Commu-
pity reeiding in Khammam District,
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Andhra Pradesh in the list of Sche-
duled Castes; and

(b) whether any representation has
been received in this respect?

The Deputy Minister in the Minist-
ry of Home Affairs (Shrimati Chand-
rasekhar): (a} Various proposals re-
ceived frein Stale Governments for
the revision of lists of Scheduled
Castes and Scheduled Tribes are still
under consideration.

(b) Yes.

0il Exploration in U.P.

79. Dr. Mahadeva Prasad: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether any exploration for the
oil resources was done in the Terai
area of UP. including Maharajganj
and Pharenda Tehsils of Gorakhpur
district;

(b) if so, with what result; and

(c) whether Government contem-
plate to make further efforts in the
above mentioned region?

The Minister of Mines and Fuel
(Shri K D, Malaviya): (a) Yes, Sir.

(b) Results of the seismic surveys
indicate a gentle thickening of sedi-
ments towards the foot-hills. How=-
ever, the surveys have not indicated
any favourable structural features,
along the profiles run.

(¢) There are no immediate plans
for further seismic surveys in the
area,

Cultural Delegations Sent
Abroad

0. Shri ITeda; Will the Minister of
Svientific  Research ang Cultaral
Al¥zirs be pleased to state whether
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Government have decided not to send ~ T
any cultural missions abroad during : (7) Wi f :Z ' _.ﬁ
the emocrgency? AL F1 T q99T 8 AR
The Minister of Scientific Research () =79 T 7 gerwrt ¥ fo
and Cultural Affairs (Shri Humayun TEIF1 1 FOR 92 4 sy fear
Kabir): No, Sir, but owing to the 3 ?
emergency, Government have decided
to {_'ll.‘I'.Eii l'."lfl» programme of sending foen G147 {310 FTo HTo WT):
sucy Tregations. -
e (F) & (7). o oo &t o @ @
Natural Gas at Avadi T w97 979 9% @ I AT
( Shri D. C. Sharma:
| Shri R. 5. Tiwary: feeeht & wrafus famremy § =md
81 J Shri Bibhuti Mishra: d - " b
*9 Shri Rameshwar Tantia: HTET 9T A1 SqI0a0
| Shri Rabhunath Singh: N .
{ Shri P. C. Borooah: =3 of xwa= fag @ fren

Will the Minister of Mines and Fuel T ag T A g w

be pleased to state: .
(%) feeeit wog & Sowax @TERA-

(a) whether natural gas has been o foramerat # gear qar &
discovered in Awvadi, about 15 miles
from Madras by the Geological Survey A p ﬁlﬂﬁ‘ﬁ :
of India; (E) ¥ F #

WqTEAl AT FF ATICE WEA qgr

(b) if so, the details thereof; and
® YTT £ AT

(c) the steps that have been taken

to make a qualitative and quantitative (Tl) qrfes TTE TEE F OfAA
analysis of the find? . = ’
e g 78 oot #1 F@T AT
The Minister of Mines and Fuel fraffa & 7

(Shri K. D. Malaviya): (a) and (b).
The reported seepage at  Avadi is

Tl WA (e Fie Mo WAl
under investigation by the 0il and Fere e S &-ﬂﬁﬁ')

Natural Gas Commission. (%) 324
(c) Further programme of the in-
vestigatien will depend upon the re- {@} Je
sul's “of the preliminary investigation 5 - “
under progress. {‘T) (1) WITE’;‘ET LR E
- . (%) Tomfas fasm  #
feeolt & woiafw groerem THe To % fl |

- MY Tl & AW
(=) faen § fazafaeem Y
feft a1 fewetmr srgay
fadft FTomr ¥ 3 aw

3. o1 Twa tag g famdr
¥t gz FA # IO w1 F

(%) faeelt & 97 ardwf gewremi T WEATE AT
ST ol & qraETaat 41 e ww ar fefr #E ar g
& g aewTe & wifgs werma faedy Fhell ww d v AW
2 FT FEATTA FT W |

2686 (ai) LSD—3,
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=Y. =Y nEw wE o FT faoen
WAl g A & FA FG OF
(%) foerr e gro frger @9
at # fa=t A o= wmarHt 7 faey
ge G TS
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‘emoEET g ; AT
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Fa1 Irgr fFar AT 7
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(7) a=rq =fegmm gevFmg
F wmfafmm, dafrs gend, free-
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fasma Avet, = &= A1 Lot
ST TRy §asAl a1 3 & fAu
AT gead |EET a5 |
& dA-%E dedn, qfearn
Y. St w@am . 7 Few oy
a8 FaE &1 g 7 fF
(%) afeqrr-feam e @7-
Fz geq1 § gw47 o fawal wt
farer &1 waew &
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(&) i deqr § FE 747 9EA-
FF AT FTA FT Fq=re Fear oar 7@
g

() =ufz g, & a8 F1 § wE
g ;o

(7) 97 = fwerd 70 @9 §
w AT g 7

fererr Wy (mc FTe ATo ﬁ!ﬂ'ﬁﬁ')f
() =amara, grar, gear, faafes,
P, T, A, poara, Fefae
5T AT |

(") =Wy g i T
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qETET A€ FA F7 fame @

() s 1323 7

(7) Feaa 97 mamf@ a4
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Education of Girls

86 Shrimati Renu Chakravartty:
Will the Minister of Education be
pleased to state:

(a) whether the gap between girls’
ang boys' education has been narrow-
ed down in the first two years of Third
Five Year Plan;

(b) what is the comparative figure
for both primary and secondary
(including higher secondary separa-
tely);

(c) how many States have taken up
the special incentive programmes
transferred to State sector; and

(d) what are the schemes in which
States and the progress recorded in
first two years of Third Five Year
Plan?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (d), A statement is
laid on the Table of the House. [Placed
in Library. See No LT-809/63].
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Schools for Government Employees

Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:

Will the Minister of Education be
pleased to state the progress made in
the proposal of opening residential
schools for the children of defence
personnel and Government officials
who are liable to frequent transfers?

The Minister of Education (Dr.
K. L. Shrimali): It has been decided
that in the first instance the existing
regimental schools should be taken
over and strengthened. Out of sixty
places where regimental schoolg are
located, thirty will be covered in the
first year. The working of these
schools is being studied and their
immediate and long-term needs which
are to be net are being assessed.

Shortage of Coal Supply

89. Shri Marandi: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether Government are aware
of the fact of a serious shortage of
coal supply in the country during the
period from lst October, 1962 to 3lst
January, 1963; and

(b) if so, the steps taken by Gov-
ernment in the matter?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
The production and despatches of coal
during the periods from lst October,
1202 to 31st January, 1963, as com-
pared to the corresponding period of
last year, a:e given below:—

(In Million Tonnes) .

Production Despatches Production Despatches

1961 1962
October 420 4-14 5:03 478
November . 461 4-27 5 80 437
December . 4-88 425 *5.97  %4-906
19062 1963
Jamuary . 396 315 *5i80  %5-00

*Provis. . :al
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From the above statement, it will
be observed that both the production
and despatches of coal during October,
1962 to January, 1963 have appreci-
ably increzsed as compared to the cor-
responding period in 1961-1962.

According to information available
important industrial consumers are
now well stocked with coal, and there
is ro shortage s¢ far as they ave con-
cerned. If, however, any specific
cases of shortage affecting important
consumers are brought to our notice,
immediate ad hoc steps are taken to
rush supplies, and sometimes such sup-
plies are diverted from consumers
having adequate stocks.

Kalakote Coal Mines

91. Shri Raghunath Singh: Will the
Minister of Mines and Fuel be pleased
to state:

(a) the steps being taken to make
Kalakote coal mines of Jammu and
Kashmir State to make coal cheaper;
and

(b) the arrangement made so that
coal be supplied economically and
easily to Punjab and Jammu province
of Jammu and Kashmir State?

The Minister of Mines and Fuel (Shri
K. D. Malaviya): (a) and (b). The
pithead price of Kalakote coal com-
pare favourably with the prices in
collieries with almost similar geologi-
cal and mining conditions. The cost of
Kalakote coal at the consuming end
in Jummu, Frovince and Punjab, how-
ever, increases because this coal has
to be transported over roads which
pass through difficult hills and narrow
bridges. So long as these roads are
not widened and bridges strengthened
so as to permit the movement of high
capacity trucks, it is hardly possible
to effect any appreciable reduction in
the overall cost to the consumers.
However, the State Govérnments of
Punjab and Jammy & Kashmir are
jointly considering how the cost could
be reduced to some extent.
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Scholarships for Studies Abroad

92. Shri Sivamurthi Swamy: Will
the Minister of Scientific Research and
Cultaral Affairs be pleased to state:

(a) whether any restrictions have
been imposed on the rules or proce-
dure for getting scholarships for
advance studies in Engineering and
Medical Courses in foreign countries;

(b) whether there are any restric-
tiong in case some students want to
*a on iheir cwr expenses; and

(c) if so, the details thereof?

The Minister of Scientific Research
nd Cultural Affairs (Shri Humayun
€abir): (a) No, Sir,

(b) Attention of the Hon’ble Mem-
“er is invited to the answer given by
the Minister of Finance on 24th Jan-
wary, 1963 to Part (a) of Unstarred
auestion No. 1058,

(e) According to the current policy,
foreign exchange is released to engi-
neering & technological students if
they have secured admission to a Uni-
versity degree course, and in the case
of Diploma courses if the student is
a graduate or has secured a stipend
from the institution'firm training him
or has secured not less then 50 per
cent markes in examination in India.

Applicants for Medical Subjects
must possess a degree in Medicine and
must produce decumentary evidence to
show that definite arrangements have
been made for being attached to a
recognised hospital for training or for
securing a diploma. Exchange upto a
maximum of Rs. 2,000 in addition to
equipment allowance of Rs. 1,000 is
released for all post-graduate courses
in Medicine including Dentistry,
Homoeopathy and Veterinary Science.
N¢ exchange is releaseq for taking up
primary F.R.C.S. examination in the
UK. as this examination will, in
future, be held in India,

Policy for release of exchange for
19A3-64 onwards is under considern-
tion. |
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12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED UNEMPLEYMENT AMONG
ARTISANS AND GOLDSMITS

Shri Tridib Kuwmar Cuoaudhuri
(Berhampore): I call the attention of
the Minister of Finance to the follow-
ing matter of urgent public import-
ance and I request that he may make
a statement thereon:—

The reported  unemployment
among artisans and goldsmiths as
a result of the implementation of
the Gold Control Order.

The Minister of Finance (Shri
Morarji Desai): May 1 say. Sir, that
there are four pages? 1 have no
objection tp reading it. 1 may in-
form the House that I have also got
a Hindi wversion.

Shri Tridib Kumar Chaudhuri: It is
such an important matter.... (Inter-
ruption) .

Mr. Speaker: There is one thing that
I am going to propose to the House
and the House can decide whatever it
likes. The statement contains four
pages. That will take about 10 or 15
minutes. There are 37 Members who
have given this notice. Under these
circumstances. if the House agrees,
and some notice is received, I might
consider that a separate discussion
might be had.

Some Hon. Members; That is all
right.

Mr. Speaker: Instead of having this
it will be placed on the Table of the
House. Members would study it and
if notice is received, I will consider
that a separate discussion might be
held on that subject.

Shri Bade (Khargone): It should be
as early as possible.

Mr. Speaker: Oh yes; as early as
possible.
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Shri Tyagi (Dehra Dun): Will this
statement be circulated?

Mr. Speaker: It will be circulated.
Then, it may be placed on the Table
of the House.

Shri Morarji Desai: I place both
the versions in English and Hindi on
the Table of the House. [Placed in
Library. See No. LT-798/63).

12.04 hrs,
PAPERS LAID ON THE TABLE

Corriery CoONTROL (AMENDMENT)
ORDER

The Minister of Mines ang Fuel
(Shri K. D. Malaviva): I beg to lay on
the Table a copy of the Colliery Con-
trol (Amendment) Order, 1962, pub-
lished in Notification No. GSR. 1672
dated the 8th December, 1962, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955,
[Placed in Library. See No. LT-799/
63].

MiveraL ConcessioN (Fmst AMEND-
MENT) RuLEs

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): I beg to lay on the Table a
copy of the Mineral Concession (First
Amendment) Rules, 1963, published in
Notification No. GSR. 104 dated the
19th January, 1962, under sub-section
(1) of section 28 pf the Mines and
Minerals (Regulation and Develop-
ment) Act, 1957, [Piaced, in Library.
See No. LT-800/63].

ESTIMATES COMMITTEE

FoURTEENTH AND FIFTEENTH REPORTS

Shri Dasappa (Bangalore): I beg to
present the following Reports of the
Estimates Committee:

(1) Fourteenth Report on action
taken by Government on  the
recommendations contained in the
under—mentioned reports of the

Report of Business
Advisory Committee
Estimates Committee (Second Lok
Sabha) on the Ministry of Infor-
‘mation and Broadcasting:

(i) Hundred and Fifty-Eighth
Report on Secretariat, Directo-
rate of Advertising and Visual
Publicity, Directorate of Field
Publicity and Song and Drama
Division,

(i1) Hundred and Fifty-Ninth
Report on Films,

(iii) Hundred and Sixtieth
Report on Office of the Registrar
of Newspapers for India, Re-
search and Reference Division
and Photo Division.

(2) Fifteenth Report on action
taken by the Planning Commis-
sion on the recommendations con-
tained in the Twenty-First Report
(Second Lok Sabha) on the Plan-

. ning Commission.

PANEL OF CHAIRMEN

Mr. Speaker: I have to inform the
House that under sub-rule (1) of rule
9 of the Rules of Procedure and Con-
duct of Business, I nominate the
following Members on the Panel of

Chairmen:
1. Shrimati Renu Chakravartty,

. Shri Surendranath Dwivedy,
. Shri M. Thirumala Rao,

. Shri R. K. Khadilkar, and

. Dr. Sarojini Mahishi.

e L pe

12.06 hrs.

MOTION RE: TWELFTH REPORT
OF BUSINESS ADVISORY COM-

MITTEE.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with
the Twelfth Report of the Busi-
ness Advisory Committee present-
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Report of Business
Advisory Committee

[Shri Satya Narayan Sinha]

ed the House on the 18th
Februuary, 1963.”.

Mr. Speaker: Motion moved:

“That thie House agrees with
the Twelfth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 19th
February, 1963.".

Shri Hari Vishno Kamath (Hoshan-
gabad): 1 do not wish to raise any
objection or anything of that sort.
But the impression left on my mind
and on the minds of some of my col-
leagues was this, namely that the
decision of the committee was that
the time allotted, as it was finally
decided upon, was not 20 hours but 21
hours plus the time taken for reply
by the Prime Minister., I think that
that was what was decided upon

Mr. Speaker: The time allotted was
20 hours, and the discretion remained
with me for the extra 1 hour.

Shri Hari Vishnu Eamath: The
other point is a minor one. I do not
think that it is quite proper that this
report should be signed by you and
carry your name in your capacity as
Speaker. Since it comes from  the
Chair, any motion on that
may not be voted upon, and therefore,
if it is signed by you as chairman of
the committee, then it will be in the
fitness of things; it is not the Speaker
who should sign it as such but it is
you as the chairman of the committee
who should sign it,

Mr. Speaker: But if I happen to be
the Chairman?

Shri Hari Vishna Eamath: As chair-
man, if your name is, it is all right,
but what we find now iz that below
vour signature. the designation
‘Speaker’ appears. [ think that that
is not quite proper.

340
by the President

Mr. Speaker:
look into it.

All rightt I shall

The question is:

“That this House agrees with
the Twelfth Report of the Business
Advisory Committee presented to
the House on the 19th February,
1963.".

The motion was adopted,

12:68 hrs,

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: Shri R. 8. Pandey
may now move the motion. But be-
fore he does so, 1 would like to make
one observation.

In order to give opportunity to hon.
Mempers ang their parties to look in-
to the matter, I have to make one ob-
servation. The amendments that I
have received from the parties run
into a large number, and they are as
follows: UPG: 10; Muslim League 6;
Jan Sangh: 25; Unattached: 3; IPG: 1;
Communists: 27; Swantantra Party:
5; PSP: 3; and Socialist: 14.

We have decided as follows, and if
they want, [ can read it out, In
order to limit the number of amend-
ments to motions or resolutions, each
party or group may, if they so desire,
table one amendment only in the name
of one or several members of the party
or group. The present practice where-
by a larg number of individual Mem-
bers give notices of separate amend-
ments should be dispensed with. It
would be better if the party makes up
its mind and tables one meotion, be-
cause ultimately also i1t comes to the
same thing. Therefore, I would re-
quest the Leaders of the groups that
within the next two hours or so, they
may just make a decision and then
convey it to me as to what particular
amendments they can regroup and
give notice of on behalf of many Mem-
bers of their own party. It would be
better if they choose one amendment
for each party or group.
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=t W §A% qER (TOAF) -
WA Hgiad, T Tgd T g7 AAll &1
ataw Z1 fF g7 AR § aW wHe-
Hzw far ot § AT O EY s 3T
2 A7 79 39 I WIS T A9 9 |
afsa w7 wafw 7z fag a1 @ £ @
7 ®717 AE7 2 wifT 7 A9 917 7%
UF FATIA T AET W7 TF47T |
Mr. Speaker: I take it that the
House agrees with these procedural
changes, and I appeal to the Mem-

bers to extend their co-operation in
giving effect to them’.

That was what was done.

Shri Surendranath Dwivedy (Ken-
drapara): So far as our Party is con-
cerned, we have given notice of only
one amendment, standing in the names
of four Members of our Party.

Mr, Speaker: That was what I was
saying. He might make his choice
30 that he may have one amendment.

Shri Hari Vishnn Kamath (Hoshan-
gabad): It is one amendment.

Shri Priya Gupta (Katihar): You
can gdd two commas and make it one.

Mr. Speaker: Even after the
leaders have spoken, is that explana-
tion and clarification necessary by the
Secretary of the Party?

st To fovo amem (777) : mromy
AgEa, § g O g

CF Trzia #) AT ¥ fe-
g i § amITT g7 fFa

AT ——

‘t¥ za =foiws ¥ gwig
Are-ar F 7w 37 ghaTer
¥ fag guia o ¥ ouoe
AT & Y WEW s mTEd,
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1853 ®1 U 579 gWAT #9g F
IEI GYTET ¥ FRE 3 OF FAT
#gr”

Td WEEd, TN TTSE @
aaies wfgar 717 qqw A, 2o
AR TATFOE, F AT AW AT
FHETET gATL ATA9 Iafeqa faam g,
3% fAo & s afa gy ¥
ST KT OWTR T TR FATE |
TAF ATOT W AT A § AT ITA AN
AT F ZTT IR AGA| ATAATHI FT T/
A F FA-ATAE FT AT F47 |

Mg F1 aEifaT #7 §T W
F71, e wwT g FafaaeT -
33T, AT, AT HIHT AT FKT AT 8,
IAFI EIET ®IT g9 aF H9 Fa6,
97 o= f& «ww 71 fafz o 7 &
qq | IqF 57 ==t ¥ fAafeaa w9 §
g & FoT foewr @mnfaw g
FEA WOA gad &t qEAHT ®1 ford
ara Al § e & weE Suferd
foar, 38 g5 sq= LA F A K
ATTHT ST HTFSE FTAT TEATE |

oI H TR §AE 1 G
1 fa% (w7 T 2md gra Tafagy
F gT wfawrd & a0 ¥ fag fag
U Aedl F1 Iedaw fFAT | AT A
FAraTS & d=q % fafg a7 goafeaal
F A A IFA TR U FT AT
arHaA fFar | Tow W% I am |
gdl & fagra F gEwwa, fa=
Tl ® gare wAm wm, dae &
sfeeama & fam gart ahEE A
ZarQl qewqar &) A1fT 7 fafgar a1
AT rAfara o7 98T ST | 39 AW
qz f&f wo A TrEHET AT ITR
TAOAT RHAT FT FJoow T gQ
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[ e faro aredz]
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Shri U, M. Trivedi (Mandsaur):
Sir, I rise to a point of order. I do
not know—I might not be well inform-
ed—whether we have changed the
rule to the effect that a Member can
read out his speeches from manus-
cripts, The hon. Member is reading
out his whole speech.

An Hon. Member: Ile is only re-
ferring to his notes.

Shri U. M. Trivedi: He is not re-
ferring, he is reading out his specch.

Mr. Speaker: Order. order. No
Member can read out his speech, He
might have a prepared speech; there
i3 no harm in that. He can place it
before him and consult his notes. I
have been watching the hon. Member.
He has been consulting his notes very
often although he has been raising his
head many times.
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Dr. K. L. Rao (Viayawada): Mr,
Speaker, I beg to second the Motion
of Thanks so ab!y moved by my hon.
friend, Shri Pandey. In doing so, I
feel a high sense of honour is done to
my constituency, Vijayawada, the
main town of the constituency and the
second largest town of Andhra Pra-
desh. It is the nerve-centre of the
political activities of the State. It is
located on the banks of the great river
Krishna.
tre of the railway system, of the roads
and of the canal system, Ii is adja-
cent to one of the largest and most
prosperpus agricultural areas of the
country.

Mr. Speaker: Was it on account of
Vijoyawada that he was asked to
second the motion?

Dr. K. L. Rao: 'I will come to that
In spite of all these resources, the town
is beref! of adequate water supply and
sanitation and transport is itself pos-
in® a problem of bottlenecks. Thus
under-development of my constitu-
ency in spile of resources is truly re-
presentative of the country's state, the
rapid development of which is the
main theme of the esteemed Presi-
dent’s Address.

T &m sure T am expressing®the feel-
ings of the entire House when I say
that we are very fortunate in having
ag a successor to the great Karma-
yogi Dr. Rajendra Prasad as the pre-
sent head Dr. Radhakrishnan, cne of
the most brilliant philosophers of the
world to guide us in these difficult
times.

Many vears ago Dr. Radhakrishnan,
after writing a book on the Bhagwad
Gita, approached Mahatmaji for a
message. Mahatmaji seems to have
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told him, “I am a man of action, (An
Hon. Member: Karmayogi) I am
Arjuna and you have written a book
on the Gita. There is no reason for
me to give a message.” How fittingly
profiting is this saying of Mahatmaji
that as years roll by, Dr.- Radhakrish-
nan comes to play the part of the
great philosopher.

The esteemed speech of Dr. Radha-
krishnan foreshadows the continued
development of economic and indus-
tria] growth in this country. He stat-
ed that even under the pressure of the
burd:sns  imposed by the Chinese
aggression, the Govermment will do
its utmost in the five fields of agri-
culture. industry, transport and com-
merce, power and technical education
and research. It is true that the
Government has done  tre.cendous
work in these various fields, but there
is a long way which we have yet to
cover. While America and the Wes-
tern countries are in the orbit in the
economic sphere, we are still on the
ground; we are still attached to_th'e
earth for taking off. Therefore it is
necessary that the nation has to be
energised, that is, the total energy of
the nation has to be increased.

Energy is derived from wood and
coal, from oil and gas, from falling
water and from nuclear power. What-
ever may be the source of energy,
tha most economical method of utilis-
ing this energy is through electri_ci_ty,
By transforming it into electricity
men has contrived to tpke more
energy from coal than from direct use.
As an illustration I might state that
when coal is used in the steam loco-
motive it gives only 10 per cent as
tractive effort but when it is used in
an electrical machine, it gives as much
as 20 per cent. India has at present
got only 43 kilowat* hours of per
capita energy as against 2,000 and
more of the Western nations. There-
fore we have not only got to improve
our quantum of electricity but it is
a'sp necessary to use electricity be-
cause it is the most economical way
of utilising our resources.
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Scientists know well that energy 1Is
proportional not to speed but to the
square of speed. Therefore, if you
wunt to do things in a quick way, it
is very necessary that you have to
invrcuse  electrical energy  not by
dbling it during the Plan period but
by increasing it many more timeas.

The one great obstacle in the way
of geiting this encrgy is that the cust
of thc equipment that we have to pur-
c¢i4se is very hizh. It is necessary
f:: us to remember that we have got
t> purchase this machinery from coun-
tries where labour costs are very
bizh. For example the fees of an
oh-tetvician who delivers a baby
are more than the cost of the machine
wlish does the work equivalent t a
fully grown man. The per capita in-
euome of those countries is anvthing
cke Rs. 2,500- tg Rs 10,000)- as
asa'nyt India’s mere Rs. 300-. That
teing so it iz almost impossible for
a 'vw-energy nation like ours to be
al'le to purchase this equipment from
guiside. Therefore I submit that we
shuid go ahead with the establish-
menl of these electrical equipment
manufacturing factories all over the
corimiry, in every State, so that we
muy be able to meet the needs as
early as possible,

There is unfortunately a curse of
bigness in our present planning. We
want to do things in a hig way in the
wery first instance. like the factory at
Bhonal, and this i; really hampering
the growth of the nation.

There is one other aspect which I
should submit and that is the techmo-
logica’ progress of the country. It Is
true that in the matter of technical
education and research the country
has tanen tremendous strides. But in
technclogical progress, I am afraid, we
are not following the correct path.

Let 1c see how the industrial deve=
lopmant of the United Kingdom took
plece. In Enegland, having a  large
&sea coast, people used to build ships
from :Le early times. They built ships
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from wood. To get the wood they
cut down their forests and the forest
weallh went down. Therefore they
wanted to use iron to replace wood.
To ma%e iron they had to go in for
coke arj to dig the coke they had to
dig in deep mines where there was
water; thervfore they had this pro-
blem, of pumping out the water. That
:s Wow the steam engine was first
inventz:, They soon used it in ‘ke
locomotive. As the steam engine was
not so  efficient, they invented the
diesel engine.

Similarly, in respect of oil resources,
they were using oil in the early
periods for lighting the lamps. In fact,
the high distillates, like petroleum and
other products, were neg ected and
were considered as a nuisancs,  But,
later on, when the desire to use these
various distillates came, the internal
combustion engine was invented. I
can give very many similar instances.
For example, Be:semer first suggesied
the use of big guns. When he was told
that the material with which quns
were made had to be strong to with-
stand those explosions, he had to taink
over and he invented the preserni{ Bes-
semer process on account of which it
has been possible to manufacture steel
on an extensive scale.

What I want to submit is that when=
ever there are problems imposed by
technological deve’opment, the nations
must resalve the problems themseives.
On the other hand, what we are doing
now is to send for people from fureign
countries, We are depending on
foreign talent which, I submit, is not
at all conducive to the development
and progress in this country, I would,
therefore, appeal that Indian engineers
and Indian scientists be given a
greater amount of responsibility for
taking up the developmental work in
the various fields.

The esteemed President-referred to
the longevity of life as a consequunce
of the various social measures that
we have taken, In this connection we
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must remember the importance of con-
trol of population in relation to the
economic development. Whatever
economic developments take place
tend to be absorbed by an increase in
population. Many centuries ags Aris-
totle said that a good, proper and
Pprosperous government can br ensur-
ed only if there is a certain amount cf
minimum and maximum populalion, It
is said that if the United States of
America contained the population of
India today when the Pilgrim Fathers
went, it wou d never have got the
prosperity that it has got today. Tt is
therefore necessary for us to ensure
that at least the propaganda—I am not
talking of the actual steps and so on—
must reach every man in India to show
him the greatest importance of this and
how the increase in  the papulation
factor affects the economy. Once they
get that conviction, I am sure, the
Tesults will follow.

The President has said that agri-
cultural base is the pre-requisite for
mational sscurity. Asla, no doubt, is
considered a poor continent because
half the world's population has to
live on one-third of the food produc-
ed. But India's position is not =o
bad. We produce enough of food and
we are deficient only by about 4 per
cent which is really a marginal
difference. No doubt, we want to see
that this also is overcome and we
also build wup sufficient reserves
against precarious weather conditions.
We can even achieve it by preventing
the wastage that occurs. More than
that there are one or two other
methods that I would like to mention
by way of suggestions,

I we analyse the statistics of the
various districts, we find that only .
per cent of the districts of the whole
of India give a high surplus in food
eommodities., Therefore if we search
for a few more districts and study
the popu'ation, area and the fertility
of the soil and if it is possible by con-
centration on those distriets to pro-
duce this high surplus, it is worth
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doing; thereby we can wipe out the
deficiency,

More than that I submit that
India is now engaged on some of the
very big irrigation projects. Projects
like Gandak in Bihar, Broach in
Gujarat and Nagarjunasagar in
Andhra Pradesh should be pushed
through and an accelerated effort
must be put in so that anyone of these
projects may help in completely wip-
ing out the deficit and giving us the
surplus in food. It is necessary also
that people must be made to co-
operate in the, various stages of the
construction itself so that when water
potential is created, there shall not
be a lag between creation of poten-
tial and its utilisation.

13 hrs,

Similarly, when these river contro-
versies arise from time to time—it is
but natural that they should occur;
that shows the keen desire of the
people to develop—it is negessary for
us to come together and concert such
measures as will meet with the wish-
es of a'l the people and all the parties.
It is not a question of somebody
arbitrating. If thingsg are done on
mutual agreement, it will be possible
to push on with the developmental
works wvigorously.

It is also interesting to observe—
I noted the other day—that the per
capitg consumption of cereals and
pulses in thig country is about 350 lbs.
While in England the amount of food
taken as starch and cereals other than
meat is also about 360 lbs. The only
difference is that half of it comes
from pulses and a half from potatoes
and other starch food. There is a
hope that with the cereals that we
have got, by developing potatoes and
other types of starch foods, it will be
possible for us to be able to meet the
demand of even a larger population
It seems essential for us to remem-
ber that agriculture is our pgreatest
national industry. It is therefore
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necessary for us to keep it stable,
prosperous and economical. For this,
we must provide amenities to the
agricultural population by way of
rural water supply, rural electrifica-
tion and access roads.

The esteemed President has refer-
red to our coordinated and friendly
relationship with other nations. Our
endeavour to remain non-aligned in
the face of the gravest provocation
has borne fruit. There are lots of
suggestions made as to why the
Chinese have withdrawn or why the
Chinese have ceased fire, Among the
varipus reasons, the most acceptable
one seems to be the stubbornness that
India has shown in trying to stick to
non-alignment in the face of this
crisis—yes—the stubbornness of the
great architect of India, the Prime
Minister. Non-alignment never pre-
vented us from getting aid from
nations, to which handsomely the
President has given our thanks, in
particular to the United States and
the United Kingdom which had come
in very readily to help up in that
hour of need,

1303 hrs.
[Mr, DEPUTY-SPEAKER in the Chair]

With Nepal and Pakistan, we have
got a special attachment. We have
got common rivers. As long as we
have got common rivers and as long
as water flows in these rivers, we are
bound to each other and we have got
to be friends. Bhagmati, Kosi,
Gandak, all these and many other
rivers have got their source in Nepal.
Our sacred shrine of Pasupathi Nath
is on the banks of the Bhagmati in
Kathmandu. With such common in-
terests, how can there be anything
other than friendship? I am pretty
eertain that the present talks with
Pakistan will move in this direction
and will ensure greater friendship so
that it will be possible for us to ex-
ploit the common rivers in the best
interests of mankind. With China,
we do not have common watercourses

PHALGUNA 1, 1884 (SAKA)

Address by the 366
President

except the Brahmaputra, by our
common endeavour, it should have
been possible to generate power to
be shared between the two nations.
But, unfortunately, China has over-
rate overreached itself. Surely,
some day she will realise her mistake.
Surely she will do it as soon as she
finds that we are sufficiently strong
to defend ourselves.

Showing the un-precedented one-
ness the like of which used to be
heard in the days of Mahatma Gandhi,
in the days of the freedom struggle,
the nation has resolved that we shall
build up un-breakable defences of
the country Let us remember the
famous saying that in any under-
taking it is not the beginning but the
continuation thereof till it is finished
that yields true glory.

Mr. Depaty-Speaker: The Motion
has been moved and seconded. I
= shall now place it before the House.

Motion moved:

“That an Address be presented
to the President in the following
terms:—

“That the Members of Lok Sabha
assembled in this Session are
deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both Houses of Parliament
assembled together on the 18th
February, 1963'."

There are several amendments,
Shri Tridib Kumar Chaudhuri, which
of the amendments do you move?

Shri Tridib Kuomar Chaudhari:
From the side of our group, we will
move amendment No, 3....

Mr. Deputy-Speaker: You will give
at the Table, I will take, those as
moved. The motion and the amend-
ments are before the House

Shri A. K. Gopalan: (Kasergod):
Mr. Deputy-Speaker, the President's
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Address is before the House, The
President’'s Address is the opening
event of the Budget Session of Par-
liament, The President’s Address
should set the tone for the whole of
the session. It should give wus an
idea of our tasks ahead. It should
give us also a picture of the condi-
tions in the country both economie
and political and also of our rela-
tions abroad. However, I am sorry
to say that I am disappointed both at
the contents of the speech as well as
its form.

Looking to the speech as a whole,
I am amazed at the complacency with
which the Government is viewing the
economic and  political situation.
There is no awareness of the serious-
ness of the problems that are facing
us today Not only is there com-
placency, but there is a distinct ten-
dency throughout to gloai over these
things. It is clear, for example,
about agricultural production. It is
said that it has increased consider-
ably. I want to say that it is not a
complete fact. It is true that agri-
cultural production has gone up to
eome extent during the last year, But
the basic question today is not that.
We have seen statements by Cabinet
Ministers as well as the Planning
Commission. Also as a member of
the Panel on agriculture, I have my-
self seen how in the panel meetings,
Cabinet: Ministers as well as the Plan-
ning Commission Members have ad-
mitted that during the initial vear of
the Third Plan, as far as agricultural
production is concerned, it has not
gone up. Also, as far as the target
is concerned, the target of 100 million
tons of foodgrains is alsp said to be
remote. That is whyv I say, to say
that agricultural production has in-
creased considerably is not a real
fart. Production of foodgrains was
79:7 million tons in 1960-61 and it
declined tn 78:6 million tons in 1961-
62. As far as this vear's crop |is
concerned, it is understood that it is
not very good. Because, the rice
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crop has suffered due to drought in
many parts of the country and as far
as the rabi wheat crop is concerned,
it has also been affected due to the
delay in rains this year. So, the
indications are that production this
year also is likely to slacken. ‘This
is the basic fact in agriculture. That
is why I said, to say that production
has increassd considerably is wrong.
The Government seems to be content
with stating all sorts of irrelevant
facts about intensive development,
ete.

As far as this question is concerned,
I want to point out also another
factor which had not been mentioned
in the speech. Everything it is not
possible to mention. But, I want to
point out this fact as far as land re-
forms legislation is concerned. Land
reform legislation also forms a very
great part as far as increase in agri-
cultural production is concerned.
That was why Government wanted to
see that before 1960 all the States
passed and implemented the land re-
form legislations, But, about a year
ago, the Supreme Court passed a
judgment in which they said that all
the land reform legislations passed in
the ryotwari areas of Kerala, Mysore
and some other States of India were
invalid. After that, the Kerala High
Court also passed & judgment as a
result of which the Agrarian Rela-
tions Act passed by the Kerala
Government in its application to the
whole of Kerala excepting a small
part became invalid, About 22,000
peasants have gone to the land tri-
bunals, and they have spent about
Rs. 500 to Rs. 600 each and they have
got reduction of rents. About five
thousand to ten thousand peasants
have deposited money to get the
ownership of the land. But if those
legislations have become invalid as a
rezult of the judements of the High
Courts and the Supreme Court, then it
is necessary that some constitutional
changes should immediately be made.
The Planning Commission has pro-
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mised that a Constitution (Amend-
ment) Bill would be brought forward
during this session of Parliament for
this purpose, although it is now late;
I do not know whether that is coming.

The point that I want to make is
this. Whenever certain reforms come,
whether it be in the field of agricul-
ture or in any other field, then cer-
tainly Government have to take note
of it and see that the implementation
does not suffer and if necessary im-
mediately some constitutional amend-
ments should be made. The Con-
stitution was made at a time when
our goal was not socialism. When
we are making certain reforms, it is
necessary that we should immediate-
ly change the Constitution to suit
those reforms. I want to know from
Government whether in this session
they are going to bring forward sny
legislation for this purpose, although
it is late, because several thousands
of peasants have last their bellef
in these reforms, because they know
that when a legislation is pessed and
it is implemented, there comes a
judgment either from the Supreme
Court or the High Court and they
lose whatever they have got as a
result thereof.

As far as industrial production also
is concerned, the basic fact iz that
during the last two years, the rate of
growth of industrial production has
declined. Here also, the case js more
distressing, because this is a sector
in which great improvement could
bave been achieved during the emer-
gency. Qur economy was alresdy in
a serious condition when the Chinese
aggression took place. The Com-
merce Annual 1962 in its editorial
has made certain observaticns which
are very important. I would like to
quite it. It says:

“There is litile reason te think
that 1962 would have ended on a
cheerful note but for Chinese
aggression. The developmentis on
the economic front preceding the
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border war were far from en-
couraging. There were many
stresses and strains with short-
ages of power, transport, raw
materials and foreign exchange
becoming more acute than in
1961.".

This shows how acute the economic
crisis is. It is clear that the situation
has worsened s.nce then. There
have been no efforts made to utilise
the huge unutilised production capa-
city during the emergency. 1 would
refer to the engineerinng indust:v
alone. There is idle capacity of 35
per cent or more in the engineering
industry spread over 75 branches. The
Engineering Association of India has
stated that there is idle capacity to
the extent of 3,41,853 machine-hours
a monh in 79 engineering units. So
you can see what an amount of
national waste is involved. Could
we not do something to increase the
utilisation of this capacity? When
there is an emergency, it is all the
more necessary that this should be
utilised.

As far as the question of unem-
ployment is concerned, normally it is
mounting up every year, ang the
emergency has given an impetuaz
Due to the emergency, the handloom
industry all over India, especially in
Kerala, is facing an unprecedented
crisis, and lakhs of people in the
whole of India are unemployed; lakhs
of weavers are unemployed. A num-
ber of other factories have alsc clos-
ed down, and particularly in Rerala,
due to want of market for their pro-
ducts. Kor insiance, the ilmeri'»
factory has closed down, and so many
thousands of persons are unemploved.
All these aspecic of the sgitust
should have been noted, because dur
ing the emergerncy, the emploTmens
position should bhave improved =nd
man-pewer should have beer {ully
used, but insiead eof that i ia
deteriorating,

The situation created by the
Chinese appgression has shown o the
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country the true colours ¢f each and
every class. The President in his
Address has said something about
this, I am quoting what he has stat-
ed. He says:

“Soon after the declaration of
Emergency, the central organisa-
tions of labour and management
unanimously adopted an indus-
trial truce resolution aiming at
the total elimination of industrial
disputes and increase of produc-
tion and reduction of cost to the
maximum extent possible.”

That was good, but what has happen-
ed? Who has tried to increase the
production? The working classes co-
operated to the utmost to increase the
production. They  worked extra
hours and they worked on holidays
also free, and there was no question
of raising their wage claims. But the
employers have utilised the emer-
gency to marrow personal ends to
squeeze out more profits and to crush
the working class movement.

Here, 1 may quote from a memo-
randum submitted to the Punjab
State Government by some trade
union organisation. It says:

1t say:

“However, it is our considered
view that many employers have
not fulfilled their obligations under
the safe resolution. On the cont-
rary, some of them have sought
10 take undue and unfair advan-
tage of the present natiohal emer-
gency for narrow selffish ends.
Trade union leaders and other
active workers have been dismis-
sed or victimised in other ways.
Arbitration offers to solve these
problems have been refused out of
hand. The process of issuing
charge-sheets, suspension notices
and imposition of fines has been
accelerated, Contrary to the
needs of increased production for
defence and civilian needs, in some
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places even normal production has
been curtailed through short
supply of essential materials and
other mismanagement.”,

This is the picture throughout India.
Using the pretext of emergency, the
employers have sought to turn it to
their advantage, and they have increas-
ed the workload, and they have also
resorted to repression and oppression
of workers and their unions. There is
also the question of retrenchment and
the closing down of factories; also in
many places, they are refusing to
settle industrial disputes etc. And
what have Government done? Instead
of intervening, Government have acted
as a tool of the employers by encourag-
ing and abetting them in their anti-
labour policy, by obliging the employ-
ers through arrests and detention of
trade union leaders and cadres and
suppressing with an iron hand all
movements of workers. This is the
use that the emergency has been put
to,

This brings me now to the question
of the response of the people, as far
as the National Defence Fund and the
Gold Bonds Scheme are concerned.
Undoubtedly, there has been a gene-
rous response especially from the
poorer people, and the workers and
the peasants to the call of the nation,
but it is a well-known fact that the
rich have not loosened their purse-
strings. This is admitted by many
people. 1 want to quote here from
the survey done by the Free Press
Journal of Bombay. They made a
survey of what was done in the emer-
gency in about seven or eight States.
They have shown how the emergency
was used and how collections were
made. The survey csays:

“For, the fact is obvious that
the coercive meausures now being
practised are hitting the fixed
income groups and the poor.
while the rich are left largely
unmolested.”.

There are so many other States also
where the same is true, but I do not
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want to take up the time of the House
by referring to those things, 1 would
merely state that the problem in every
State is the same.

The Chief Minister of Kerala him-
self has said that the rich people have
not responded, that the wealthy people
have not responded, but the poor
people, the workers and the peasants
and the middle-class employees with
fixed income have come out gene-
rously.

A serioug drawback in the picture
is the compulsion and coercion used by
Government and the bureaucracy to
collect funds for the National Def-
ence ¥Fund from the poor people;
especially the poorly paid Government
employees are the. worst sufferers. I
would quote in this connection from
a letter written to the Prime Minister
by a group of Mysore Government
officials, published in a weekly. The
letter says:

“Dear Panditji, we the officials
of the Mysore Government beg to
bring to your notice that the state-
ments of your honourable self and
also of the Home Minister on the
floor of Parliament that there is
no compulsion in collections to
the National Defence Fund are
being flouted by the Government
of Mysore.”

“Its recent circular shows what
the realities are...This circular
states that the contribution is to
be generous and it fixes a mini-
mum. At the same time, it also.
asks for a letter of consent. What
need is there for a letter of con-
sent, if the authorities are not
forcibly recovering a day's salary
for the NDF? The Government
could as well issue an order cut-
ting down the salaries by a per-
centage. It is regrettable that it
does not realise that by forcibly
collecting this amount, it is actu-
ally creating disintegration of the
national forces”.
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According to the Free Press Jour-
nal, which I quofed, all government
employees drawin® more than Rs, 300
a month have been asked to forgo a
month's salary in Mysore, and all
those drawing less than that have to
contribute half a month's salary to
the NDF, Reports are coming from
all over the country of forcible col-
lections to the Fund, of misuse of the
emergency powers by the bureaucracy
and blackmail of poor people. On top
of all this—this is an important thing
I want to point out—the Congress
Party is using the emergency for
wreaking wvendetta on political oppo-
nents. 1 have many such instances
in my State,

I have got here cuttings of editorials
of Malayalam papers—three or four
of them—not communist but anti-
communist. Here is the full text of
a statement issued by Shri E. K
Joseph, BA; BL, published in Thohilali,
the organ of the anti-Communist
League, Trichur. This is the state-
ment of a responsible person in the
public press.

“I have studied the list of Taluk
and Ward Committees constituted
by the Thodupuzha Tahsildar, I
think the Committee consisted
only of certain Congressmen and
their fellow-travellers, which is
intended to restore the lost popu-
larity of the Congress Party.
This committee which is excluded
of all the important people and
those who are popular in the
Taluk can neither activise the
Fund collection nor earn the
co-operation of the majority of
the masses. What I have seen
here was that these constituted
Committees have become com-
mittees to help the Congress
Party. Tha organisers of these
committess have completely for-
gotten the fact that those
committees should have been for-
med above party olitics. The
Defence Fund collection here haw
become a failure due to the in-
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clusion in the Committe of all
sorts of anti-social elements, poli-
tical monopolies, black-marke-
teers and those good-hearted feel-
lows who are geiting government
loans and contracts,

I have seen a good portion of
the collected fund written off as
expenses. There are no doubt,
instances of corruption in the col-
lection. There is sufficient evi-
dence to prove this fact. The
hurry shown by some leaders to
regain their lost popularity under
the shade of the emergency has
come to the notice of the public.
I have noted even earlier the
desperate plight of responsible
officers before these political
monopolies, 1 would like to
request the Tahsildar to have his
attention in this wital issue”.

When an advocate writes like this,
what is its effect on the people? 1If
there was something wrong, action
should have been taken. This is an
open statement made in the press. I
have got here other statements also.

Shrimati Yashoda Reddy (Kurnool):
May I seek a clarification? The hon.
Member said that response to the
defence effort was not voluntary and
he asked to what would be effect on
the people. I ask: what will be the
effect of statements like this in the
international world where people will
think that our response to tae defence
effort against Chinese aggression was
coerced and not volurntary?

Bhri A. K. Gopalan: I have taken
ap this matter with Government also.
This was an open statement made in
public. I asked Government to inves-
tigate this matter and take necessary
action v

Shrimati Yashoda Reddy: But
making such a statement here does
not leave a good effect
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Shri A. K. Gopalan: There have
been other statements made about the
defence fund collections, Let me
quote an instance. The Mayor of
Calicut organised a Defence Com-
mittee. He called upon the citizens
to form g committee, to collect funds
But the Government said ‘No, He is
not authorised to form that com-
mittee’. He was not allowed to collect
funds for the defence effort, The
Chairman of the Badagara Municipali-
ty, who is not a communist, formed
a citizen’s committee and collecied
Rs, 6,000. After collecting that
amount, he was asked pot to make
such collections and to disband the
committee. I do not want to po into
further details. I want only to say
that coercion has been exercised.

I wrote a letter to the President of
India. He sent it to the Prime Minis-
ter, The Prime Minister made ingui-
ries and this is the reply I have got.
I gave only three or four instances and
I will quote only one. This is an inci-
dent which happened in Chelannoor
(Kozhikode district) :

“The Headmaster of the local
school who is the Chairman of the
Chelannoor Defence Committee
along with four others went to the
house of Elattil Kuttan of Kan-
nankara on 24th December, 1962
for defence fund collection. Shri
Kuttan said that he had no money
and that he could give some cocoa-
nuts and chicken, if necessary.
But they said, No we want
money', By this time, his son,
Balakrishnan, came and said: T
am a worker. I have alrzady con-
tributed Rs. 2'85 and I need not
give any more’. It iz alleged
here that he also said, ‘Even
if the Chinese came, they
would not go about asking for
cocoanuts and chicken’ and he re-
fused to pive the money. The
Headmaster then gave a petition
at Elathoor Police station stating
that they were abused by Shri
Balakrishnan, Shri Kuttan went
to the Panchayat Executive Offi-
cer the next day, but the Execu-
tive Officer refused to accept the
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money saying that the petition
again.t him had already been pre-
sented before the Police Station.
Next day Shri Kuttan and Shri
Balakrishnan were called to the
Police station for questioning by
the Sub-Inspector, and they were
asked to go away as it was found
that their conducted was not acti-
onable, Nothing else happened”.

What will be the effect of this? Here
is a man who has already contributed
Rs, 2:85 and is prepared to give cocoa-
nuts and chicken, But it is refused.
The next day he goes with the money
to the Executive Officer and says: ‘I
bave got some money. Please accept
it". The money is not accepted. How
can the money be refused? If there
was anything against him, he could
have been proceeded against. But this
is the treatment that iz given to him.
What will be the effect of this on the
people? There are other instances
also, the Taliparamba incident, the
Vilavatoor incident, the Koyyad inci-
dent and so many others.

People are called to the police sta-
tion and treated in this manner, If
they have any hatred against anybody,
this is what they do. They do not
give any reasons, People running a
reading room had contributed Rs. 10.
But a case was launched against them.
Then it was found that it could not
be sustained. When a false complaint
is made like this, why is it that we do
not see action taken against those res-
ponsible for it? The net result is
that there is coercion exercised. I do
not want to go into further details.

I want to say something about the
function of the volunteer forca I
have very serious objection to it. The
President also has said that there is
equality of opportunity I have got
many letters from people about the
working of these organisations and
the volunteer force, collections ete.
Recently I received a deputation from
some citizens of Trissileri, North
Wynad. A village force with a dal-
pati and six updalpatis was formed at
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a meeting convened by the Executive
Officer of the panchayat on January
19, The meeting was attneded by all
sections of people. Unfortunately, the
dalpati was not a member of the rul-
ing party, So the next day there is
an official notice issued cancelling all
the proceedings of the meeting, Ilere
was a meeting at which g dalpati and
updalpatis were elected. After that,
everything is cancelled.

I want to know whether it is Gov-
ernment's intention that these volun-
teer force units and labour “banks
should consist of only a certain sec-
tion of the people, If that is the in-
tention, they have to say so definitely,
that they want only certain sections
of the people in such organisations.
A thorough inquiry should be made
into this, It ig not only one case but
there are several cases. Here is the
President’s Address, it ig said that a
volunteer force should be created, a
labour b:m!-: should be created for
shramdan work. So if @ map goes and
efforts shramdan, how can he be told:
‘Because you do not belong to a cer-
tain party, you cannot be accepted’'?
The Constitution gives every man the
right to do some work, If a man
comes and says he wants tg do some
work, you cannot prevent him because
he belongs to a particular party. When
elections are conducted and a man is
elected, the executive officer says it is
cancelled, There gre many instances
like that.

Either the Government should openly
say that the defence committees,
voluntary force, labour banks etc., are
open to certain people only or let them
make an enquiry into the actions of
people who have gone against the
spirit or intention of the Government.
People thought the emergency powers
would be used by the Government for
furthering defence efforts, for streng-
thening the mnational economy, but
experience hag shown that Govern-
ment. far from using them positively,
have, except in one or two cases, used
them negatively, Government has
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-promulgated the emergency, suspend-
ed the fundamental rights of the peo-
ple like the articles relating to civil
liberties.  While the rights of the
working classes have been suspended,
the rights of property-owners have
been protected. These powers have
been wantonly useg for launching an
attack against the Communist Party
as a whole, which constitutes the
main oppo:ition in Parliament, and
also against trade union and kisan
workers,

Eight Members belonging to my
group in Parliament are inside jail
Ag far as Tripura is concerned, it is
unrepresented in Parliament, because
there are only two reprosentatives
from Tripura, and they bclong to th:
communist group, and both of them
are inside jail. If there is any Bill or
.discussion relating to Tripura, Tripura
will be wholly unrepresented.

Some were arrested while they were
taking part in Parliament,

Others had come here before the
emergency came into force, and they
went back z week or ten days after
the Parliament session; but as soon as
they reached their place, they were
arrested. More thap 800 people have
been arrested under the Defence of
India Rules and the Security Act, but
these powerg have not been used
against blackmarketeers except in one
case which I read in the newspapers.
The 800 communists include 10 Mem-
bers of Parliament, 40 Assembly Mem-
bers, 50 members of the National
Council of our party. Bedides, these
powers have been used against em-
pioyeeg to victimise them and subject
them to harsh rules and regulations.
There are many instances, but 1 do
not have time to go inte them.

The emergency powers have been
used against trade unione and kisan
Shabhas who have been jiving vigo-
rous support to defence efforts and to
the improvement of food production
in the country. If this is the main use
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of the emergency powers, what is the
use of the emergency?

So, we demand that all the political
prisoners arrested and detained under
the emergency powers should be re-
leased. If they cannot be released, we
request Government at least to release
them on parole, so that they maybe
able to attend this session of Parlia-
ment, It is hardly necessary to keep
the fundamental laws and basic liber-
ties suspended, as Government have
even now got extensive legislative
powers with which they can handle
the long-term situation without ex-
tending the emergency indefinitely.

About treatment of the prisoners in-
side jail, there are some reports from
Punjab that it is worse than in the
case of the ordinary prisoners, There
is no family allowance given except in
one or two States. Detenus from Tri-
pura are taken to Hazaribagh Jail in
Orissa,

Dr. B. N. Singh (Hazaribagh):
Hazaribagh is in Bihar.

Shri A. K. Gopalan: Then ] come
to the gold control scheme introduced.
by the Government. This at least is
one of the positive uses to which the
emergency has been put, though the
Gold Control Order as it exists today
could have been introduced, in my
opinion, under the normal law of the
country, We have got the Industries
(Regulation and Development) Act,
the Forward Markets Commisison Act,
etc., under which this could have been
done. The problem is not how it was
to be introduced, but what is the es-
sence of the scheme and how it is
implemented, 1 want to make it clear
that we are in agreement with the
principle of gold control. A L.
amount of money is invested in go;ﬁ
ornaments and gold hoards, Thig s
dead capital and a national waste.
So, there is necessity for mobilising
the gold hoards for productive invest-
ment. But how is it implemented?
In its implementation, the purpose has
not been achieved.
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The Finance Minister said that the
scheme would stop smuggling into the
country, but we doubt the validity of
this claim. It is very unlikely that the
present scheme will affect smuggling
or hoarding,

But it has ereated a lot of unemploy-
ment for the poor artisans and gold-
smiths. Only this morning we had a
calling attention notice on it. In some
places families have committed sui-
cide, and there have also been star-
vation deaths, It is not a question of
a few people. I find the estimate is
that there are about 5 million people
who have gone out of employment by
this order.

1t has been estimated by various
authorities that the hoarded gold in the
eountry runs into thousands of crores.
A month or two ago, Dr. V. K. R, V.
Ras put it at Rs. 4,000 crores. But
how much of it has come out as a
results of the gold control scheme
and the gold Tbonds scheme?
The Government’s policy has hit the
middle class people and the poor
goldsmiths, but the hoarder and the
smuggler have gone scot-free. I would
request the Government to tell us how
much hoarded gold they have got.

We have some suggestions to make
as to how the question of unemploy-
ment can be solved while at the same
time achieving the purpose of the
Government in getting hearded gold.
There must be a ceiling put on the
possession of gold in any form; any-
thing above the ceiling should be taken
over under the gold bond scheme. The
present insistance on 14 carat orna-
ments should be given up, and peo-
ple should be free to make orna-
mentg of 22 carat gold within the ceil-
ing, Possession of gold in the form of
bars and bullion should be made a
penal offence. We are sure these
modifications will meet the main ends
of the gold control scheme and at the
same time eliminate the unnecessary
hardships and the unemployment of
millions of people caused by the pre-
sent scheme.

Now I wish to touch upon some of
the problemg in the field of foreign
policy and defence, In recent months,
our policy of non-alignment and peace-
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ful negotiations has been subjected to
terrific attacks from right-wing forces
in the country as well ag tremendous
pressure from imperialists, It is a
matter of satisfaction that they have
not completely succeeded in their
game, but at the same time jt will the
height of complacency to  imag.ne
that nothing has happened. It is

therefore very important for us to see

where we go wrong, and correct our
mistakes. It is no use being seli-
highteous and blaming others for not
seeing things as we see them,

In this connection, 1 wish to bring
to your notice the recent flood of
western military missiong into our
country, their doings and saying,
because it is very important. In to-
day’s paper also there has been some
statement. For example, it is said the
US is going to build an air umbrella
over Indian cities, operated by US and
British personnel, There are rumours
that the US and British have asked
for a Polaris submarine base in Nico-
bar Island. True the Prime Minister
has denied any knowledge of this pro-
posal, but it has been published in the
press in America and abroad, There is
no doubt that some of them have come
on the gpecific invitation of the Gov-
ernment of India, The question then
arises: who has invited them without
the knowledge of the Prime Minister?
We think it is a serious matter, Ewven
in today's papers it has been said that
the Government of India must make it
clear that these missiong have come
at their invitation as they wanted to
discuss these things. Wr want our
country to be well protected. But we
are clear on this point that it cannot
be done, with foreign military aid and
arms and involvement in foreign im-
perialist militare strategy. It will
negate our independence, bring in the
cold war atmosphere in our country,
disrupt our national development
efforts and distort the political and
economic development. Whatever may
happen, we wil] oppose any effort tn
embroil the country in western mili-
tary plans, But at the same time we
support ever effort of the Government
to increase our defence potential, to
T:uild our own strong army, air force
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&nd navy and civil defence, But
defence is to strengthen the freedem
and independence of our country, If
the process of building defence invol-
ves the loss of freedom and indepen-
dence, that is no defence at all,

As far as Colombo proposals are con.
cerned, at the time of the debate
during the last session, we agreed o
the proposal of our Goverrment, We
cannot understand why the Govern-
ment of China is not accepting the
proposals together with the clarifica-
tions especially when they have said
that in principle they accept. Delay ip
their acceptance complicaleg matters,
They only weaken the forces that
stand for negotiation and peaceful get.
tlement of the problem, We hope that
China will not allow precious time 1o
be wasted but wi]] accept the Colombo
pProposals together with the clarifica-
tions. It would also be good if China
‘returned all the so-called Indian pri-
svners of war to India without delay.

Now, to build up our defence invsl-
ves sacrifices, Sacrifices ghould come
from every one and not the poor pes-
Ple only, We have seen what han-
pened in regard to the collection for
our National Defence Fund, and what
has happened during the Emergenry.
In order that we can build a strong
economy and a strong defence the
Government should think afresh.
There are so many things which we
have said before and which I do not
Wwant to report now. Government, for
instance, has been saying that it is
against scripping of prohibition. In
order to raise resources for defence,
Government should scrap prohibition.
The State should take over trades in a
large number of commodities inter-
ally and externally. It was estimated
when the Third Plan was being for-
mulated that taking cver wholessle
trade in foodgrains alene will bring in
about Is. 750 crores in profit {o the
State. A number of indusirics could
be nationalised, including banks. To
build up defence potential sacrifices
must be made and 211 the resources
that are availzble must be pocled and
the steps we have not {aken so far
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should be taken. That is what I have
got to say.

Shri Ranga (Chittoor): Mr. Deputy
Speaker, 1 am sorry to have to say
that I do not find it possible to ex-
press satisfaction with the President's
Address. At the same time I would
like to express my admiration and
appreciation of the services that Pre-
sident Radhakrishnan has been ren-
dering ever since he has assumed this
high office. Unfortunately for him, it
has become his duty to eome to the
joint session of both Houses and pre-
sent this Address which has been pre-
pared for him, naturally, by the Cabi-
net. So, when we speak about this
Address, I am sure every one under-
stands that we are having in our
minds only the Government and its
policies and not the personality or the
feelings of the President,

I am glad that the President stressed
one important point and said that the
“issue of the Chinese aggression has
been and is today the overriding issue
before us and everything else has to
be considered in that context. The
freedom and honour of a country must
be given the first place, the President
goes on to say, and if a country can-
not defend them other matters lose
significance and so the nation's acti-
vities have thus been concentrated on
this basic issue”. I join issue with this
last statement coming in the Address:

“The mnation's activities have
thus been concentrated on this
basic issue.”

I find that this iz not the case. There
is plenty of evidence to supporti my
statement. Even the amendments that
have been given notice of by some
hon. Members of Parliament belong-
ing to wvarious political pariiez speak
of this. One hon. Member's amend-
ment regrets that no assurance has
been given that the “"Emergency will
not be used as a cover to cover nepo-
ticm, inefficiency and red tapism that
is now rampant in the administrative
machinery”. Another speaks of the
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“zbnormal rise in the retail prices of
commodities of every day use on the
one hand and the fall in prices of
agricultural goods resulting in untold
suffering to our people” A third
spraks about the continuing back-
wardness of so many Sialcs in the
country. Another Member complains
about the absence of policy tu soive
the multipurpose water disputes re-
garding river valley projects among
the States. It continues in spite of
the talk of national unity ang inte-
gration. FPeople themselves have de-
monstrated their sense of unity but
in spite of that the Governmezllt hag not
been able to take advantage of it and
give a quietus to thesz disputes, at
least during the Emergency. Rather,
they encouraged these disputes to
some extent. Another amendment
complains about the fa!l in agricul-
tural production especially of focd-
grains from 79°7T miilion in 1960-61 to
78°6 million tons in 1961-G2. The Pre-
sident has referreq to these facts but
the Address fails to warn the public
that the facts stated relate to the year
that ended by June last year and that
they do not have any information
about the position from that day till
now. They are not in a position to
assure us that agricu'tural production
has gone up, as we know that, for a
foet, that agricultural production has
gone down in various parts. When
actual facts come to light it will be
seen that production has gone down
considerably, Attention is also drawn
by an amendment to the failure to uti-
lise the huge idle capacitv in various
indurtries such as the textiles, etc.
and more especially in irrigation, where
admittedly water enough to irrigate
" several 'million acres of lang is geing
to waste because Government tnok no
care to make use of it. Just now they
say that they are going to de-
velop field channsls tn  provide
water to irrigate three million acres
more. Just think of this colossal
waste, after having spend hundreds of
crores on these projects, Another am-
endment comvlains of the Govern-
ment and bureaucracy having used
the emergency powers to cnerce and
browbeat the common people and yet
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another complains about the Congress
Parly machinery being utiised {for
serving narrow pactisan political ends,
to wreak vengeance on political oppo-
nents. Another amendment refers to
the worsening economic conditions
and employment conditions prevailing
in the country. In this connection we
need remember the fate of the
goldsmiths. Five million of them have
bezn thrown into unempioyment in a
callous manner. The Government has
been saying that they have been try-
ing to find employment through vari-
ous industrial concerns that they have
been bringing into existence and also
with the help of labour exchanges.
And what did the labour exchanges
contribute? They found emp oyment
only for three lakhs of people out of
eight lakhs of vacancies registered and
18 lakhs of people who sought em-
ployment from them. Only for three
lakhs of people they found employ-
ment. But, on the other hand, by one
stroke of the pen, through one fiat of
the Government, they put out of
action and out of employment as
many as five million goldsmiths who
were not beholden to Government for
their employment, who had been pur-
suing their own hereditary employ-
ment and who are highly ski'led peo-
ple and who are dependent upon their
self-employment. These pecple have
been deprived of their employment
and when this fact was brought to the
nntice of my hon friend the Finance
Mn‘ster, he was grand enough to say
that such social revolutions would
have to take place; when they do it, so
manv people have to suffer and the
nation must be prepared to accept
that kind of suffering. That is the
credit for callousness, if I may say so.

There are also other Members who
have said that they want compulsory
militarv training to be given to all
ah'e-hodied persons. And the Prime
M'n'ster said it would not be possible.
Thev are only considering giving
training to the youths in the col-
leees and hich schools. Even thers,
they are shifting the burden on to the
shoulders of the State Governments.
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And the Government also have failed
to mention any economy measures
which they propose to take in order to
tone up the administration and also
bring down the cost of administration.
There is complacency, there is an at-
mosphere of complacency in all these
spheres.

As if it is not enough, our friend
the leader of the communist party
was saying that some discrimination
is being shown against the communist
party. If it is really an emergency, as
we have said sometime ago, Govern-
ment shou.d have been able to make
up its mind in regard to its policy to-
wards the communist party. Nobody
nezd have any feeling individually in
regard to any member of the commu-
nist party. But one thing is clear: the
communist party of this country is
part and parcel of the world commu-
nist movement, and they have stronger
fraternal feelings and dealings w:th
the communists in other countries,
more especially Soviet Russia and
China, than with us, the ordinary citi-
zens, of this country, as everyone.
knows.

Under these circumstances, it is high
time that Government made up its
mind to ban this communist party and
made it clear to the frivnds: these are
the conditions under v hich we func-
tion in our country, vou must make
up your m:nd whether you like to
remain with the communist party or
leave the communist party and live
yourself completely, hundred pen ceng,
who'ly, with the rest of Indians to
whom patriotism has the priority of
place in their political as well as
social convictions. But instead of
that, if the Government continue their
present policy, naturally thev will
make themselves liable to be criticis-
ed in the manner in which my hon.
friend Shri Gooalan has criticised
them, because, ft is no good treating
them as a constitutional partv and. at
the same t'me, not treat'ng them also
on a par with other sections of our
citizens.
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Then there is also the complaint in
regard to rise in prices of c.oth and
other commodities. There is also a
complaint about the ever-increasing
bureaucracy, and about corruption,
favouritism, nepotism, etc., being ram-
pant in the country. There is a com-
plaint also about the failure of the
Government to provide any minimum
wage to agricultural labour and #o
release uneconomic landholding; from
rents. Lastly, there is the complaint
about the anaemic stapgnation that has
overtaken the national economy and
also the failure of the Government to
formulate effective measures with a
view to gearing it up for the urgent
requirements of defence and develop-
ment. (Interruption).

Shri S. N. Chaturvedi (Firozabad):
We expect the leader of the Swatantra
Party to make an independent contri-
bution?

An Hon, Member: What will be
the minimum wage for agricultural
labour?

Shri Ranga: We must be very clear
about what we are expected to do
during this emergency. The hon.
Prime Minister himself “has stated
sometime ago in this pamphlet which
has been circulated, in his Call to the
Nation—this was the message broad-
cast by the Prime Minister.

“ . .. the principal thing is for
us to devote ourselves to forge
the national will to freedom and
to work hard '~ that end. There
is no t'me-limit i3 this. We shall
carry the struggle as long as we
do not win, . .."”

*To Win" is the most important thing.
Therefore, we have been laying stress
upon the need for having a victory
plan, and till now the Government has
not come forward with it. On the
other hand, the Government has got
what is known as a plan for exploring
ways and means as to how they pos-
sibly can get around the table alomg
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with the communist aggressors so that
they can negotiate and try and see
whether they cannot peacefully reach
an agreement over this border dispute
They did not talk of border dispute
when they declared the emergency.
They talked in terms of the Chinese
invading India, The Prime Minister
himself said that “this is an invasion
of India,” and yet they only talk in
terms of parleys around a Round Table
Cenference, and the latest gift that
has been made to us by our Govern-
ment in regard to thig is that if the
Chinese are not accepting the Colombo
proposals, then the Colombo propo-
sals are abandoned. If the Colombo
proposals are abandoned, then what is
it that we are going to do? We have
to give notice to ourselves: not to the
Chines®; there s no need for us, India,
to give any kind of notice to the
Chinese, because it is the Chinese who
have dictated to us; till today they are
the victors; they have taken the ini-
tiative; they have set the limits and
they have also cleared the ground and
then stated the terms also, and they
are there, on the other side. It is for
us to throw them out of our country.
It is for us to give ourselves a notice
that we are doing our best in order
to ecarry on this war to a wvictorious
end which would help us to throw out
the aggressors There is no question
of our going to Peking or any of their
cities or places. All that we have to
do is to drive away the Chinese
aggrestors from our sacred soi] and
that is the pledge that we have taken
unanimously in this House and the Gov-
ernment is committed to it and every-
body in this country is committed to
it, but unfortunately we find that the
Government does not seem to be so
very keen on implementing the same.

Therefore we join issue with the
Government in regard to the manner
in which it has been misusing or using
this emergency. Are they using it in
order to step up our production. The
facts do not support that. Are they
using it in order to declar: to all those
political elements which are the ene-
mies of Indian patriotism that they
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cannot be allowed to enjoy the privi-
leges that are available for our citi-
zens? The facts are against this, Are
they trying to assure our agriculturistg
not only a remunerative price but at
least a minimum price? Only yester-
day the Minister of Food and Agricul-
ture was telling us that he is still
negotiating with other Ministrics in
order to be able to take necessary steps
to assure a minimum price for our
agriculturists. Are they trying to help
our own agricultural workers to
achieve a minimum wage? No steps
have yet been initiated in that direc-
tion. Are they trying to organise crop
insurance? They say it is unpossible.
Are they trying to make use of the un-
used industria]l capacity that is run-
ning to waste? They have themseclves
stated in the pamphlet that they have
circulated among us called “Our Eco-
nomic Resources” that so far as the
texti'e industry is concerned, they are
advising the textile indusiries to go
slow in the production of cloth needed
by the lower classes of our people
They are anxious that consumption
levels should be brought down. They
are considering measures to impose
controls on the people in order to
bring down the standards which are
already too low, to a much lower
ievel.

14 hrs.

Now, we are very soon going to be
presented with a budget. My hon.
friend, the leader of the communist
party, was asking the House not to
invite any assistance from western
countmes, democratic countries which
are friendly to us and which share the
same ideals as we do. Why should we
not seek their assistance? Because it
is felt by some people that it is beneath
our dignity. Even the Prime Minister
lent support to this wromg view,
according to me. If it is beneath
our dignity to seek assistance from
other countries in this perilous posi-
tion, has it not been beneath our dig-
nity all these years to have been depen-
ding on these western countries for
thousands of crores of rupees of eco-
nomic assistance in order to implement
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sur Five Year Mans? It it not a fact
that cur Five Year Plans have been
formulated on the definite understand-
‘ng and definite assurance that we
would be able to get more than
Rs. 2600 crores worth of materials and
wssistance in various other forms also
from all these other countries? If it
was not undignified for us then to ask
for, to accept and afterwards to appre-
ciate the assistance that was coming
from all those countries, then why
shouid we consider it beneath our dig-
nity today to seek and welcome the
assistance that would be coming from
all these countries? Indeed, the Prime
Minister has given the answer that he
has no objection. He has taken the
initiative. He has appealed to all these
countries and some of them have given
generous help. The President himself
has borne testimony to it. He has
expressed the nation’s gratitude also to
the United States of America, the UK.
and various other countries which have
been good enough to avow the common
ideals that they share with us, the
ideals of human freedom and human
rights, democracy and all those funda-
mental rights that we have enshrined
in our own Constitution for all our
citizens. They have been good enough
to come to our rescue. They rushed
their assistance to us and that has
helped us considerably. That must
have been one of the factors why the
Chinese decided upon their unilateral
cease-fire.

If we were prepared to accept all
that assistance, would it not be state-
smanlike on our part to take the pos-
sibility of getting assistance from all
those countries into consideration when
we begin to formulate our own
budget? Tt is indeed brave for
anyone to suggest that we  should
stand on our own feet and on
our owpg resources in order to
carry on the defence programmes and
plans. But when we cannot justify it
and back it up with our own resources
without at ‘he same time letting our
country go bankrupt, that sort of dec-
laration would become a bravade and
not an expression of bravery. We
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have necessarily to depend on and seek
the assistance of those various count=
ries, which would be willing to come
to our rescue, because they share our
common ideals, if we do not want our
country to go to pieces and our people
to be destroyed in the process of
throwing out the aggresosr, regaining
our national freedom and maintaining
our national integrity.

My hon. friend, the leader of the
communist party, has again repeated
what his distinguished friend, Mr.
Khrushchev and other friends from
China have been repeating, namely,
that the western countries are all impe-
rialistic and India would be making a
very grave mistake in seeking their
assistance, because having liberated
herself from western, imperialism,
India should not light-heartedly fall
into the trap of western imperialism.
If [ may say so, they go on repeating
like our old shastraic pandits things
which are past, which are of no special
significance in the present context.
There is the TUnited Nations. More
and more of the colonies which have
beocome free have become equal
members of the UN. Only a few
more have yet to bocome free and
they are on the h'ghroad to freedom.
It is not from western imperialism
that there is any peril to India; it is
from the eastern imperialism, the
Soviet imperia'ism and the commu-
nist imperialism that there is peril tn-.
day. In this second half of the
twentieth century, our people will
have to be extremely careful indeed
so that this neo-communist imperia-
lism may not overwhelm, destroy and
suppress the freedom of the peoples
of the world.

‘What is it that we are up against?
I was shocked to find in the Presi-
dent's Address absence of any refe-
rence to China as being the communist
China. It is not the old Buddhist
China which is at war with us; it is
not Formosa-China which is at war
with us, but it is communist China
that is at war with us. That is why
I was very glad indeed when my hon.
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friend, who moved this motion on be-
half of the Congress Party, said that
there is this struggle between the
two ideologies. We stand for parlia-
mentary democracy. We stand for
human rights and they stand for tota-
litarianism and communist dictator-
ship. What is worse, they stand for
communist expansionism. If anyone
cares to think for a minute ag 1o what
has happened since the second World
War, he will find that after the war
was over, the old imperialisn. has®
been liquidated more and more and a
new imperialism ha begun to
swallow more and more countries.
What has been the fate of the satel-
lite countries of South-East Europe?
What is happening to various other
small countries in Asia? Why is it that
60 many countries in South-East Asia
are shivering in their shoes? It is just
because communist China, the People’s
Republic of China, is now opening its
big eyes and looking at them. Omne
after another, like flies before a lizard,
they are simply being fascinated and
being drawn into this big imperia-
list mouth of China. It is this expan-
sionist Chinese communism that to-
day is staring us in our face.

What is it that we are trying to
do? The President has said that
everything else should give way to
whatever we have to do in order to
strengthen our defence. Therefore,
we wanted the Government to gee
whether any changes would be need-
ded in the Plan. Even then, they
were anxious to see with how few
changes they could possibly carry on
with the Plan and they have come to
the conclusion that they can carry on
with the plan, if not in toto, at least
with certain reorientat'on of this frill
or that frill in the Third Five Year
Plan. My objection is not to the
development of a number of indus-
trial projects. the development of a
number of drainage, irrigation, hy-
droelectric and various other power
and engineering projects.  All these
are necessary, All these have got 1o be
developed with a view to fil them into
the victory plan, =o that we would be
able, with their aid to achieve victory.
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While we are in the process of achie-
ving this victory, are we to wunder-
mine the fundamental rights of our
people and the fundamental culture
of our country, which is based wupon
self-employment? Are we to dismiss
the self-employment of more than
100 millions of peasants ang artisans
and even the 5 million goldsmiths as
of no account at all? Ig that really
the intention of the Government? I
would like them to come out and say
that it is not their intention to proleta-
rianise our society as is the case with
socialist countries, to nationalise all
our industries, to socialise even our
rural trade, to Communise our rural
Society and co-operatives and collec-
tivise our agriculture and to destrov
the very social and economic basis on
which the Indian culture has been nur-
tured during all thefe centuries from
time to time being rejuvenated by
various processes of reform and recons-
truction. We stand for reform &nd
reconstruction. Let it be clearly un-
derstood that the Plan as has been
conceived here by this Government is
different from and has got o be diffe-
rent from tre Victory Plan that has
got to be developed in this emergency
if thig emergency has any kind of
a meaning at all, because this
plan of theirs has been based upon
their socialist ideals and their socia-
listic programmes., These socialistic
programes would spell the destruction
of the ecoonomic independence and
social hegemony and the frecdom of
the great masses in our country side as
well as in our urbap areas, and we
have been opposed to that. But, if, on
the other hand, the Government is
willing to be liberal enough to make
sacrifices from their end, just as they
have been asking all other people to
make sacrifices during this emergency,
then thevy have to sacrifice only their
dogma, their ideology and their
affection for Soviet Russia, Soviet
China and Sovietism as such.
Are they not prepared to do that at
least? If they are not prepared to do
it, I can only say that sthey do not
deserve to shoulder the responsibility,
to shoulder the leadership of this
country during this crisis.
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We want this victory plan. In order
to be able to have that vietory plan
it is necessary for us to seek assis-
tance from all these countries. Only
then, only in the light of that it
would be right, it would be proper
for the Finance Minister to think in
termg of imposing any more fianacial
sacrifices upon our people either by
way of taxes or by way of loans or
by way of voluntary contributions.

Sir, so much has been said about the
wrong manner in which defence col-
lections have been made. I am in-
clined to agree with them. I have
myself come to know the wrong man-
ner in which in very many places—
not in all places—the local officers
have exceeded the limit of persuasion.
Not only the officers, even the Minis-
ters have done it. And the curse of
it all is—as if these wonderful
ministers are prepared to make con-
tributions to build up our defence—
they are not shy enough, they are not
sensitive enough to avoid the unseen-
ly demonstration as if they happen
to be bridegrooms. Sir, this is not time
when we have to gloat over these as
bridegrooms and get ourselves weighed
with currency notes and other things.
‘We have to reach the people in the
humblest of manners and welcome their
contribution in a voluntary manner.
Anyhow, now that the Defence Fund
collections have served a very useful
purpose of indicating how freely and
how enthusiastically and on such a
large scale millions of our people
have risen in answer to the national
call to place their small trinkets and
amall offerings at the feet of our
mother India in the :zhape of these
collections, I would like the Gov-
ernment to say to the nation that
they do not want any more of these
as collections, but that they would
certainly welcome pcople to send of
their own accord their own contribu=
tions by money orders, by way of
postal stamps and things like that to
the Central Fund, and that they would
depend for their sinews of war upoen
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taxes and loans to be raised in this
country and also assistance from
other countries.

Then, Sir, there is this Gold Con-
trol Order. 1 do not know  which
particular genius in political life has
been responsible for having ‘mposed
this wvery unpopular order upon our
Government and the Finance Minister.
Some newspapers began to take the
Finance Minister and other Ministers
to task because they were sensible
enough to give a warning to the peo-
ple that such and such a thing was
under contemplation. Sir, my fear is
that this arder will meet with the
same kind of fate that prohibition has
met with. We are finding it so
very difficult to get rid of drink evil,
but at the same time we know that a
new cottage industry has sprung up
in the wake of prohibition. Nobody
knows whether it has done good or it
has done something bad, but every-
one knows that it has not been an
unmixed good. Worse will be the fate
of our country under this Gold Con-
trol Order. My hon friend was
asking why the Government has not
been able to get much of gold in spite
of the fact that the order was pro-
mulgated two months ago. It s
just because all this money is only
imaginary. When 1 was young and
1 was in the university, our profes-
sors used to tell us that India is a
sink for all the precious metals in
the world. The same story has been
conveyed to our economists and
those are the economists who have
the ear of the Government gr the
Government has on subpoenaed by
those economists with the result that
this unpopular and untimely wrong
order has come to be promulgated.

What is happening? All this gold is
not piled up in 3000 or 3,00,000
coffers. They are to be found in
smal] trinkets on the necks, hands and
fingers of our women, the poor people
in their cottages. What i= more it i=
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a very important thing among the
Hindus that their women must have
their thali Is this the proper way
of going about in this emergency
and making war preparations by
creating this impression, this fear in
the minds of our women that even
their thali is likely to be taken away
one of these days? My hon. friend
says that we may put a ceiling. You
may put a ceiling at a particular
level, but where is the guarantee that
that ceiling will not be reduced down
and down with the result that some
unpopular or stupid or siliy officer
would go and desecrate the honour
and self-respect of our women by
demanding that the thali also should
be given over (Interruption).

Shrimati Lakshmikanthamma
(Khammam): Can you give one
instance? We can defend ourselves.

Shri Ranga. Let the hon, Members
listen to me. I only said that there is
a likelihood of a thing iike that hap-
pening. I have not said that it has
happened. My friends seem to be s0
much excited that they must some-
how or other rise and interrupt me
in an unseasonal manner. That is
why, Sir, I say that this Gold Control
Order is unpopular, is wrong, is un-
timely and, what is more, is likely to
cause a lot of harm indeed to the
creation of the spirit of support in
this emergency. !

What do we mean by emergency. We
want this emergency in order to pre-
pare the country to resume our fight
against Chinese aggression. We are
not warmongers, but certainly we
cannot be accused of warmongering
merely because we want to regain
ethe lost land, the lost territorv and we
want to throw away the aggressors.
Are we quite sure that we are doing
all that is necessary to achieve this?
Is there not real justification in many
people feeling or entertaining the fear
that this emergency is not being used
to the best advantage, in the right
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manner, in a non-partisan manner, in
an all-party fashion and in an entirely

‘un-political manner? That is why, Sir,

one of our hon. friend has suggested
in his amendment that there should be
a national government. What is the
good of my saying or his saying that
there should be a national govern-
ment; it is for that Government to
make up its mind whether there
should be a national government or
not. Some others have mooted the
idea that there should be a coalition
government. It is for them to think
about it. Now they are welcome to
earry on as they are carrying on, but
they must see to it that they carry on
their administration in such a manner
that this emergency becomes a real
emergency and in an emergent man-
ner thev ecarry on their administra-
tion. They have to put down waste
and achieve economy, waste not only
in the ministerial paraphernalia but
also in the administration. They have
to put down corruption and bribery.
They have to go even to the extent
of taking some of the guilty ministers
to task and seeing to it that they be-
have well, change their ways and be-
come more democratic and more
honest than what they have been. I
am not speeking of all but of such of
them as could be accused of. Are
they doing all these things? Nothing
of the sort. On the other hand,
wherever we go we find that they are
behaving as if there is no emergency.
People are given that impression and
the ruling party and its members
have already taken for granted that
they can begin to indulge in their
usual ways of politics, whatever it is.
They are welcome to do it. But, at the
same time, we have our sacred duty
to impress upon the people by our
own proper behaviour, non-party
behaviour and national-minded be-
haviour that we are really keen and
keenly conscious of the existence of
this emergency and, therefore, we are
prepared to make our sacrifices,
‘What sacrifices have the ruling
party made? Are they prepared to
give up their affection for licences and
permits, quotas and controls? No. Om
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the other hand, ome after the other,
their own authorities have written a
number of articles in Our Economic
Resources published by the Publica-
tions Division how they are preparing
schemes for more and more controls and
they are trying their best to push ih
their pet schemes and giving effect
to their pet dogmas through the Third
Plan in the hope that by the time
this emergency comes to an end they
would be able to achieve their
socialistic re-organisations of the
country. It is this that is going to do
a lot of harm to the national effort.

The Prime Minister has himself been
talking of the national resistance.
How can there be a spirit of national
resistance when this Government goes
to the extent of organising one thou-
sand, what are known as, co-operative
farms? They are expectedq to be a
challenge to our peasant economy. Is
this the time, when they ought to be
diverting the national effort to mount
an offensive against the aggressors, to
deprive the livelihood of five million
of goldsmiths? TIs this also the time
when they can be thinking in torms
of defence labour bank, village volun-
teer force and so on on a party basis?
My hon. friend from the Congress
side says that they are not organised
on a party basis. How can they say
that they are not likely to be organised
on 5 party basis? Who is there to
give guarantee that they shall not be
organised on a party basis? Every
adult has got ‘o make his contribution.
Every woman has also to make her
contribution. Till what age? Old
women, young women, every one will
have to make one's contribution. Who
is going to exempt old people and
sick people? So, you are going to
vest discretion in the hands of the
willage sarpanch. What is the guar-
antee taht people belonging to the
minority groups or factions—there
may not bé political parties in villages
but there may be factions or groups—
are not likely to be victimised by the
sarpanch, by the BDO, by the various
other officers that have come into exis-
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tence? That is why we are opposed to
these innovations which are being
brought, in today under the guise of
this emergency. Actually, these are
the things which have been under con-
templation of the National Planning
Commiss’on during the past ten years
and they have been waiting for an op-
portunity when they could inaugurate
all these things so that they can gain
control over more than ten crores of
our peasants in the villages and more
than three crore; of our agricultural
workers, and they have got an oppor-
tunity today.

If this is the manner in which this
emergency is going to be exploited, I
wish to say that it is time that Gov-
ernment made up their mind to end
this emergency. Once we are free
from this emergency, at the same time,
let us prepare ourselves by every
peaceful means, by every lawful
means, because there is plenty of legis-
lation on the statute book in order to
curtail the rights of people who in-
dulge in unruly, unsocia] and anti-
national activities if we are pre-
pared to abandon these emergency
powers, seek their co-operation to the
extent that they are willing to offer,
after restoring their fundamental
rights. If the Government are not
prepared to do that, all that I can say
is that this government will not be
able to succeed in making this emer-
gency serve the pational purpose for
which it has been proclaimed. And if
they are not prepared to give up this
emergency and, at the same time,
abandon their own partisan and dog-
matic way of dealing with these things,
the vicious way of dealing with these
things, then all that I can say is that
the opposition would not be able to
co-operate with them.

=t guswTn ( ar foet) : fet
efF7 918, ¥ HITHT A a1 & Faq
g fF wr7a 7 ®Y g0 drer S et &
AR draa F1 /= T 0 s & owwa
JNeT T AT84 T ITFT OET F HIAT F
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TaF, q 994 qAET F I &
W FTH FT & TOF & 978 § TG Fed
& form @3 gam g | WA ST AT g
Fredl 7, @ A & I TR 7 6 gE
Qedt A TETAT A7 TAA F Tl § A9
I AT F T4F FT @1 AT g
fFa g 7 9 T 3 B I RS
& 17 2w ¥ "t F1fow ag w40
FEAT AR £

gar ezafy ¥ g7 wifaw fagrt
F1 | gATT 0T faemar & HT guat
zg T Faenar & o aifaw fogei
Famy AT e aa fEr e &
g F RIE A7 fFw qvg & g9 amr
qgT ART &1 IRIA gEERT TE AT
qerarsT fr fg oz & ga I9 F1 a0%
F 5T gl AT 21, AT AT & @At
¥ F97 AT &1 TEN agamEr fF 7
Aifas g wwaaem s, g
AT AT AEEE AT AT FHATIAR
w13tz wor § 1 TR A fF fee
T@ & 97 fag =1 ov 99 52 g9 7
QAT AT £

TH T8 T@FT GTE AT FTH A6
1 ¢ far gaTe 9 w@aAnr, $IeAAe
§ta ¥ gratasy F fagst w1 @
o 2 faw fegeam 7 &1 T8, s
A gfrat § g7 S F1 aw @ /i
6 7 W 3 Hife® (g =il o7 FTar
| HT TR &

A% it gt T ATew wefae O
% faams wT 8. . )

o 8Y Fo e 7R w7 WY FY-
frez 37

=Y agrIeTw  gATE A e
T § W S fagra w1 Fefe
W {9 79 gE A & A e
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#9 g AW g gET AF1 § qFEeT @
| 7g o T TH I 9% qFZ T HFT
AT, THAL & o = &1 HiET 5,
TIAAAT F1 SIS FT WFT AT, AT L@T HT
T T T w0 A A
aferare 727 faar 1| 55 997 9@ @Y
4, TTAT T AT SF T AGH HTE A
aorg |, IR Tg " fgET & "
qgAT weat fergear @i weafaee wEl &
e AR e e B el L e
FrEa A g HIT 97 a7 famme faar g
F IRRT AIEAT F@ATZ
Shri Ranga: I hope my hon. friend
will excuse my going out.
ot AEINETN : T T o1 F AHAAT
ar f& g% sfer #iv seafwe
9T & £ @ g af A #9 zaET faa-
&0 3 7 48 T8I & | WA Al & 1 gArr
a1 "I dET 9l " fERdl
gHT HeRT & ARAT T Er g
§ a1 W9AT gAC 5w § AW q9 FT
79 TG TN FA FTATE AT § AT
BUTY =% e AL S § 4T H
Tg 2198 I F7 W ZATr sl
tfeggmaem i e T AT &
Proit ket
Shri Bade (Khargaon); That shows

your colossal ignorance. (Interruption
by Shri Bagri).

Mr. Deputy-sj:eaker: Order, order.

off FEAETT . AT Tg Al AT AT
a7 foas aeram s | IfF Ao
arT SaaT 6z 4377 § gafa 7L #23
FT IAHI FH T AT @I L. ..

TF WA T g 7 oA
ot IT AW THWH AL AT gl
fe 37 gT@EE AT w=EE AT g
T gAwI UF q9% @ Al & 9 faar
21 @9 wAY g fw gfar F aum
% [ifa AR AT F 77 79 =
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[ sy warr )
¢ | 39 faaefasw gfar 7 s @
21 8% =g gar 7gr a1 f5 miv o 3w
gfar & Wiz gUA adF gL Gt
97 EHAAT F7A I WL FoAT FLA A

Tw AT qEe . AT AT T T Y

= wIWE™ . AT FE g
geifgew &w & 7E & 1 wafiew
ww g W g, A9 A g
qA-AT TEET F AT 919 2 E Ff
QF 7% @ FCETAIET @ & framm
UF AT &Y aFSOT A gATe AW A
uF T Safaew WM [ AwleE
&1 & T &1 S g W&, 33T Wi
ZZA gu fa=m Aaar WEd § 9 o
gaTt 7g Jrew fage g WER A
g T 3T AT qg FHA A AT
®Efr ag st g g g
g7 gftar FoF @ At wad §)
Y gTAT GTAT FT AT TAFT 910F
Tefafass #1, fvfasw 51 ok
FEMH &1, T AT T4HT GW
wE

=Y avrew feg (33T ). Frafew
FT a7 4T 8 )

S ATSETN | I 0% 7 J1=9AT 0
g defaey #1 gFTATn #X W@ §
I W FFEASH FT HHEAT T W@ E
T qz7 TUAT AT G IHT G | BHOE
Gh A7 qn § Wi &1 7R & faad fF
T FE-HqIziEen qr T 0d)-
FHATH F ATT  TOFL A TR
1 ZOET AGT T TFT | TZ 3F FT
3w F&T 2@ & 5 giwr 7 7 3w
faasr 5 ae7 AT #22 & F%
FATX AR IAHT Hi9TAET I FgT §
A1 9T g7 IT F1 TEIE B TR
% vw fr sgfre g 97 &1 drafae

FEBRUARY 20, 1063

Address by the 404
President

qeF TR &, A3 HAT wAw e a7
wWEIAFAa AT @I AT & (F ag
gz A9 7E w9 wTd IR A AT TR
& | 7 9eR1 T 573X 0 qeF T & 1
fF oF 7u fFen At Fqmfaen g
T R F7 fF 7 A7 oF, 1 9EE
2 § 1| 7= FF g 3 = 2
FEFAfistas g @ fw
gfrar & £ Fiferr 21 7 & | &
Jo TTo Wro FY ATHT % = a4F &
gfn & wawdt w1 g7 Far A, T
fegemma & & & &) 7 afer 99 awm
7 A gfaar & fomd i ol
qaqd &, w7t a4z fanT ur @ 8, 99
SR gHTE AT WAT aOF A1 13 A3 AT
T AT AT 8, S A A g
TETF N AAC AT E, G AT F
AT AT UM AT F A9T TN
IF g 7% & 7 famE g wmET §
gafan & ag g1 aen g R A gifas
gl & are 7 gy F1ags o
J Hr9F ®7 I8 2 | F09 &7 0fFEy
et g @) Fvafaow &1 =Y & A%
7 & ag 92 fozfoon @ 99 W F
forad 5 gare = |3 § 1 g
FE FY gt a1 48 & 5 e ais
¥ B9t & M9 @ A%, 5597 &
ATH TE q%, g9 I9 3 T @A H
foy 7% WYz gfr & Fr s & anfr
wifaw F @F | WA F gfAEr gEAr
gt g1 7 & Fama {5 w7 Fré 97 TR
f& wa & A9 fefET 7 79 qew &1
TR F7 F7 q1 78 faepa T 9T
2 a1 ag qg Awa 5 @z & @9rd 7%
F gfar 97 Frg 91 HAT AT T AT A
OF TAAT & | gHTE TG ATHI o £ 3T
gT garm wifmm & 5 7 &9 9%
Fod1 FT F AfF a8 MFTHATY FT AT
TG ST g0 T ATE T AT FT HOfAsH
FT TATAT & a8 F8< T35 & TR 99T
afem < g 99Y 9w a9 & fAg
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Farr azy A oF qEAT T
Feafasn & A== &1 41 fF arsr s
oYz guem w7 & w3 ¥4, fA adw
geafmags 523, fad ¥ Sore gqeaet
F4H, T aaeT 0 fEE avg Fuew
FA A 67 guar 7% 3991 97
H &1, 39%1 FATa1 feareg #1 agrfent
¥ 917 037 | 9 57 A7Z 7 9TA 30
¥ 9% 77 #1¢ WY {§5F 4g A9 fF 2w
faHT 1 o F 97 GT AGT 48 ATAfRT

21

T ¥6¢T 58 qia &1 ¢ fF gome
qeF & o A fagr &, awal @
Fram & fa afaamdt we Atfe fagr
F1 AFT T I F1 F=ATAT FY A9
& 41 7\ ag Igw 3z 9 v aw e
T & A9 2 § WAL, 55T AT
99 & A9 72 7% 7 fFg 0w ®
gfaar & =7 oo Fow @@ a9, o
IAT 9T R T e o, w
TS ¥y qT &1 }IET F are 6w
@ uF a4 fav & g Wi 94 fay
H I9 O FIH @4 K| IO § FA(F
7H ' & ag o gEt qe #
8% FTF FT WX TAC & 99 ®7 g
FTT F AT § T8 A6 (6 T
et & AYT 37 ZACAAT F AW 9K A€
I AT agAT Al ¥ | W A
smamastasiggrEs Bifesadw
TT JIT A FIT E, T EHAT A
F FTO 2 WK AT F 78 61w
Mmag i frmafmaar e
AT Z10 91 A FIW IJE W §
T AR §F F AEEART 79 § | A
“Fg T Awd £ TAF IFT ¥ F a=rAn
A § | AT W AT AAIT FEA § feg
oF fausr aifafa 19 qamr =@
2 3% # qEEwT F@ § 0 A A
TH TT ®1 w@araew=T a9 & § #HT
ot fEaqdsmram fem g frame
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¥ i AT OF JY TF TGS A< WAl
#1 fFg =0F & a9 ¥, FHIT
7T T9% UHIR 1 I, SH A AN I
REAHT FIF & | IH a7F & qA
F A@ 9% A1 wfqaer wavar & 99 w2
Y T ATER AAART FIH F | TR A0
gz Ty 737 & {5 39 T H <o Gy
FOE AT T AE | FAA 20 KGN
am faa% fF ara @A & Sa&r <O
ATRHT TETATE FT TE § WL I F7 98
THEW F T9AT AR o

oY wEm (zE) 9w (Fww
Farr ¥ g7

Mr. Deputy-Speaker: Order, order.

« wgrer © fod o g ST
FHF & 91T FTHIT IT & I TG A
ETAAT AT & &Y TARI 9 a=ET =TE
& wifF 57 #1 7MW ¥ oF fo swEe
FCAT T8 | FLT GAW F Ag) s fF
7 fom ad@ & @ wod ¥ W
G FT 7IZ FLAT TR & 7 U AT AGT
T gL 2 § daT g T & § gwea
g fr g wwre & fF 97 73 gad w1
TFTIET | T 2T F N AT HA TF
FHqfaez IET ¥ @99 @R F
F a0 § @1 & T8 T o =W
qit S FEe A A E W E 1 R
9 TH W & G TAAAT 1 g==0
aTed §, TF U F TR AL EH qATA-
FIET &7 &7 GHIA FTAH T@AT ATET &
oI 7T 3T AT & AE< W OAEA
grafaFfAuami I g &
HTT /L g WA ST =Tt & av aav
gfafwararY awwal &1 o fF 59 3w &
AT Y §, IR FEAT FAT gATT
T qge 79 21 arar g 1 & 7w
FO 9redT g fF gew # famwm
TILT FATAT AT Q@I W A AR
9 ¥ IELIT A § TG FIH IBQ
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[ #t arawrn ]
AT | &fF firo T g FEOAT T
Tt § § i Few o qudat & amy
R fRet a3g & zame ¢ chgafasza A
NTEAT 9T F1 AT 53727 9T Fer a0
% 3 auey arza =1 sarer 7@ A% A
31 #Y 91T 41 &5 % |

=8 ¥ F1¢ 7% 74 5 37 7 g
FEAR TN it g am aw g 2
HEET F arg 39 &9 o9 faadr
T FT gHAT 9T, I § SATIT AT
9 T Y, AfFA T AT wY A e
T S e & weT we g 2
AR T F grew A2 gl F
(Interruptions) #aT 59 §9 WL TaIT
TE Y arfaAt g7 owew osnd, At
1 ITAT HAT Fr smaar fF G @A
Fadm fex T & aff a= 59w
(nterruptions) # Faa1 =tgar f&
qAFAR AR gER AT Y ag A
qaq 3, IH FT YIEAT T F g FI
9¥ W FAT Ffg | TAfAC 4
e & & 7w &1 fema SEwm F
graed § 38 419 &7 &q79 @1 I 5
Y ATFE AT TS 3309 faw qlewrw
72 AT F-wmier G9 F qE
foa o, 7 f wgde A9 §3fgaw
ofedl Wegam w1 fe a| &
FHATL 7 fay oy 1 afew 39 @
Fifw F 91 fF w19 & Fa99 IoF
5% W ag weet @ ¥ fefgaaz

wd TH 4@ & @ @ fr s
fafaee< aT8a 7 qATAE 991 9T qTF
1 qEaT T 06 AN 1 eqre fe=mar
2\ s g&7a 59 a1 ¢ F wgard
9T 59 a<g &1 fgAer @ g e d
AT, de0 W1 Sfvefasw &1 wEr 9
T AT | 59 F FAT I 9K L FE 0
WY F IE@ § |
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S AT g8 Fad & 5 gueeT &
oo 7 fear 917, 997 ¥ § qgar vgang
fo qar =TeAT F1 @A FW G w2
gad &1 q0T THGT ®1 @ £ AT
STEd €, 99 § TR §g A & € Wi
Tafar, & @ @12 #Y ae7 q@aAng
FE@IE |

=T g faedt @ 187 8 31 g/
gl ® ST, Y ATw g & fF A
W | gRaAT &, @ & fefaftaw 2
W FH  Z1 RN E | Aw 377 g A%
faeet &1 gfar 1 34, @Y o0& 71 g
TIT AR AT E | ST AT K g AT H
¥ A Fgwn, afes f&7 =i @ ®
SMEAT | UF qg Fgd gC 7@ gT &
fF wEanz "I wnfar smE F
femziT W, foq 9w a9 39w &
wfafrgem #X @ &1 Swe &1
fasazidt et ot 2, T gHy 71 af=T
# fefeaes 59 & 1 ZuTd TEdEE
H1R 39 F AT &1 94T A7 @ fF oA
a7 9 9 U fwaer gafefafas ar a7
T § | & wrzw fmfaweT § qveaw aEar
ff ag wEaHe A @i FHEE &
AFdl 9T 39 @I H w9 wd, HwWifE
qfems 97 %1 57 F 619 €1 vsfAfeaT
93 3T T AgA I WET 93AT & | §9
gad & fF carfaer S 1 oF FEET
faaft fafreee a1 fafearee &1 &
A< fafaee va 1 fFEfemmg Fwar 21
Tt g uF Arfqay fafer @t
fafaeze #1 fafeags Fwr &)
Shri Narendra Singh
(Anand): Why not?

St ARISE™ ;. AEAE AEET F
ferg &1 7g 3 &, Sfew 3 A ¥ 1w
Taie WX 0F Ao qefafTeT ¥
AT g 919 JFATRE & | A AW F
FHEIEAE L, DA A IS FAE

Mahida
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ar? o waar fFn 9 577 waT 39 ¥
fumErdy &, a1 § onfaer =ma 6w
g9 ¥ I35 FT 99 AW |

¥ e F1 AL F 5 oA A =
i1 f7ar | 37 W=t F 919 & 9 qea
¥ arg Q3 @gwfy g Feav g, o w
Afwdz arga w1 qiFar w2 g &)

=Y Ho Yo mwT (FFT) : LA
WEEW, S GEA G539 F qA gegq
&, AT T geE, AT AAETT, A | &
WY far &, § Wt 39 77 awdT v
% fag @s1 AT E 0

& 57 727 F1 wfaw  A9g T AW
# gz oF 31 A9 qAF F €9 F @A
|Mear § | aegafa o1 & wmo # ohr-
Fea<d NiZaad § azdT 1 419 FAI T
2, sz g W T 9T 3w S
%1 gf7 & fag fa=rs #1 qframi
g &1 w71 f95 faar g

Teafa o & www § gsfega
ZW WieEme & 9 geoa fem
2 1| et 9T Tugd ¥ FET Al
¥ wfafafaat 7 fooet & 3 7oe%
F1 @ W 8 ¥ 98 a9 e fa
e # s e da e
T, SfeF I T @R F (20T TEE )
W & A AT, 1 Gw, § A
¥ GT @ @, A qF G A g
f& ag waa @t & gfafafs 7 @
T3 fdt wagR a1 feam 5= F wfe-
fafg & S froey g fFam a9 &
sfafafa & | 3 ¥ 7g ey A Fxfw
%t fF 99 % geew § o faw aw e
g § WX 99 9 S Af=w {amm
TAT &, 99 ¥ FTOT WG] HIGHT JHIC
g T § | § ag fAaeT F@ 9w
5 @y o ) 2w & mfasi
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o7 gSifaat £ awda 9 & #118
Gfgae 7.8 Wegm & 99 79 §
I @it & wfafafadi & awr faar
& Ara @ew, o O, & 9% 7o
areaT g {5 fom ol a1 ag wfafafae
FE &, I9 7 Iq qET FT FTA
T F weEeT  FT B9 FIH IITAT

g

IR gETE FI OH FL0 TG
Tagdl & wfafafadt &, @k @m &
qx TeT weg< waw & wfafataay
F, 79 a9 < I fear B mage =
WM FEF IFTMAIFA G
AT A99 09 F TGE GET W
W ET, 99T ¥W ¥ F9 UF foq F FA4
F qUaT 47 ¥ 7 fedw a5y o @0z
o 9 F A9 & Afgw § ufaw 70
FT %, IMET K QT FI, 3] FT AT
F FTH FT HOT 9graA b HIfOwi &
wfafafaat & & ™ a@ §1 =<
fear & & oo wfm w% a= & &
ag e W g fF A awe,
At T, & fom Aw # a<w Foagw
fagarge W Tw w=A # faan, 9w
FT AN I FEET W AT @2
fegeam & feami @ w9gdl 7
fow o9 § UEE gom W H
T faan, s wrfesi & 61 SE o
¥ g fzar @ 7 wogdd o fEEmi
T |9 HTOW, 9 FEFT W AT
gfaami &1 30 1 gon F e anr
F¢ goared F1 agr 1 fag=m fam
¥R 7 99 fremg & sq@s F9 fea
ARAT AT EART a9 7
@ @, 9% F [F 2w A A
REE & F9 & fog 9w A A
£t g grit | SfeA SRt g 7
el & wfafafaai qar arfesi ¥
e a% ¥ fear ?
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[ =T 5o 5o gui ]

R T, ot T, ¥ Far
fe =it g v afm ez &= faw
weafes | & @ www § fRow
waiz faega 19 @ 1 awmd W
7T o ¥ T T A 1 saen
femr f5 & 30 &t a9l AT g F
fa oo & fafade wi gl
FT W FE G g9 qF AT F4,
w9 aF & sfagi &1 ;0 & e T8
warr A s 1 gEw A faastew
T GEIS FE FT AT 1§ TqTT 8t
2 A W F A e w3 A
v ¢ | ifsfegmaz e & o =
W gHr 91, 99 9T witew 3 e
R g, mHar § &
o foa=er @ & o9 F gEEEn
AEAT § | I H Far wav ar f5 wwret
w1 fagera 777 F fag 991 & ®@IR
fad @, o= Fr W S S
oI gz a9 Arfewl A A aw
¥ A FYE FH AG A o ¥ g
¥ 999 §, JqEA F ag4 ¥ fa off
@ ¥ forra ¥ W @ el o
g F TEAT G0 Y | GHR T AT
¥ w1 fF T CHOOET & R &
awt ¥ fog fear o @ @, O
we FF &Y qefaar § 97 7 fgem
¥ faw s @y HE e, aifs

T ot 2, 99 Y AELE T F

fore, 9@ % FT9 Y " @@ & 6
& gewren g fr fafa wm & faegw
faofiT 2 | En ¥ mfws A, @
wHTHT FT e W9gd F @
# Faed F faU aan Ao g A
woad F03 F far e & 1 7 7 b
mr o7 fF T @ SR #er
g5 @2 1 a1 9 #1 991 ¥ gyg
s Afd anfet ¥ Gan ad fear
W @ afer goa AW ¥ S
I 3 A AT @Y, 9 Far [ A A
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Y, 7 FT WX M9 3G q7 7Y B 9@
== fF T 61 AT g a
TAR FY TE ¥ a8 a7 fwar war av
fe Augz =@ womr Eweew &,
w1 OHR 99 Y Tw e
9 I F A9 F T FE FT g
1Y F o 5y s ) g ¥ A
aar fFar 1w & s e g f
femgam & qrgae ar ofews dwex ¥,
ATE qg TTHTL HGFAT &) a1 7T FFE
wgeAT 81, feg wifaw & o) ogi =
FIH ToMAT §F &9 & AFT G H
R ffas 7 ™ a@ ¥ feda o€
Hom ey md & | & qwwan g fw
W7 H UATAGT F1 g9 qew F A
I FISTET KIEAT T2AT 2, A ATART
FagEl & faars sz g, = 0¥
fa=m® o ovAd; F1 TEwTy (EAT
2, AT FHI F AT FIIA F AT 7 AT
g fem & 0

ot womdt (fzame) - o0 &1 Efem
qr7 f& a7 arel &1 @7 T F =TEA
917 ST AZY AT &, AT AT Ag T

g’

§t "o Wo wsmf : FAT amiEr
g Hrafaee a2t & € 1 7 &7 T
1 A7 F qgad T A AT 0 Awv
g1 % 79 OE & wrAeT ¥ ST AR
FEA AT | AT qI AE AR H
s & o 97 & 9l @ awga w2
F7AT ¢, fergea™ 1 woigT T g,
framr st & o1 g afa F@r g

14.53 hrs.
[Dr. Saroser MARISHI in the chair)

fegmm & Fefme e &
aEEey ¥ T AT FRANETA ST A
721 fF 91 geg wEw 9T &0 €W
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T 7 & faeger agt vy s weqfee
et A A fegrAm 2 K aw &
OF FIW AW FgA ARAT | A
Feafaer q@ff § weag o= fFa fF
T T EY gTATF I H W F A0
FT A9 T, §i {F T3 ARG AT
M RfF oz Iy  faa q sews
H EATC ¥ F ATA TR & ), 99
FFT UTAR, KT d375 AT (@ATRT T
HYT I I UTATE; &, AZTE FI FaomT
ARA 4, A AeE; F s
ft, 73 T 1 7 fzar g | "
#r 7 2 fr o Fafae Rl gw
A2 F1 {0 AT F@i § W17 Fedr
2 f fergeam &Y a7 & fam gm0 2=
FT AT 0 1 ot wafaga @, 3@ &7
IE HaA T 7 T4 | 99 g9 A3
W FH F75 fagd, a7 g 7 g YA
AT FAT | ATH A AT REA T
#71 f& swafaer mf & @ga & am
A &7 &7 fay i & 1 A1 wTHE
o F FAET & Fgd Far w7V
Ffaez §5 a0 ™ § s o A
F9 gfaqd T a) § FT Ay A
a=) A 0 &, 39 37 wluw giaad
NI 1T TEF IF T FTHE
q#A FH AT & 1 N W F AT )
F AT T § AR F gEL AW & g
ar gare 3w F & Aw g, 99 #Y gfrw
qfaara & wvr @ Fw gfaud &
ST, TH T KT AT TH T2 F FOAT
AR NI TR TS

Y 9 quEm  (THIT) oA
qOA T F TR & o o §E
wE?

&Y Wo wa wwf : Wiq & & wra
wﬁﬁw’lglw?awaﬁ varfeng
o1 fw 0 gz ol ot fegmama &
JafaE & am oW owEdr & W AR
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oaE: & T & fAu g F9 &7
qFA AT T4 T &1 GRTEET I9
FFT g1 AT Fa@fd TH § A A &1 AT
g 9l § T @3 difE wiE gl
T E ) UG R Mg ¥ 7 Ui
A Am gu & fam o7 T @) 7w 7
FT S & | 7 ¥ gwadl @A F7 Afw-
I 2 1 HF #i g7 9 9 & oA
4T q TE gy @, TeTd F1 wae| e
ﬂ"@rw%lqﬂmaﬂréﬂaﬁ
T FE AE FT ARy & WIT AW Ay
qTET F FHI &1 F2 aF g9 FI20
THAT &, a7 wm & fAg g
Fr ara & 1 =9 9t 7 ST FF AT e
g, WTH QU g & qartaw fwar @
39 & TG a0 IATE, TP IILE, TF
T2 AT TH WAl g | g TA &
U AT & AW daAr e Aqv fE
AWEL & 19 9 qEE q q F1
F7 G R, 99 FT U9 fm aFmEen
Ay gAT & § I F A9 g wFAv
g fF fmmerd & FW ¥ A A
T

Tegafa ot & mfwamw # omr
a7 fas far mar 2 :

", . . there wer over fifty;mil-
lion boys and girls in our schools
and colleges.”

g U7 gATE 2T W ST agd €7 awe
g qFTC & wwEAT g, 99 1 A1 fow
e 7T fagr smar at wsgr w@ar |
AT W F FIAL AT Feeed-
m&mrﬂﬁ%ﬂﬁ%rsmﬁuﬁ
TET aF; FEEAT & ) T A o7 wHEAT
2, za &1 we fax #7 faa s 9
fom 772 ¥ T8 T GEATIT AT FEAT E,
7g ST F9TET WA FIAT qTagd Tear
FET | WOT A wWEeT H ORTE g3
g7 a1 agF weagT grv |
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[+t w0 5o =]

# wfgs Ag0 F¢aT 9rEar | ga
1 & fadae w77 Far g % 7 33
¥ g st afdfeafa #mg &, 99 ¥ €
a1 ¢ o 29 A 79 Fi TN FL, AU
IS F1 Tz, "wgdd T fear w5
| & FT 99 AL T &1 A9A 5 o0
grgEfEifae awad: Ty ata am
£, 3 EWI; WEE 9E T A &, A1 -
ofg @tr & 97 o7 oF oF 4% §F fag
T TS IT AE) FTH FA 1 AAT @S
g & fau dmgraaga 8, 9
W1 FATC 9ST AE T AFT g, 37 ¥ A
&4 73 78 (A aadi & | W AqaT H
zrafad &1 9w SwE wWr e 1 9 T
g9 ST F1 F AW T F7, 37T 3T [
7% § 49 T § 74 79T 39A &
AFTIAT FAT 8 |

g9 W1 § |rg @ wegafa # fag
SFIATE FT AT TIT AT 2. IF FT H
FHET FTA § AL AMET qFaE
Ec1- |

Shri U, M. Trivedi: The uppermost

reaction in my mind was that I should
give some reply to the aberrativn
which existed in the mind of 1y
friend Shri Brahm Prakash. As has
been sufficiently answered by my pre-
decesgor, I refuse to go intp that. I
only pity his ignorance. We are ail
feeling that the problems before our
country are sp numerous ard the
points that I will have Lo cover in this
House today are so numerous iiein-
selves that it is not possible for me to
enter into a wordy warfare with igno-

rant friends like him.

Infiltrating Chinese, rising prices,
lessening production of foodgrains,
flourshing corruption, increasing job-
pery, thriving nepotism and rising
taxation are the problems which are
before us. We have to consider all
these problems, Only yesterday, we
discussed the question of rising prices.
Each one of us will agree that prices
are rising Each one of us will ina
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that production of grains has gone
down. Some figures were given by
my friend Shri A. K. Gopalan when
he spcke, that the figures have gone
down from 1960-61 to 1961-62. What
has further happened is this. Some
sort of bottleneck has appeared in
transport in our country with the net
result that in arcas which produce
large quantities of grains, movement
is not taking place, Maize which is
saleable at Rs. 11-14-0 in U.P. and
other areas is available in my town
for Rs. 8-6-0 a maund. ,

That is because the transport is not
available for movement. The poor
agriculturist who has sweated all the
month and has prodgced it is not able
to reap the benefit thereof, and we
have not applied our mind to this
problem.

15 hrs.

Then, what have we done about this
corruption which is flourishing like
anything? We have got a big example
set up and tom-tommed all over the
world that here, the great hero, Shri
Pratap Singh Kairon, the Chicf Minis-
ter of Punjab has reduced his Cabinet,
but by the back-door comes the provi-
sion for all those who have gone out
from the Ministry to secure sinecure
jobs.

Shri Ranga:
council.

Shri Igbal Singh (Ferozepore): It
is an advisory council. It is not a job.

Shri U. M. Trivedi: Is this the way
of reducing the expenses?

Shri Igbal Singh: The Chief Minis-
ter can take advice from anybody.

Shri U. M. Trivedi: He can take
advice from you also. )

The question that has to be seen is
this. Have we in any manner applied
our mind to this corruption which has
been rampant in our country? Year
in and year out, for the last elcven
years, we were using very strong lan-
guage, when this question of corrup-
tion was brought before us in its full
picture, and we went to the extent of
saying that those who were blackmail-
ers or blackmarketeerg must be shot
dead. Have we done that? Have we
progressed in that direction?

That is an advisory
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The question that again arises in
my mind is this? Has this gold con-
trol order in any manner done any
good to the country except depriving
27 lakhs of goldsmiths in India of their
means of livelihood? In one day they
are not going tp learn how to manu-
facture gold ornaments from 9 carat or
14 carat gold. It is impossible. Gene-
ration after generation, they have been
making gold ornaments of a particular
type. They have learnt that art. No-
body has taught it to them. They
have not gone to any school, and they
have learnt it themselves. Those for-
mulae are not available in the schools;
those formulae are not available even
to the boy who studies chemistry.
Those formulae are only available to
the handicrafts man who does his work
as a goldsmith. But we have depriv-
ed him of his means of livelihood, and
we have not been able to offer any al-
ternative means of livelihood for him.
And we write long letters and publish
long articles on this question.

Who has benefited out of it? Let us
draw the complete picture. The orna-
ments made before 9th February, 1963
could be of any category; they may be
of 22 carats or 24 carats. And those
ornaments were the ornaments which
were pledged on which the economy
of the small trader used to depend.
The small trader received notices as
soon as the Gold Control Order came,
and he wag told ‘Come on, pay the
extra money; pay the marginal monev:
or else, your gold will be sold and
your ornaments will be sold. The
poor man had to rush forwarg and
write off the ornaments. Now, those
ormaments were written off at a parti-
cular low price and the man who
was already rich has become nearly
four times richer now than what he
was before, because those ornaments
cannot be squeezed from him, He is
in regular possession of the ornaments,
and he wil] now reap greater benefit
out of those ornaments, because those
ornaments will now be coveted after,
and people will be running after those
ornaments, and to secure those orna-
ments, and he will charge heavy prices
for them, and he wil] be able to do so
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as well. So, the order has not served
the purpose for which it was made.

Then, again, I ask: Why make use€
of the Defence of India Rules for the
purpose of issuing the Gold Control
Order? If you think that the economy
of the country requires that there
must be something in the shape of a
Gold Control Order, why not bring
forward a legislation before Parliament
and have this Gold Control Order?
Why resort to this dubious method of
taking shelter behind the Defence of
India Rules?

Have the Defence of India Rules
been observed in the spirit in which
they have been framed? We all join-
ed, and we al] agreed to have the De-
fence of India Act and we all agreed
to the Defence of India Rules being
framed, but the Defence of India Rules
were not to be framed for crushing
the Opposition. But that is how they
have been used.

I have seen in what manner the
mantram is used. The maniram is
simply writing down this namely
“Whereas the Governor is satisfied that
you are likely to act prejudicial to the
interests of the country, you are here-
by ordered to be detained in such and
such a jail’.’ That mantram is enough
to put the man behind the bar, and no
challenge can be made before the
High Court.

We had al] agreed to the Defence of
Indis Act, and we had all agreed to
the Defence of India Rules, with this
impression that they will not be abus-
ed. We are no longer a slave country.
This abuse was not forced upon us
even in the days of the British. When
the Defence of India Rules were fram-
ed carlier, I remember that Shivnath
Barcrjee's case went up from the Cal-
cutts High Court to the Federal Court
anc¢ from the Federal Ceourt to the
Privy Council. The two Indian judgeg
who sat in the Caleutta High Court
said, ‘No, the order must on the face
of it, ex facie show that it is an order
of the Governor, and, therefore, Shiv-
nath Banarjee must be set at liberty’.
Ths Government of Bengal appealed
against it, and the Federal Court jud-
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[Shri U. M. Trivedi]

ges, Justice Zafrullah Khan and Justice
Varadachariar, held also that ex facie,
the order must show that it was an
order of the Governor, and, therefore,
Shivnath Banerjee must be set at
liberty. But the Privy Council which
wa: made up of English judges, jud-
ges belonging to an empire which was
shaking and which was slowly gett-
ing out of hand. came to a different
covclusion. Bu:, here, we are again
doing the same thing; we are out-
hernding Herod. And today, the jud-
ge; of our High Court are prepared to
ac pt this prodosition that it is not
necessary that the order must be from
the Governor, a mere scrap of paper
w.ich containg the stamp saying that
it iz of the Government of a phalana
ph.iana State is encugh. and il will be
acrepted ag an urder of the Governor
I would ask: what is it that we have
done? What is the type of compla-
cency which we are showing? Have
w2 realised where we are? On the
one hand, we are talking that the
emergency should continue. I am at
one with my hon. friends when it is
said that the emergency should con-
tinue. I think that there is emer-
gency. But what are we doing?

We are talking of bye-elections.
What for were these bye-elections
kept at a standstill? We are talking
of elections and bye-elections as if one
seat here or one seat there remaining
vacant was going to do harm to the
country. What machinery is to be
moved for the purpose of these bye-
elections? 1If really an emergency
exists, do not talk of these things. “Do
not talk of constructing palaces, and
do not talk of spending a sum of
Rs. 1:25 lakhs for making some rIe-
pairs to your palaces unnecessarily.
All these things must be taken into
consideration if we want that the
emergency should exist.

The emerzency is not to be utilised
for the purpose of making opportuni-
ties for aggrandizement available to
certain persons who are mere job-
hunters. They are jobbers and they
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want jobs, and they go about saying
‘T am going to become the National
Defence Fund treasurer’, and they ge
about like a big man, saying ‘I am a
Congressman, you will have to pay
the money; if you do not pay the
money, I shall put you behind the
bars’, and the next day comes the
policewallah, saying ‘He, thum ne
sahab ko goli diya hai; come on I
shall put you into the prison’ I ask
vou: What is this which is going on?
Why this utilisation of the services of
the collectors and deputy collectors
and commissioners and sales tax offi-
cers and income-tax officers for the
purpose of collecting funds? Why it
being done in this manner?

I most respectfully submit that the
emergency measures are being used for
the purpose of putting the Congress
Party at a premium; it had gone down
to a discount What was the reason
for my hon, friend Shri Brahm Pra-
kash to run down the Jan Sangh. I
know it, For the last eleven years, [
know that he is obsessed with the idea
that the Jan Sangh will dethrone him.
and he cannot get out of it, and there-
fore he must oppose the Jan Sangh.
What else can he do. That is what I
would say, and this is typical of him.
He has been answered sufficiently by
my hon. friend Shri A. P. Sharma, and,
therefore, I do not want to enter into
it. He, a fellow-traveller, has been
rushing to the rescue of the Commu-
nist Party and saying what the Com-
munist Party cannot say. I say to my
Congress friends that I have been a
Congressman myself, and, therefore, I
say to my Congress friends, drive them
out, do not keep them with you, for,
then you are in bad company.

Now, I would draw your attention to
what Shn S. N. Agarwal has written.
He no longer writes his name as Shri
S. N, Agarwal, but he writes it as
Shriman Narayan. He writes in this
small book, which has been supplied to
us, entitled. Our Economic Resources
as follows. Let us call him by the
name by which he wants to be called.
Shri Shriman Narayan writes:
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“Increased agricultural and indus-
trial production is crusial to the or-
ganisation of effective defence.”,

None of us has any quarrel with it.
But he points out another thing in the
same article, to which I would draw
your attention and through you, that
of the House as well.

“In the absence of an efficient
and streamlined administration in
this respect, additional allocations
of money by themselves would
not be able to achieve substantial
results in strenthening the rural
economy. The earlier this obvious
but rather neglected fact is un-
derstood by all of us the better”,

These are the words of a man who
has been in the Conress for a long

time, a very intelligent thinker a
man really, worth his salt. He
makes this assertion. Are we doing

it? Have we done it? We are merely
living in complacency. We have not
done anything whatsoever to Jdrive
out the aggressor. When we passed
that Resolution on November 14, that
memorable day, we agreed as one
man and each one of us stood up and
agreed to drive out the Chinese. But
what have we done thereafter? I do
not want to decry the position that
we lost a battle. Never mind. These
things do happen. I am not thinking
in those terms, But now are we buck-
ing ourselves up to fight them? No,
We are looking to the Colombo pro-
posals, come and go. What is this
‘Colombo proposals’ business? ‘Come
on. Gird yourselves up. Be ready
to fight to go to the front and drive
out the Chinese’—that must be the
attitude, That attitude ig missing to-
day amongst us. Who is responsible
for it? Not you, Madam, nor I, but the
Ppeople in whose charge we have
placed this country are the persons
responsible for it. It is they who are
showing some sort of complacency.
If this complacency does not disap-
pear, we can just imagine what is in
store for us,

We can never conceal from our
minds what has happened in Tibet
how the Tibetans have been destroyed,
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how genocide has taken place how
they have been destroyed fully and
completely, how the Khambas have
been wiped out so that they are no
longer in existence. Are we going 12
tolerate such a thing happening to us?
No. The country was behind us when
the sovereign Parliament decided on
that day that we must gird ourselves
up and we must fight every inch until
the last Chinaman is driven out of our
land.

I was very much surprised to see
in our worthy President’s Address no
mention of this aggression by Chinese
communism on our country., He re-
ferred to aggression by China I do not
speak this of China. It is still a mem-
ber of the United Nations, whatever
China it is. It is the exiled Govern-
ment of China now stationed in Tai-
wan that is in the UN, It was not that
China thai has attacked us, it is the
Chinese communists the only imperia-
lists who exist today in this world,
who have trespassed upon our terri-
tory. It is against these Chinese com-
munists we are fighting and whom
we want to drive out of our land. We
have no quarrel with the ordinary
Chinaman, but it is Chinese commu-
nism under Mao Tse-tung which has
to be fought The tentacles that Chi-
nese communism is now spreading all
over the world are to be seen by us.
Even Khrushchev ridiculed him at the
recent conference in East Germany.
But the Chinaman, stoic as he is, has
stood the game. He never cares. He
has written articles even against Rus-
sia. Russia might be afraid. 150 mil-
lion Russians might be no match for
the 700 million Chinese. But we are
able to fight. We are more than 400
million. Man to man, each Indian
soldier is capable of destroying at
least 20 Chinamen. Under these eir-
cumstances, we need not be afraid.
Ours is the only country in the world
which can face Chinese communism
today. Ours is the only country in the
worlg which can keep in check the
progress of Chinese communism, A
duty is cast upon us to protect not
only our own land, but the whole:
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world in the sense that they are 1ook-
ing to us. The smaller nations of
South-East Asia are afraid, Each one
of them is looking to us. It is our
duty to give the lead which we have
not given s> far. Everyone is hoping
that we will give a proper lead. Our
prestige has been affected. Why should
our prestige be affected? We are
there. We will fight. It was jusi a
chance that we lost a battle, That is
no reason why we should feel cow-
ardly about it? We should not become
wafsaaE Aid @19
Because we have gt no power, there-
fore we should talk of something good.
No. Have the power, then become a
shurvir and then forgive the Chinese.

AT ATCET AHOH

Be vpir, without that nobody is go-
ing to listen to your words. There-
fore, T say with great respect that I
cannot join wholeheartedly in support
of the motion of thanks to our very
worthy President that has been moved.

There is another thing which comes
to my mind. That is a small consti-
tutional matter. You are a very learn-
ed person and I know you will agree
with me that the purpose of calling
the two Houses by the President is to
mention the work that has to be
done by Parliament. The purpose,
though not mentioned in the sum-
mons, has to be related in so many
words in the Address. What is the
purpose of the Address? It is to enun-
ciaic Government’s future policy.

Shri Sham Lal Saraf (Jammu and
Kazhmir): It will be mentioned in the
Budget

Shri U. M. Trivedi: The Address
should indicate what should be the
budget, what are the indicationg for
raising taxation and what partirular
legislative measures are to be under-
taken. Instead we have been told
something off hand ne reasons are
given for anvthing, and the budget
question has not been touched at all.
We have been told something very
nice about China ang some other
things. We have expressed thanks to
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the USA and UK. They are all very
good words. They are not empty
platitudes. They are good whatever
they are. But go a little further. A
list of Bills that will be placed before
the House is enumerated. Why these
Bills are necessary has not been men-
tioned. But I was completely flabber-
gasted when on that very day lay
on my table the newspaper States-
man which said that a Bill for conti-
nuing the English language as the na-
tional language would also come up.
I do not know on whose part this
breach of privilege took place. Who
committed it? I cannot blame the edi-

tor of the paper. He must have
got  the news from some-
where. The Statesman is a paper,

which is more or less reliable and
when it gives such a news it means
that there is something in the offing.
Why keep people in the dark? When
you have given so many things for
which there is no explanation, why
was this kept back? I hope and desire
that this Bill will not be presented,
and it shall not be presented, in view
of the fact that there is resentment
all over the country and the reason
that this constitutional position is
there, that this major Bill which was
a matter of controversy, has not been
expressly mentioned in the President’s
Address.

Shri N. Sreekantan Nair (Quilon):
Then how can you harangue in the
Housze?

Mr. Chairman: Let him express his
opinion.

Shri U. M. Trivedi: I can speak suffi-
cientlyv well in Hindi. From that day
in 1965 when the Constitution accepts
Hindi as national language. Shri Sreek-
antan Nair will not find me speaking
in this foreign tongue. I will do that.

Shri N. Sreekantan Nair: Hindi is as
murch foreign to me,

Shri Sham Lal Saraf:
gins at home.

Charity be-

There is one thing more to which 1
would draw attention. The biggest
problem before the country today is
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meeting the Chinese menace. We have
tried various methods, but my per-
sonal experience js that even now our
method of recruiting the jawans is
not very wholesome, in the sense that
we are only tapping the well-known
resources and depleting the fine men
of Punjab. We are not going outside
to Rajasthan, Madhya Pradesh, Maha-
rashtra. If you go at all, you go to
Ratnagiri and Satara and catch hold
of some fine Marathas, but then any
amount of material is available in the
villages, who can be turneq into good
soldiers. We are not tapping that. Our
officers have been used to a life of
luxury. You will be surprised to
know, and T am ashamed to tell this,
that out of 15,000 divorce cases filed
in Delhi State during the past five
years, about 12,000 were of the army
officers and men—a disgraceful state
of affairs. You will therefore agree
with me that something must be done
in the direction of putting up high
moral standards by our army men,
and the method of recruitment must
so change that the country as a whole
is able to put its manpower to the
defence of the country,

Madam Chairman, I must have taken
about 25 minutes. I hope I have not
over-stepped the limits, T thank you
for this opportunity.

Shri T. Subramanyam (Bellary):
The President’s Address is a striking
and inspiring call for us to awake,
arize and fulfil our obligations in the
present context created by the Chinese
aggression.

The Chinese threat came to us in
the midst of our preparations to build
up the prosperity and happiness of 44
crores of people within the framework
of a democratic and socialist order.

I have heard with attention the
speeches of the leaders of the Com-
munist and Swatantra groups. The
former charged the Government with
detaining the communists, and making
use of the emergency provisions
against some of the Opposition people
in the country, while the latter de-
manded a ban on the Communist

2686 (ai) LSD—S.
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Party. They have cancelled out each
other, and I feel the policy adopted
by the Government is quite sound,
justified and wise.

1 may teil the leader of the Com-
munist party that we are sincere and
genuine in our effort to establish a
democratic State, ensuring the dignity
of the individual and stabilising his
fundamental freedoms, but we cannot
allow any persons to make use of these
fundamental freedoms to undermine
that very freedom and establish an
order in which no freedom is possible.
It is not one of the rules of democracy
that it should commit suicide or self-
destruction,

We are certainly not against the
Communist Party or communism as
such, but we are witnessing a realign-
ment of historic forces in the world io-
day. Lately, a tussle has been going
on between Chinese communism and
the Russian tvpe of communism, The
differences between them are of a
fundamental and, they say, ideologi-
cal nature. We must therefore take
stock of the situation and 1ry to use it
to our advantage.

Shri Gopalan asked us not to get
the support of the western bloc, while
the leader of the Swatantra Party
advised us to make ourselves firm
and full allies of the western bloc and
get all assistance from them. We are
trying to get all assistance from every
country. We have been getting colla-
boration from 25 countries in our in-
dustrial development‘ and we have
welcomed it. Even after the Chinese
threat has overtaken wus, we have
taken assistance from all countries.
The President's Address refers with
grateful feelings to the help and assis-
tance received by us from all count-
ries, particulraly from the UK and
USA.

Soviet Russia has sent us some
MIGs. It may be a small thing, but
then they are helping us to establish
two factories where MIGs will be
manufactured in our own cduntry. The
sites have been decided upon, and I
am sure that with their collaboration
and co-operation we will set up these
factories and strengthen ourselves
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When we were in the midst of our
efforts to improve the lot of our peo-
ple, China, which was making massive
preparationg under the smoke-screen
of peaceful and cordial talks  bhai
bhai and that, suddenly mounted a
massive invasion against us last Octo-
ber and November, over-running a
large part of gur country in the north-
east and northwest. Later, they de-
clared a unilateral cease-fire and with-
drawal, Then Colombo conference
came. [ am amazeq at some people in
our country asking us to reject the
Colombo proposals. The Colombo
Powers are friendly to us, they are
non-aligned. [ feel personally that it
is an act of supreme statesmanship and
wisdom to have accepted the Colombo
proposals after securing the classifi-
cations. We have put ourselves right
with them and from a diplomatic
point of view, it is a unique success
of our leadership. Therefore, we did
quite well in accepting the proposals
and intimating the Prime Minister of
Ceylon and others of our acceptance.

The Chinese threat hag become the
basic issue, and in this context we
have to organise and mobilise all our
human and material resources. We
are making our defence preparaticns.
Our ordnance factories are producing
some of the equipments requireq by
us, The expansion of the armed forces
is also taking place. We are also tak-
ing the help of other eountries.

An argument has been advanced
that in the present context we should
give up our poliey of non-alignment.
I am somewhat amazed that this sort
of advice should come to us in the
present circumstances. Ten years ago
when this plea was first advanced, we
were almost alone. In the UNO ours
was a lone, small voice, almost in the
wilderness. But today, this policy has
been adopted by a large number of
Powers in Asia and Africa, and it is
growing like a snowball, gaining in
momentum, strengthened by the sup-
port of the wvarious Powers.
We have been received great co-ope-
ration in building up our industrial
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strength. Moregver, the very persons
who complained against this policy,
the leaders of both the blocs have
now realised the soundness of the
policy and complain no more: we
have travelled a long distance since
Vyshinsky was in the UN and Dulles
represented the policy of the United
States. The Russian and the Ameri-
can have now realised the soundness
of our policy. Some of our opposition
leaders today suggest that we should
take an attitude which will drive
Soviet Russia into the Camp of China.
It is unwise. The President has stated
that economic and industrial develop-
ment is the very basis of our defence
preparedness in our country and we
have to implement the programmes
in the Third Plan. Agricuiture is
the essential base and prerequisite of
nationa] security and the crux of the
probleyy is to increase the yield per
acre which is very low compared to
advanced countries. We should make
full use of the irrigation projects,
major, medium and minor. I attend-
ed recently the Mpysore State Deve-
lopment Council meeting and 1 am
sure the State Governmenta will
bring to bear on this problem a spirit
of urgency. We want to produce 100
million tons of foodgrains by the end
of the Third Plan. Today we pro-
duce about 80 million tons, Next to
irrigation, fertiliser is very important
in this context and the steps in this
direction are not satisfactory, In every
State there should be a fertiliser fac-
tory. Sametimes they say the site
has not been selected or foreign col-
laboration is not arranged. With re-
gard to generation of power also, one
found the same excuses. Power was
not in the core of the Plan. They
learnt the mistake that they commit-
ted earlier and gave priority to power
generation. Now, they should not de-
lay the installation of a fertiliser fac-
tory in every State if agricultural pro-
duction has to go up. The Third Plan
target for nitrogenous fertilisers is one
million tons but we have an installed
capacity of only 0-59 million tons. Our
internal production satisfies only one-
thirg of our needs. We should take
immediate steps to implement this part
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of the programme. No doubt impro-
ved seeds, improved tools and im-
proved agricultural practices will also
help. A high-powered committee is
going to visit warious States to see
where the bottlenecks lie.

Our industrial growth is heartening
and an increase of 7.5 per cent was
registered in the last nine months of
the year 1962. Heavy industries con-
tributed about 12 per cent of our
national income. Smal]l scale indus-
tries, through contributing a little less,
did well. Even in advanced western
countries 30 per cent of the national
income comes from small-scale indus-
tries and we have to take note of this.
The iron and steel plants form the
very base of our economy, They
should be started in other States
also. Sometimes back, while speak-
ing to the Minister of Steel and Heavy
Industries, I told him about the
availability of large quantities of pre-
eious iron ore in Bellary district of
Mysore State. I am not mentioning
this because it is my constitueney or
my State. Some of the foreign specia-
lists, for instance the Russian specia-
lists, say that the iron ore found there
is one of the best varieties found in
the world and Shri Subramaniam,
Minister of Heavy Industries said that
he was seriously considering the ques-
tion of making the best use of it. I
hope a big steel plant will be started
there,

We are producing about 51 KW of
power per capita, compared to 2,000
to 7,000 KW of power utilised in ad-
vanced countries. We should gene-
rate more power, be it from hydel,
coal or diesel resources. The Presi-
dent’s Address refers to the nuclear
power and says that Tarapore will
give us power at a cost Jess than coal.
I am sure in other States also it can
be worked successfully. Rana Pratap
Sagar is there, Sharvati Hydel Statien
is there in Mysore. 1 am only men-
tioning one or two examples. We
must utilise all the sources of power.
We can get 40 million KW of power
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from hydel sources alone. I referred
to Sharavati. It has been taken up
and the hon. Minister of Irrigation
and Power who is here has been very
helpful in this matter. He has assur-
ed us that before the end of the Pian
period we will get seven of the units
going into production ang they would
make available 773 thousands of KV
power. Power is 2 long felt need and
industrial development has lagged be-
hind because of that. Power deve-
lopment and industrial growth should
go hand in hand and supplement each
other so that there may not be under
production on either side. There
should be a co-ordinated Plan.

The problem of transport should
also be thought of in an imaginative
manner. We must make use of all
the ways of transport—railways, road-
ways, and waterways. In the presen
context of emergency, defence must
be given priority while we are try-
ing to develop our transport require-
ments. Planned regiona! develop-
ment must also take place. Take the
railway lines for instance. In Mysore,
a railway line from Hassan to Banga-
lore has been provided for in the
Budget. ... (Interruptions.) A metre
gauge has been provided for but be-
cause that line has been planned or
programmed to carry iron ore, I feel
that a broad gauge line would serve
the purpose better. In the same con-
text, to develop our export trade in
these ores, a line from Kottur to Hari-
har and from Raidurg to Chitaldurg
would also serve the purpose and =o
the construction of these lines also
should be taken up.

Then I should Jike to refer to panc-
hayati raj and community develop-
ment. They are rendering good ser-
vice. If life in the villages is to be
rendereq brighter and happier, we
have to make use of these institutions
I cannot find an alternative to the
use of these organisations. We must
build the local leadershipsat the vil-
lage level and also have conscientious
ani honest and he'pful officers, so that
with a combination of local leadership
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and conscientious officers we can build
up a brighter and happier life in the
villages of the country.

The leader of the communist party
was saying something about the col-
lection for the National Defence
Fund. 1 must refer tp it in fairness
to the various State Governments, and
particularly to the Mysore State
Government. Our country contains
ebout 5,80,000 villages and lakhs and
lakhs of officers. It ig possible that
here and there may be some officers
who are fond of quick methods and
are overenthusiastic and whose judge-
ment may not be quite sound, but by
and large, it has been my experience
that these contributions to the fund
have been spontaneous and voluntary,
and there is excellent enthusiasm in
the rural areas, particularly, to come
forward to contribute to the National
Defence Fund. Lastly, my hon. friend
Shri U. M. Trivedi was saying that.. ..

Mr. Chairman: The hon. Member has
tlready taken 20 minutes, and he must
wind up now,

Shri T. Subramanyam: The hon.
Member was saying that ihe Presi-
dent’s Address does not refer to the
whole programme of the present ses-
sion. I may say that it is not 3 docu-
ment which gives all the dtails, and
all the arguments and all that. It
only refers by way of illustration, to
some of the measures that are going
to come up in this session.

Then I must refer to Hindi. All of
us in  South India are very anxious
that Hindi shoulq take its role in our
national life. But, at the same time,
1 must say that it should be brought
about in a planned and purposeful
manner and we should not take up a
dogmatic andg fanatic view in  this
matter. The unity of the country is
something to be cherished and we
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must leave this to our future gene-
rations. 1 feel that we must play a
statemenlike, wise and constructive
role and leave the future generations
in a united, free and happy India.

Mr. Chairman: Shri Maniyangadan
—not present, Shri R. G. Dubey.

Shri R. G. Dubey (Bijapur North):
I would like to join my colieague on
this Motion in paying my humble
tribute to the Rashitrapati for his ins-
piring and very wise wurds; particu-
larly the concluding portions of the
Rashtrapati's Address are very signi-
ficant, where he has asked the nation
to awake, arise, etc. Our Rashtrapati,
Shri Radhakrishnan, is in line with
our very ancient kings who were
great scholars and philosophers and
so he is in tune with the Indian tra-
dition and culture and has great
knowledge. 1 believe that our pre-
sent Rashtrapati has done much to
present thig philosophy and culture to
the outside world, much more than
anyone else, except perhaps the Prime
Minister who because of his very deep
knowledge of the affairs of India's
history, past and present, has done
much top represent our cause to the
outside world,

The Government has rightly claim-
ed that it has achieved certain things
during the last two five years Plans,
but I fee] that the time has come
when, instead of looking merely to
attainments and achievements we
should also try to wunderstand our
drawbacks and weaknesses. The Ras-
htrapati has appealed to us and the
Prime Minister also has appealed to
us, that the people should not lose
their enthusiasm, that the enthusiasm
should not be wasted and that we
should al] have always a sense of em-
ergency. I am sorry tp confess—I am
coming fresh from my constituency
and from other parts of the country—
that that enthusiasm js missing now.
It is a problem to be considered. Why
should that enthusiasm be missing?
Maybe there is no direct programme
of action for the people at the lower
level except possibly the NDF collec-
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tion which the officers make. What is
the programme for the masses of the
country? We have been asked to
have iraining in civil defence. But I
was told there was no rifle; nor were
there instructors. The same is the
case with other things.

Then there is another thing. I am
not criticising, and that is not my
view. But what I feel is that at var-
ious levels of administration, that
sensg of urgency has not touched. I
am not sure, but I was told that the
STC wanted a barter deal with some
other country. For example, they
wanted to have road rollers. Road
rollers are very important in the con-
text of our border situation, to cons-
truct roads. So, the proposal was made
to have road rollers from Czhechos-
lovakia and other countries, in lieu
of iron ore ang other things. There
is also another aspect and that is
about the tractors. We talk about
food production. I may tell you from
my experience that instead of import-
ing food under PL 480, if we allow
the people to import tractors, that
might be better service to the agri-
culturists, I am told that this pro-
posal would not receive proper atten-
tion. Maybe that some vested in-
terests in the country do not want to
import road rollers. This is the kind
of thing that is going on, and when
are we going to put a stop to it? Un-
less that sense of urgency and emer-
gency percolates to the various levels
and branches of the administration,
the people also will not, and do not,
feel inspired. This is a problem which
we have to consider,

In the course of this discussion we
saw two aspects of the controversy or
the problem. The leader of the Swat-
antra party said that the programme
in the direction of socidlism will des-
troy the enthusiasy, and put the
wheels of progress back. There was
another view expressed by the com-
munist party, namely, that nothing
should be done to retard the progress
of social reconstruction, lest some
vested interests should come in the
way. Ia all humility I May suggest

TavE_ -
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that this repeated talk about the rich
people, business people, capitalists,
ete., is no good I think it is time that
we stopped indulging in that kind of
criticism. Personally I am a cent per
cent believer in the cause of socialism
and I would even approve of radical
measures in that direction. But what
is of utmost importance now is
national unity. I must say in fairness
to our people that the princes, the
richer people, the capitalists, the in-
dustrialists, have all donated to the
fund. May be that the poor people
have donated more. But we cannot
say that the people have not respond-
ed. The people have responded cent
per cent; all sorts of people have res-
ponded, and they have stood behind
the Prime Minister in this national
crisis. What is the good of picking
holes and saying that the capitalists
has not done this or that? I think
this kind of approach is like trying to
put the cart before the horse. To
my mind, what is of the utmost im-
portance now is not the achievement
of socialism here and now, but to see
that the Chinese aggression is vacated,
We will be diverting the public opi-
nion from this task if we say that
nothing should be done to retard the
progress of socialism. When we say
that, does it mean that freedom is less
important? We are wedded to social-
ism but what should we do when the
freedom of the country is in danger?
So, the first thing is the vacation of
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the Chinese aggression. Only then
can we think of socialism.
Why I am putting this in specific

terms is because there is an attempt
in the country to see that the issues
are confused and public opinion is
diverted. That might also come in
the way of proper war effort. We
have to consider these things care-

tully.

In this context, there is an ideolo-
gical controversy going on between
Peking and Moscow. Theresare two

aspects. Omne thing is Ching thinks
that the method of war and the
sppreading of communism to other

countries must be followed. China
believes in that approach, whereas the
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Soviet Union, Jed by Mr, Khrushchev,
doeg not believe in it because it thinks
that in the present context of nuclear
arms if a war is resorted to, not only
will the capitalist world be destroyed
but also the socialist world will be
destroyed. Naturally, that is a
wise approach. Similar is the case
with Yugoslavia. And Soviet Russia
now believes that Yugoslavia has her
own way according to the conditions
in her country and they are also trod-
ding the path of socialism. So, it is
time that the communist party of
India tock note of these facts, because
they often attack the Government say-
ing that we are trying to protect capi-
talist interests, Even Karl Marx, if
he oo ative, would not aporove of
what the communists are doing now.
Therefore, we must think in material
terms and have a realistic approach
to the problem. That does not mean
that we should not have clarity or we
should be ambiguous, We should not
be merely guided by dogmas,

Ccming to the armed forces, 1 am
glad the President has mentioned in
the address that we are doing every-
thing possible to help our armed
forces, We are happy to know this,
In this context, I would like to refer
to what Napoleon said long ago: “Let
China sleep, when she wakes the
world will be sorry”. I am afraid the
prophecy of Napoleon has come irue.
I have with me a book The Red Army
of China by Edgar O’Ballance. We
have been discussing this problem and
in my own humble way, I would like
to read one or two extracts from this
book about the Chinese armed forces:

“The land force is divided into
three distinet parts, the combatant
c¢lement, which may amount to 23
million, the transport corps, which
may have over 1 million men, and
the line-of-communication units,
which may have some {1 million
personnel, to which will have to
be added the air force and the
navy.”

FEERUARY 20, 1963

Address by the 436
President

There is also an interesting reference
about the Chinese soldier:

“Much capital is made of the
idea that the Red Chinese soldier,
on only a bandolier of rice which
he carries himself, can march and
fight on almost indefinitely. The
harsh fact is that he can only
march for short distances and fight
for short periods on such a Spar-
tan diet, when, unless he can live
off the country or further supplies
are brought up to him, he will
come to a sudden stop as sureiy
as any Western soldier in similar
circumstances, It is a fallacy to
assume that the Red Chinese
Army does not need a conven-
tional line-of-communications.”

He alsp refers to the Chinese air force
and says that China possesses 3000
fighter interceptors and 1000 light jet
fighters. He sums up in the following
manner:

“The Red Chinese armed forces
can be likened to a huge dragon,
which sits and licks its lips 1n a
self-satisfied manner, but only a
few of itz teeth and claws are
sharp—many are missing. Nor can
it walk very far, if at all, It is
also completely dependent upon
Russian fuel to enable it to spit
fire.

The military hierarchy is age-
ing, lives in the past, is guerila
warfare minded, is cautious and
reluctant to change with the times,

Shortly, the armed forces, 1In
spite of their size, have only
limited offensive capabilities, but
many defensive factors are in
their favour.

Lastly, should the Communist
idols fall, or the Communist gods
reveal their clay feet, a military
jurtn might step into power.”

This information, according to Edgar
O’Ballance, is based on the informa-
tion he got in 1961. It is difficult to
get proper information about the
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countries behind the iron curtain. This
speaks of the size of the oroblem
which the Indian armed forces have
‘to face.

But cne need not be nervous,
because China has a population of 650
million people. They have an army
of the size of 4} million including the
transport corps. But I do not think
China can deploy the whole army
against India, because we are told by
Edgar O'Ballance that they are con-
<entrating important units on the
coast across Formosa, So, all these
problems are there and we have to
face them.

They have a militia. My opinion is,
speaking as a layman, I do not see
any rea:om why we should not also
have hat kind of militia in our dis-
tricts along the Himalayan border.
‘There are 20 or 30 districts and 1n each
district, we can raise one or two divi-
sions consisting of peasant youths bet-
ween the ages of 18 and 25. They need
not be mobile; they can pursue their
own occupations, but they can receive
training. This can serve as a defen-
sive wall,

Coming to agricultural production,
I am happy that it is growing. But
if we consider the time, energy and
money that we have spent during the
last ten years, our progress could not
be considered satisfactory. Instead of
trying to look to the better side of the
picture, l=* us try to look at our
weaknesses, and try to rectify them.

With these words, I support the
motion,

Shri N. Sreekantan Nair: Mr. Chair-
man, amendment No. 3, which I have
given notice of on behalf of my group,
reads thus:

“That at the end of the motine,
the following be added, namely:..-

‘but regret that in the Address
no assurance has been given to
Parliament and the country that
the Declaration of Emergency
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will not be used as a cover fo
cover nepotism, inefficiency and
red-tapism that is now rampant
in the administrative machinery.”

On this and some other amendments,
I sheculd like to say a few words. I
do not see eye to eye with the Gov-
ernments at the Centre and in the
States on the broader question of
enforcing the powers vis-a-vis the
preparation of the country for an all-
out defence. The attitude of the
various Governments has becen to
strengthen the powerful cliques i the
Congress Party itself as against other
sections of the Congressmen and all
sections of the opposition. All com-
mittees and actions are directed in
that light, so much so, our defence
problem has become the problem of a
ver - small clique in the country, It
iz no longer the cooncern of the wvast
majority of the people of this country.
Naturally, it Jloses its significance,
because it is not a national effort, but
it is only a sectional effort.

Added to this is the question of the
attitude of the bureaucracy. The De-
fence of India Rules give wide
powers to the bureaucracy and they
are using them to their own benefit
and advantage, Anyone who attacks
nepotism, corruption, black-marketing,
etc. can be taken in and clamped in
jail as the enemy of the country. It
is not a question of going to jail, but
the odium of being dubbed as an
enemy of the country which is signi-
ficant. Many honest people, who have
fought for national liberation and who
are fighting for the liberation of the
common people, feel it very much if
they are dubbed as enemies of the
country, So, this kind of emergency,
as it is now controlled by the wvarious
Governments, should be done away
with.

The police have become all-powerful
all over India. Any policeman can
say that X, ¥ or Z is an enemy of the
coun'ry and immediately e becomes
an enemy of the country for practical
purposes. And the police naturally
cater to the ruling clique. If this state
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of affairs continues, I think it is not
going to strengthen even the Con-
gress Party, because there is a limit
to the capacity of the people to suffer
and that limit, I am afraid, has already
been reached, If we go any [urther,
there will be a viclent reaction in the
country and that will go against the
interests of our defence effort. There-
fore, I demand a radical change in the
approach to the people and the popu-
lar participation in the war effort. The
narrow suicidal attitude of the ruling
party should''be given up.

16 hrs

Another problem is the feziing of
complacency—now there is no war
and so there is no need to be very
active in our defence effort. That
complacency is eating intp the vitals
of our defence. The Colombo propo-
sals have been practically rejected by
the Chinese and they are bidding their
time, Many people do not understand
the significance of this attitude, Natu-
rally, they divert the attention of the
people by mutual petty and partisan
fights. The situation is alsg utilised
by the big vested interests i{o serve
their own purpose. We have gone
through the Vivian Bose Commisz-
sion’s report, Almost every big capi-
talist group in the country is foliow-
ing the very same tactics, It was
their misfortune that the Dalmia Jain
Group were alone brought to a very
close microscopic examination, Had
it been done in the case of most of the
other business houses we would have
found just the same malpractices.
Before this very Parliament ssveral
questions regarding the secrets of
other business houses have come up
for discussion, The mysteries of the
Birla House and the Tatas and others
have been brought up. None of the:ze
people are saints and they are trying
to wutilise this situation to enrich their
own pockets.

What is the overall result? In recent
survey conducted by the Planning
Commission they arrived at the follow-
L. results,. The results which they
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have arrived at are appalling, I am
giving you the summary of the results
published on 25th January, 1963 in the
Press. They say: “one-third of the
entire national income of this country
goes to 10 per cent. of the people”.
What is still worse is: “one-fourith of
the country's total consumption goes
to the same 10 per cent.”. *“On the
other hand”, they say, “one-third of
the total population will be below the
bread line even at the end of the
twentieth century”,

16.02 hrs.
[Sur1 THIRUMALA Rae in the Chir]

Therefore, throughout the century we
have no salvation, Then, fourtaly,
they say: “the poorest 10 per cent. of
the people earn below 2} per cent. of
the national income and they get only
less than 3 per cent. of the goods
available for ccnsumption”, Then it
is said: “Above all, two-third of the
entire population of India now sub-
sists at the starvation level”. This,
Sir, is the picture of the socialistic
pattern of society we are following.

Therefore, we have not only Jct to
fight the Chinese aggressors, we have
to fight the reactionary wvested in-
terests inside the country, as well.
These wested interests include not
only monopoly capital but also mono-
poly Press. Recently our Prime Min=-
ister has gone out against them in
strong terms. But such s=peeche: are
not very effective because thev are
not at all affected by it. Recently, vou
might have known, a section of the
monopoly Press went against no less
a person than Vinoba Bhave because
he is a man of liberal views. Qur
Prime Minister himself is a target for
these people and they are out for his
blood because he holds progressive
views.

Thus, Sir, the country is being
threatened by forces both internal and
external, and it is high time we gird-
ed up our leins and prepared our-
selves for defence. For this il 1; ne-
cessary that all sections of the peo-
ple who are progressive, all sections
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of the people who love this ccuntry,
should be brought together irrespec-
tive of the fact whether they belong
to this or that party. If we do not
adopt this attitude, naturally, the
whole question of defence will zonti-
nue to be as it is now, a matter of a
very small section of the ruiing
clique.

Sir, the Defence of India Rules are
being used mainly to wreak vengeance
against this or that enemy. Even per-
sonal and petty quarrels are being re-
solved now under the Defznce of
India Rules. Shri Trivedi has poliated
out that it was very unfair to have
utilised the Defence of India Rules for
controlling gold. I am not a friend of
smugglers or the big bullion mer-
chants. But what about the one mil-
lion—he says there are 24 millions but
there must be at least more than &
million—goldsmiths and artisans in
this country? They are facing desti-
tution and complete starvation, There
is another aspect of the question. In
the villages gold has always been a
source of not only barter but also of
banking facilities for the poor people.
In my State, for example, there are
thousands of women cashew factory
workers and coir workers who are also
women. They get less than a rupee
per day on an average., Out of that
they occasionally save a naya paisa or
twop naye paise, accumulate such
savings and buy very small ornaments.
These are the only protecticn for them
against the rainy day. They iiave no
other small saving schemes ctonve-
niently available. Therefors, these
poor women would be subject Lo a lot
of harassment if this control as it is
now preseribed continues, Nobody
wants 14 carat gold. What is the fun
of limiting it to 14 carats. In two
measures there will be gold worth 28
carats. The quantum of gold is the
most important issue, Let us retain
the quality and prescribe a limit to
the quantity. If the hon. Minister
would have laid down some ceiling cn
the maximum holding which any par-
ticular individual could have, there
would have been gsome meaning. Res-
tricting the quality of gold is mean-
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ingless. 1 think, unfortunately, our
Finance Minister has no sense of
beauty, no aesthetic conceptior and
that is why he has gone against the
quantum of carat of gold.

Another point [ want to raise is
about the imposing of elections in the
midst of emergency. In my State,
Kerala, I am told that it was at the
instance of the Central Government
that elections to the local bodies were
put off. In Bengal also the same was
the case. Now the Central Govern-
ment comes forward with the order
for by-elections for the Parliament
and State Legislatures. What do they
mean by it? Do they want the
opposition parties to come out in the
open and criticise them, naturally, in
every aspect of their functioning in-
cluding their war efforts? But then the
Defence of India Rules will come in.
What is the remedy? Sir, it is a moe-
kery, it is a farce to conduct the elec—
tions now. If the Government wants
still further to strengthen the Cong-
ress Party which is already predomi-
nant as a force in this country. then
there will be no democracy. They
are stifling democracy by bringing in.
elections at this time. They are mak-
ing themselves a laughing-stock and
there are many people in the Opposi-
tion who may not be so much frighten-
ed by the Defence of India Rules and
may take up the challenge. There-
fore, we have to consider whether it
is necessary to carry on the elections
at this critical stage. If it is neces-
sary. then there will have to be free-
dom of speech to all the opposition
parties to oppose the Government in
all its activities irrespective of whe-
ther it touches the war efforts or not.
So, naturally, the security and defence
of the country will be in danger. This
question must be very seriously con-
sidered.

Then, the President has said that
the wholesale prices have remained
almost static. Of course, I can un-
derstand the position with regard to
the index figures, but as an’ordinary
citizen I have found that the nrices
of daily necessities have gon- 1 four
or flve times. If there is anything to
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set off this increase in the prices of
articles of every-day use, it is a fall
in the price of agricultural goods, Se,
there is increase on one side on arti-
cles of emergency use for the com-
meon man. To set off that, there is a
fall in prices in agricultural commodi-
ties. What is the total result? It
smashes both the urban and wvillage
population; it smashes both the wil-
lJage and the town so much so that
the vast majority of the people suffer
untold misery.

Along with this there is the ques-
tion of showing down the national re-
construction, works.  Whep develop-
menta] programmes are given up,
naturally it leads to unemployment.
Statistice have been quoted to prove
that there is increaseq production. But
those are old statistics depending on
the stocks that were available with
the industrialists before the emergen-
<y came into force. What is the posi-
tion now? I have read a press report
that no less a concern than the Visa-
khapatnam shipyard could not suc-
ceed in getting foreign exchange from
the Minister of Finance, Whep that
is the plight of a public sector organi-
aation, we can well imagine what the
position of private sector concerns
would be. 1 am a trade union worker
with intimate contact with many in-
dustries. Production has gone down
in many industries due to lack of raw
material and foreign exchange. What
will be the position after six months?
We can very well expect that it would
not be as hopeful as it is now pre-
sented to the House.

In Kerala the industrial situation is
becoming very tragic. Production is
going down, and the ilmenite mines
have been closeq down. The Presi-
dent’s Address has been jubilant over
the opening of a smal] uranium mine
in Bihar. But what about the condi-
tion of ten thourand workers who are
working in the ilmenite mines in
Kerala? In the balance sheet of the
Travancore Minerals Limited, which
the Prime Minister was pleased to lay
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on the Table of the House yesterday,
the financia] position of the factory is
given in full and 1 wiil give you some
details from it. The company was
started under the joint control of
Central Government, Kerala Govern-
ment and Madras Government with a
total paid up capital of Rs, 50 lakhs.
In the year 1961-62 alone, the com-
pany earned a gross profit of
Rs. 35,21,721.19 nP. During the past
five years it has built up Rs. 13 lakhs
as general reserve ang a dividend
equalisation fund of Rs. 7 lakhs after
providing Rs. 6 lakhs and odd for de-
preciation; that is to say, more than
the capital investment had been paid
back. Yet, this industry which had
given the Central Government about
Rs. 2 crores in foreign exchange, the
Kerala Government about Rs. 75 lakhs
per year as royalty, and a fairly de-
cent living for about 10,000 families
had died out. Why? Because the Cen-
tral Government and the Kerala Gov-
ernment fought for the plums of the
industry. They never lockeq into the
conditions of the industry and they
never studied the world market. They
simply fought for the fruits of the
industry.

In the meantime, the foreign buy-
ers who came to India were maltreat-
ed or they were offended by the treat-
ment meted out to them by the high
brows of the Atomic Energy Depart-
ment. So, they went back and sought
their raw materia] elsewhere, Natu-
rally, we lost that market. The ques-
tion is how to redeem that market.
Hagq we acted ip time there would
not have been any difficulty. The buy-
ers are complaining that there is :2
per cent chromite or chromium in
the ilmenite which is supposed to be
one of the purest in the world with
the highest titanium dioxide content.
That impurity could not be removed
by our great Atomic Energy Depart-
ment which is supposed to have all
the monopoly of scientific knowledge.
They do not know how to separate
this, either physically or chemically,
and present the ilmenite as a pure
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stuff. When this aspect is pointed out,
the officers, naturally, give all sorts
of wrong information to the hon.
Prime Minister and he throws it in
our face, So, an industry which has
supported very honourably and de-
cently 10,000 families has dieq out
because of highbrow, inefficient atti-
tude of the department and the fight
between the Central and Kerala Gov-
ernmente.

The plight of the workers in other
industries also is not much different.
Everywhere victimisation has become
rampant. Everywhere increase ip the
workload has been imposed. Every-
where a change in the conditions has
been illegally introduced because the
workers, out of patriotism, declared a
no-strike policy. Because they signed
an industrial truce wvoluntary, em-
ployers have got the upper hand. In
the past even when we had the right
to strike, we naturally used to ap-
proach the hon. Labour Minister in
the Centre who has always been
known as a friend of the labour, to
come to our aid ip difficulties. Now
he is too much engrossed with other
duties and there is so much of com-
plaintg that he cannot attend to them
properly. The States’ machineries
have not been tuned up to meet this
threat. What is the position? The
workers are helpless. They are bristl-
ing with ynrest and it cannot be con-
taineq for long.

We may be told that there are the
Defence of India Rules which may
be utilised against us. But we are
the people who have fought the De-
fence of India Rules under the British
Raj. We have fought them with suc-
cess. But now it is a different ques-
tion. Now it i a question of India,
our own motherland, being attacked
and we do not want to challenge the
Defence of India Rules if we can. But
there is an ‘if'. We cannot continue
this indefinitely. So, if the rights of
the workers are not protected proper-
ly, if Government do not try to con-
trol the prices of daily necessaries of
life, if Government do not restrict the
employer from enhancing the work-
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load without a proportionate enhance-
ment in the wages, naturally we will
be forced to resist and no Defence of
India Rules can curb us and put us
down, Therefore production will
suffer. I would very seriously bring
to the notice of this House and of
Government that something must be
done immediately, otherwise the in-
dustrial peace in the country will be
broken. We will break it without any
fear of the Defence of India Rules.
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9 Hf qUET F garg FOSM
WET T @ I9FT § gEw ¥ awda
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e fehw 9T 1 Theer #77 § 997
=% fagr 741 | 39 W1 § oF fgm F¥
amarg at &Y, AfFw v5 & F1 A7 2o
To #WT Fo wo AW &7 ferar
¥ gmE g8 & f 9 g sfaard
FTHFT FTT W A, FEATL TEA AT
IR F, A I A ATH KT A_T
ST IAR IH T F7 3o To AT Fo
Qo s g1 fAawT 1fgd | F o9 714
fefgs & a1 7 2 97 § TG I TART
fgromraarg | za9 a@ral w9 &
auq &I ATHFATE | A ATEArTE R
T7g ®1 =qaeqT FT &1 A |

uw At weka : fafaees ¥ are
| A @ F7 w1

=Y TENA =W . gETE  AIE
fafaees #1 a7 *ad 2 | oirwT AR
gar 2 @Y & i dz7 & o1 fafae &, 394y
qET FT A fawdt & G2 o ol
foerar &, greaw A1 731 fusar & A
T IEAF A a2z dw i g,
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A7 IF% 70 Fro Te HIT Fo To FT
FE @ NI AR | TR T TG
AT U WY qg T TH a7 I A T
& @ g gned g & )

77 o o gema & 1 & smeav gfE
oF sEAET FaET faw F oifeade &
qrav g1, 5 e awaT 21, ard #18
F o9 21 @ rE W | ag Efen gwmr
FHZT AT ATfEd AT EHAT IA AT &I
9 7T @ 5 3w A fe i awi
FETF & A 6 (o gaf § F4r A
TFAT § | 4% 95T T § | FAT AA-
T A g s s A G fF aq &
FAt & AT &, FAT TEN G AT )
7w & 5 uF @ e #E Fmm 5y
T

FW F 92 @A 14, gfgat #9 w
STt | W 3 & fF Al i wren §
&t 31 A arf ard W A gfpar @
off g 3=a & f& adr aeft gy
&1 T gfzal #1 T9 oFTET ¥ oA
F7 faan @ Aifed | e W FrAi
H Fq OF TAHTA &1 A 7 g
A AT N, AT w7 7% foaer 7 frwr
TF TF 3T AMA H A TAHIA, AL
famat &1 e, I om
T AR & AT A10ET |

A @ AT IIAAT qR T A
g ZAT 2, I G A FHT AT ATAT
atfa® | @me mfsdt ar ad 9. 91T
wifz @ feaan macT wm Tifzd gt
=5 g9 #T qi7 709 & AT BN
fam amm =ifed 1 az a3 gaAl A FTHT
TAME FIA ¢ Amw g W
fefasz atzramr & 1 & wwwn 2 fr 2w
THTAAT § ArAA T arean, fefasT an
qPEAT, qAMH AAF FAT, 7@ A9 TW
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g6 ATRT | W AW IH a9 ¥ T4,
IaH! fehg aisa § AT fzar am
anfgd A A 1 77 e ar nfad
A G § I TFW T AGIANT &1 AFAT
2 oY AT €T AT TR ¥ T 3 #7
TAT & AT "AHAT E 0

foer & @7 H Fy wfa gf &
wT gar foear == S 7 6 57 W
wm frad | AR A ag g
@ & o faafoa) @t @@ & fod &9
fa 918 | RSV FEEET IW oW §
& o A SFfee odee
FIEl aF FET g, AT FEA
St 4 §eiemEe § § wrwr Ag §
mogEE ¥ e oo sediegE
¥ gedt &, TR A AL T FIHOFL
o w216 &7 fzar S ar fee St
& AR e T 2 far e A
T T | ATsE FATiRE Y
i IEEgEE §ogE A
rfed arfe #fus & afgw &a/r W&
AN TS 8 T S anr faw F FE
FH 49 2, T L TUF § qga1 98
7z gfaar st gt afed 1 faest
FT &L AT FAT TIE A TEA & |
g aga %1 fowma & 1 gEwr
g FT TEEE q4T  IEFT AT
FiCg AT AL AT 8, ITH AARIF-
T GAET AT W 2 T AT ETATE
e 39 FT e ¢

A AL T AT XY AT E 0
o farw fEea i fs aom mEee
¥ oAmi Frdfag m@raET g 1 &
qOFT  qAAET AEar g fF ogwi
e 2T F A, Tg Saawe A,
FMAEES W@ 987 99 & o
g & @1 weArE AT 9y €, At
IR UATRET BEE A & IATEE
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[+t mémm =)
| ZEQ SEE 9 HY OAT g g
HT FF IAF1 99 HaE F Ffua
A@ET | Ag ST T 9%
2 7 ge fed A Awi
e afzg ff 3 ame e

ClE
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FEA FI AT TH T AT FAT AT
afer =fy saw & 79 2 A wrE
wE T W o g E W A
FZ TEAFATE | F AR AR
AT E AR A wegaETE F gEE TEn
AT E, IEET § EWEA F@TE |

Shri Earuthiruman (Gobichettipa=
lJayam): Our thanks are due to the
President of India, the great philoso-
pher, Dr. Radhakrishnan, for his Ad-
dress. In it, he has mentioned the
policy of our Government which has
been pursued and is being pursued.
This is the first Address delivered by
our President during the emergency
period. It has covered many impor-
tant and vital things. It has given a
call to the nation, to our people
working in the industrial and agri-
cultural sectors to rise to the oceasion
and to defend our motheriand. The
policy of non-alignment has proved
to be not only successful; in fact, it is
the best policy, because it has been
approved by almost all the great
nations of the world. The President
has expressed our thanks for the help
given by the USA and UK. There is
a great saying by Tiruvalluvar:

“Udukkai izhandavan kai pol
ange Idukkan kalaivadam natpu.”

16.35 hrs.

[MR, SPEAKER in the Chair]

It means that a friend in need is a
friend indeed. When we were in urg-
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ent need, when even the honour of
our country was at stake, the help
rendered to us was a real and great
help. We are all thankful to the peo-
ple of those iwo eminent countries
and to all the friendly nations which
have come to our rescue in the hour
of our peril.

In his Address, the President has
said:

“Agriculture. which is the most
important sector of our economy,
has undergone material develop-
ments ang agricultural production
has increased considerably.”

1 shal] confine myself to only agri-
cultural production. As I have had
occasion to remark, the present in-
crease in agricultural, production ‘s
partly due to our plans, partly due to
our advanced methods of cul-
tivation and chiefly due to
the prevailing prices of foodgrains.
The economists say that if you control
the prices of foodgrains the prices of
other commodities will automati-
cally come down. That might have
been true in the 19th century, but in
the 20th century, especially after the
second world war, this is not a faet,
and we can prove that with the fall
of prices of foodgrains the prices of
other commodities have not come
down. Other people are taking ad-
vantage of a fall in the price of food-
grains, and it is only the poor agri-
culturist who suffers.

In the present emergency, it is
not -only a question of fighting in ihe
frontiers. The question of the farmer
fighting in the farm is, in fact, the
most imortant thing. We should see
that the farmer gets not a lucrative
price, but at least a reasonable and
fair price for his produce.
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The Planning Commission has fixed
a minimum price for agricultural pro-
duce. They throw the blame on the
Food and Agriculture Minister for it,
while he throws the blame on them,
with the result that the agriculturist,
like a football, is being kicked from
place to place. But the agricultur-
ists have not raised a cry, rather
their voice has not been heard, be-
cause they do not have proper rep-
resentatives here,

Even the economists say that the
prices have now gone tp such a
height that the major portion of the
people's expenditure is on foodgrains.
Take the example of rice. An ordi-
nary human being consumes 16 oz.
per day. Unlesg the price is fixed
at Rs. 21 per maund, it js practically
impossible for the agriculturist to
produce, as it will cast him only 25
nP. per head per day. As a practi-
cal farmer, I can prove this to the
Planning Commission and the Food
and Agriculture Minister. Is it not
reasonable that has to spend at least
25 nP. per head per day? The
urban people raise a hue and cry
because they want to go to the
cinema and spend extravagantly on
other things. For that, they want
to put the blame on the agriculturist
and they want to lower his price. It
is a most wuncharitable act. The
floor price that has been fixed is un-
reasonable. By that we are not help-
ing the agriculturists. Indirectly we
are asking them not to grow more
food. They will turn to cash crops,
and production of foodgraing will in
due course go down, there is no doubt
about that.

Even an upper division clerk in the
secretariat is more favourably placed
compared to the so-called landlord in
Madras State. The Planning Commis-
sion fixed a land ceiling of 30 standard
acres, and Rs. 3,600 per annum is the
ceiling on the income of a farmer
whereas the Members of the Planning
Commission receive Rs. 3,000 per
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month. They fix Rs. 300 per meonth
as a ceiling for the agriculturist but
they themselves get Rs. 3,600 as salary
as they are not able to live in the
cities. How can a poor farmer do
farming without even ordinary facili-
ties You say: grow more food, grow
more food, But the price fixed is Rs.
15 per maund. It is the most unjust
act of the Food Minister or the Plan-
ning Commission. Let them calculate
the cost of cultivation per acre. It
comes to about Rs. 400 per acre. Let
them then fix the price of the produce.
The ordinary farmer does not kmow
the floor or ceiling price and the
traders take maximum advantage.
The State Governments almost mort-
age the farmers to the traders. They
say: you give us 1'5 lakh tons of rice
at the-floor price that is fixed, The
traders deliver that amount of rice to
the Government. Now, when it comes
to the consumer, after adding the
{ransport charges, gunnies, profits, etc.
it is not sold at the floor price. It is
not the farmer who benefits in any
way; it is the trader who takes ad-
vantage of the scarcity. Let the Gov-
ernment fix a reasonable price for the
produce and then let it severely con-
trol it; I do not mind. Unless the price
is fixed at Rs. 21 per maund of rice, it
is practically jmpossible for a farmer
to take to rice production. Let the
price for the consumer be fixed at 10
per cent more. Unless Government
takes serious actlon and unless co-
operative societies handle the trade,
the poor farmers of our country will
be the victims of the traders; they will
not reap thq harvests of their fields,

Then there js no parity of prices. A
person taking to sugarcane pets a
thousand rupees while a person taking
to wheat or paddy gets at the most
Rs. 200. Naturally he grows cotton or
other cash crops where he gets more
money. It is impossible for industries
to flourish without agricultural pro-
duction. A farmer sells his cotton to
a textile mill for Rs. 150 or Rs. 200
kapas per quinta] but the textile mill
gets Rs, 1500 for the finished products
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[Shri Karuthiruman]

and all the profit is taken by the in-
dustrialists and the wurban people.
Only the poor agriculturist does not
get anything. We all say we repre-
sent the rural population. The Plan-
ning Commission has an urban bias;
it should be otherwise, 30 per cent of
cultivable area under new irrigation
projects hag not come under the
plough because the agriculturist feels
he is not getting the proper price for
the produce. If that is fixed satisfac-
torily, production will increase by
leaps and bounds. There should be a
minimum guarantee price announced
once a year in advance so that the
farmer can plan the cultivation, The
Food Minister may say that a success-
fu] season will fetch him more crops.
Bad season will give the cultivator
lesser crop. If that is due to adverse
climate, there should be crop imsur-
ance for the poor farmer at least to
meet the cost of cultivation incurred
by him through crop insurance. So, I
request the Government to see to this.
They say that the price-line should be
held. There is a confusion between
the holding of the price-line and the
stabilisation of the price-line. Hold-
ing of the price-line means, you should
firsy of all have a fair price for the
farmer and see that the price is sta-
bilised. But what they now mean by
holding of the price-line is, they want
to reduce it first and then hold it.
Unless all the other things are held
in line, unless everything else ig fixed,
the Planning Commission or the Min-
istry of Food and Agriculture cannot
fix the price only for the foodgrains.
That is why everything should be
fixed, Compared to 1939, the pre-war
period, the cost of production has now
increased to 1,000 points, taking 100 as
the base in 1939. But the price that
is prevaleny for the foodgrains, if you
take 100 points as the base, is 500
points. It has only increased five times
more than what it was in the pre-war
years. The cost of production has
risen to ‘en times—1,000 per cent—
whereas the price that the farmer has
got now is only 400 per cent or 500 per
cent.
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Shri P. R. Patel (Patan): That is
not so. Take the index for 1951,

Shri Karuthiruman: Even if it re-
mains at the price prevalent in 1951,
I ghall be happy. It may be flve times
more,

Mr. Speaker: Order, order. It might
develop into a private conversation,

Shri Karuthiruman: Even if it is
1950 or 1951, I would say that it should
be maintained at that leve], and I shall
be quite happy. But the price that is
fixed now for wheat or rice is not the
price that has been there in  1951.
Mahatma Gandhi said in 1948 that
there was no guestion of controls since
controls were responsible for the steal-
ing of food cf the farmers. Then we
had removed controls, and production
had increased. Why did Mahatma
Gandhi, the Father of the Nation, say
that controls should be lifted? Be-
cause, by the imposition of controls,
only a few industrialists or traders
might benefit but noty the farmers or
the agriculturists,

For example, if the Government fix
the price at the 1950-51 level, we are
quite happy. But unless the price for
the farmer is stabilised and is reason-
able, there is no question of increase
in production. During the emergency,
it is very important and essentia] that
the farmer should given a reason-
able and fair price.

Mr. Speaker: 1 have to inform the
House that the various Groups have
since selected the following amend-
ments which the hon, Members may
now move:

Shri N. Sreekantan Nair—amend-
ment No. 1.

Shri Muhammad Ismail—amend-
ment No. 2.

Shri H, P. Chatterjee—amendment
No, 3.

Shri Hari Charan Soy—amend-
ment No. 4.
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Shri A. K. Gopalan—amendment
No. 5.

Shri U. M. Trivedi—amendment
No. 6.

Shri Ranga—amendment No. T.

Shri Surendranath Dwivedy—

amendment No, 8.

Shri Ram Sewak Yadav—amencd-
ment No. 9.

Shri N. Sreekantan Nair: I beg to

move:

That at the end of the motion, the
following be added, namely:—

“but regret thay in the Address
no assurance hag been given to
Parliament and the country that
the Declaration of Emergency will
not be used as a cover to cover
nepotism, inefficiency and red-
tapism that is now rampant in the
administrative machinery”, (1.

Shri Muhammag Ismail: I beg to
move:

That at the end of the motion, the
following be added, namely: —

“but regret that in the Address
there is no mention of steps pro-
posed to be taken by the Govern-
ment for rectifying and removing
the economic weakness and back-
wardness of certain States like
Kerala”. (2).

Shri H. P. Chatterjee: [ beg to
move:

That ay the end of the motion, the
following be added, namely: —

“but regret that in the Address
there is no mention of any effec-
tive steps to protect innocent eciti-
zens from detention under the
Defence of India Act 162 and
Rules made thereunder”. (3).
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Shri H. C. Roy: I beg to move;

That ‘at the end of the motion, the
following be added, namely: —

“but regret that in the Address
there is no mention of the follow-
ing problems facing the country,
namely: —

(a) the degree of the national
preparedness, militarily and
economically, to meet the
Chinese aggression, so far
achieved;

(b) the imperative need for the
proper management of indus-
tries, specially the Railways,
Mines including iron ore and
manganese and to improve the
existing working conditions of
the lower category of workers,
specially, the contract labour-
ers engaged in these indus-
tries, and various big cons-
truction projects, and, also the
urgency to implement the long
overdue recommendation of
the Cement Wage Board.”

the concrete steps to imple-

ment and accept the reco-
mmendations of the Dhebar
Commission Report regarding
the impact of industrialisation
opn the triba] population, spe-
cially in Bihar-West Bengal
and Orissa-Madhya Pradesh
Zone, and the urgent need
for their systematic rehabili-
tation, training and employ-
ment in and around the indus-
trial projects”.

(c

—

(d) the imperative need to en-
hance and accelerate, inspite
of the present emergency,
welfare programmes for the
socially and economically
backward sections of our po-
pulation, specially the Sche-
duled tribes and castes to
narrow down within a reaso-
nable period the existing
disparity”.
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Shri A K. Gopalan: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that:

(a)

(b)

(c)

while the working class has
sacrificed a lot to Increase
the production, the owners
have utilised the emergency
to shut down factories, to
retrench workers and create
serious unrest;

the claim that the National
Defence Fund has met with
generous response is practi-
cally true in as much as only
the ordinary people have res-
ponded while the well-to-do
people and especially the big-
business have not responded;
and

the powers of emergency as-
sumed by the Government

have been solely used to sup- -

press the democratic liberties
and people's rights, to arrest

over 800 Communist Party-

leaders and cadres and large
number of other Trade Union,
Kishan Sabha people” (5).

Shri U. M. Trivedi: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that:

(a)

in spite of continued occupa-
tion of India's territory by
the Chinese communists and
the need of emergent action
to combat it, the emphasis
laid in the Address on peace-
ful methods is calculated to
undermine the morale of the
people and to rob the natio-
nal crisis of its content of ur-
gency and the proclamation
of Emergency is being conti-
continued mainly to streng-
then the Party in power; and

(b) the failure of Government to

step-up effort to ensure
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whole-hearted ang effective

flow of military aid from all
friendly countries.” (8).

I. beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails

to:

(a)

(b)

reiterate the nation’s firm re-
solve, as solemnly and una-
nimously expressed by Parlia-
ment on November 14, 1962 to
drive out the aggressor from
the sacred soil of India, how-
ever long and hard the strug-
gle may be; and

indicate concrete plans or
measuTes to vigorously prose-
cute the war for the liberation
of Indian territory from Com-
munist China’s pecupation and

for the restoration of India's
territorial integrity”. (7).
Shri Surendranath Dwivedy: I beg

to move:

That at the end of the motion, the
following be added, namely:—

‘“but regret that the Address
fails to:
(a) reiterate the nation’s solemn

(b)

resolve, embodied in the Reso-
lution unanimously adopted
by Parliament on November
14, 1962 to drive out the ag-
gressor from the sacred soil
of India, however, Jong and
hard the struggle may be, and
further, to indicate concrete
measures for vigorous prose-
cution of the war to liberate
Indian territory from Commu-
nist China's occupation, and
for the restoration of our ter-
ritoria] integrity;

take note of the anaemle
stagnation that has overtaken
the nationa] economy, and to
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formulate effective measures
with a wview to gearing it up
for the urgent requirements
of Defence and Development,
and

(e) utilise the state of Emergency

for the maximum mobilisation
of the people’s energies as re-
flected in the patriotic upsurge
in the wake of the massive in-
vasion of our country by
Communist China.” (8).
Shri Ram Sewak Yadav: I beg to
move:
That at the end of the motion, the
foIIowing be added, namely: —

“but regret that in the Address
there is no mention of the failure
in making drastic changes in the
defence and foreign poliey,
taking concrete measures to bring
social and economic egquality in
the masses, in giving proper place
to the people’s languages, to check
the misuse of Defence of India Act
and the futility of Defence of
India Rules and to check the rising
prices of essential commedi-
ties.”. (9).

Mr, Speaker: Shri Bagri. He wil
have to be content with ten minutes;
his leader told me.

o aTIPY : WA WEIRA, UG-
Wt F1 wfwarae §F aga M & g
wezafy o & whivmaw & w2 ™
T Tt A9AT 7 g€ 4, oy
afmam wx fegem & 0F o
AT A1 oF fwgw f5 Fo afem-
ISt qAGT WIT GUAT gIEET & v
fedraa s gor, "odT @ gf
AA-HATIT FY AT AT FLAT I,
59 39 & a0 AT afieEar &
AFTAAT FTA GHT WO qGaT | AT
7% &3 #1 qm § 5 wegefa 7 owww
gfaame & g€ FII9 AEF AT
Ty Fr fifaat & w0 e
g ® 37 AT F W FgaT W4T,
fras Frwrgw I §F gar<d, AEv
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FrAEITT A F1 HIAg AN AT
Tt # R qed # fag wg @Y
agt & w1 ==Y, fg Fiwg geAe &
ST F WA ATHFIIAT WA WY
FAAMTLALN FT IRATATE, ITF AL
7 #r¢ fas == frar &

MW WERd, W AW § Ag
Mg EHTSET F AT A == @iy 2
T Arew ¥ § fF ag 3w ar 9w aw
TTE 1 T Y AFT Gqg TF AT AT
I FET § TET UHGHAT FT FATS
w1 wfEw 98 T FE g
R e & g & 39 avw o=
ot F T FAT Aed @ R R
9 ¥ W AAT HET

I H o WX A1 e §m T8
JHE & 3 W g A OFer Al
tar ot gT g fF Se SeeE i
F arc o fedw we & fog qar fam
saTd 1 e gmh aw
73 T3 gfew g, Wil # geed A
qeed & | Tgufd St & we fed
qoa wTew § #1E gaE AE faar fw
Tiew § A3l A aee #W &
T /T IF 9 A gEl Eav ¢ A
g

UF 9O I W F &=y WWA
qWEAl joo TAT A g IR TH
ThE HIEH 915 A, T "1 AR
PY "W U H WA [T FTr
2, T gAT FAET ATE AWIEATR T
AT W gFT 4G, AR @ 6K
Y WAY FT Y FAT TG AT FT
gai 2 1 ToT  ANERE dE@ &7
g ®1

MUy WEWEY ;AT °9Igd A1
W TN IEF TR IARLARIA FT
¥ wfgd 5 ogeed @ 1 =W
aTew ¥ g FY wromst g6 a9
2 fr ot &1 #3919 waT & 9N
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[ amrer)
T A e A S g
Wit ag ot ft Tmw & ww
foriard #t =9 F3F ¢
oY amm: ST E 1 R AR

-

T T HTOh TE & W FEAT AT
g
Shri R. S. Pandey: How has he arriv-

ed at the figure of Rs. 25,000 as the
expenditure of the Prime Minister?

Mr. Speaker: That is a different
question. If he makes that statement,
he is responsible for that.

ot geTeY: A OO O AT @
ar fr fergram # oF a7 0T mreAt

g, oF TR O faomEt vy o go
¥ WA aErg 9T g 1 gel a9
T TT WFATE ST & TAT AT FAEE
ary § 1 T TOE 9 e § dFEr
T T g I ZHO aTF HHART
W MR eE § O A d AR
T AR f F R R fegem H
aHTATE AT qErs & 9 § 0 W

4g€ T AATIAIS &1 §6aT §, T FT

auTsErs et g1 aear o fw

AR A wEAr # T 991 "]

g

ot T B g & qA o fegee
¥t Foeyfa ok d@afq § § g€
TR ¥ @ @ & ®I T AEroemE #
T A TR AT EIE | 99 W
9T THTAET 3 &1 H aaw § 4w
fir g TaTA1 FT FTET TTAT FT AT IR
STaT H®E F&1 A8) 35 71 fedw v F
forar srar | T@ @ Ft fewmw we
Had 7o & fag Tegafg ¥ ¥ wr
o AET AT '

1Az & feE T &7 a T4 AT
1 IT AT A WIRTL T 0% %
ar faeam £ AN A= F G H BF
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fazr s for q9sfa #1 99 7 go
AT F FAANR @ HT HIA Y
sfqarAr 73T FTaT foay o Sifaay
FT qFEAT F7 794, AT @A AT
TMEEA T QAN E | v A WA
# A H gAY E frwi 3 A @R Ay
gw F7 fgar | A @ ofadwm W
&t mafar & faaer  fase
fear | T 39w few ® oy &
Haax § | fegem & waA w4
qAE Ay & Fy fe g fegerd
F #7Ed BT N7 FF 350 F @29
fagar g1 A feargws w1 AT 2fri
& qar foaT 2Y

T Fgar AT § fa o fegema
# oFaedt Afs &0 A A gwoEn
£ GuE w4 # A fer
TACET FT @A FAE | AT
i1 wodr &1 fAfEm A wE f 0
39 fagw Aifc & A # s TewlA
A A ATT WA FORE HFA T
afgqs 4ar 1« zErr Al fFT T
i % gFT AT AT qEiwa Alfa
AT ifgd a4t 1 Ffaq g7 TS E
& o FA-FT JTaT wH A BT F
gi  faemar & & &6 gwdar §1 &
¥ gl faaEr &1 I w9AT
fafeas  Afa «dt

I9% 1K § AwHal § 5 g
L FT WGT AW F TE o FT T
aifgl 4 i gamdr Hm & s19 Fdr
qEs B W1 fF vy e, A9 five
FT AT, FATH A qOgT Al & A fx
HIFTT K1 qeq AT F ¥ fmeaw
F ATz Y of 1 M F mwWEAT
g fa g7 A 25 ANE o7 WWa
7% A1 37 §7EF F AT § qr ot aria
ECEE i '
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d AOF HTCHT WA FOAT ATRAT
g fr are few7 we sfear we7 &
g T qoams A 9 9T F
g #1, A 2w afem & foer & w9
T & fromm fear sr 21 =0
Afgar 1 3 wfFE T w=E= AT
aer 2, fa=i ¥ & fad waw ¥
3T AT AT AR AT T F1 fafemal
o Tar 94 femr o wrw @ grfew
a4 & § gawY AW AfFa $7 gra=AT
FWE | IHr A T IAT § THo
oo G0 H Frewre firgr & 1 F&l
gar 9371 91 1 fRETl Ft FEOAg
g% 4Y foe ot 378 w=27 forar @ @1
ar 1 IR A faar Wi osat &
T AN 2 FT IAL IATT FrogETe F7
fergr ar % fir ga frogare w3 w1
FE AT TEA § AASAHEY |

9 qH 29 fawe 1 qww e
2 zafed 9 g3 § sarar 78 ST Amgar |

oWH WHAW . HFET AEd 98
T T A (5 A B CTOT AN Y
faqar ava 99T 9t F fA7 & 7@
AAA A | qF wawrs Tgf gem o
afer s7% @reT 7 Fgr & 5 oIy
zx faaz &7 % faar 9o

Y amEt 0 A H9F ATCRA
™ g &1 U fqar a1y F a=ai #7y
Tz femrrr wmgeT § o1 WY ¥
9E FETHEC q fF T {30 A AT
AT 1 Afew AT F | wEE
arz ff 9 T2 7 4 5 g7 O F TEar
e e ¥ 93 w91 @R
AEET & AT FT Al w, faw o ard
gfar w=dt @Y, q7ag AT ag
FET F 4 f o Ao wwd a=41
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President
giqt T2 § a8 7 fegeam w1 fam
F@ g Awgn fegm ¥ 2 AW
oqT F=ai Frfgm #7d £ |

H 9% A% W FT AT ArEAT
e Ao 932w dfam
F warfas fF w0 dfaam 7 917 ez
AT &Y A TG | H WO FgAT
argar g I fogs oy a7 w9 7717
¥ wraea fem=r Toer ATERT A
F7. quat faadr fs gasr #7747 Tifzg
T | afew ag g T a7 AT E 2
Togafs ¥ 57 A w18 gar TEY fear
fF FAT 7T fgal #1 1g 8271 77
HIAT FT FHL FILIT EE 1 F
AGH AT B FAT g g fE
gAT ST AT qfsw eI Igw
fggeam 1 FAger TAT S9aT F1
T T & 1 I A w6
g wmr fe=t 8, wawr s d fE
gn fage 7 fot o= a7 o
9 WNT FEl 81 ¥ fggew ¥
TaE WA & U%F § A FIAT =v@av
g i s FAT S w79 gwe gy At
Fgd # gW Al WUF AT & | gww
A # foe §4T 1 W faver & at
o7 & 9gd faufew famsr qasfrer a7
g frar ar w1 foas ag fe=h
ST WAt ® AT A a7
it #Y 999 fqAr § 1 A wm
frafea | 9 v wrEwt 59 W @
F;  HITHT AATH FIAT 8, WL qE
& A AT AT § WX e qo-
I Fgar & a1 ITw faq ofew &
FTT & 9V FF & FTT w50 E 4

T 9= UF TR| & q9 0F A
FEd g AT T ¥&T § fF o4
feda o e sw afg 3w F a9
F fad == f5q o9 v W=
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[fr amd)
ar Sfam ¢ 1 fFF o fedw =%
5 feaT wow =7 TEIATS FIHHT TETL FT

| @ & o7 gEmT A fear s
dar fs fFar m @ &1

President
17.01 hrs.

The Lok Sabha then adjourned till -
Eleven of the Clock on Thursday, Feb-

ruary 21, IQSS}PMIQHM 2, 1884
(Saka).
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DAILY DIGEST

[Wednesday, February 20, 1963/Phalguna 1, 1884 (Saka)]

ORAL ANSWERS TO QUES-
TIONS . . . .

S.Q.
No.

31
32

33
34
35
36
37
38
39

40
41
42

Subject

Setting up of Universities
Commdnwealth Scientific
Committee

Education  during emer-
gency . . P &
Pakistani infiltration in
Assam

National Dlsmphnc
Scheme

Coordination  of Sae.nu-

fic research . .
Compulsory pn.mn.ry edu-
cation .

Third Dwmonm exami-
nations . f

Anti-corruption Adv:s ry
Committee .

Waste mica s 5
Tribal blocks . . .

Internmeni of Chmcse na-
tionals

WRITTEN AN WERS TO

QUESTIC

5. 0.

No.
43
44

45
46
47
48

49
50

Defence of India Rules

Professor Blackett's viait
to India .

Fourth Oil Rﬁﬁnery in
South India . .

Evening Colleges
Survey of mines .
Action against certain
newspapers .
Home Guards .

Loans to meritorious stu-
dents

Review of cases of a:mtad
persons in West

Ankleshwar oil . .
Technical Glossary .
Coal dumps . =
Indo-Pak burder in R.l]l.l-
than

U.Ss. Q.
No.

sI

52

Rural Universities u:d
Rural Institutes

EWIOM in O:nm.l S.eo.

COLUMNS
265-303
265-57

2 7-68
260-71
272-76
276=30
280-82
283-86
286-88

288-95
295-97
298-jo1

391-03

303-35

303
304

304-05
305-06
306-07

307-08
308

308-09
309
309-10
310
311

JII=12z

1z

31313

WRITTEN ANSWERS
QUESTIONS—contd,
U.

N

53

54
55
56

57
58
59

60

61
62

63
64

65
66
67

68

69

72
73

74

75

77

78

&3

81

TO

5.Q. Subject
o,

Phosphate salts in Lacca-
dive Islands

Mineral survey in Bihar .
Distribution of coal .
Resignation of employees
on selection to other
posts . i : .
U.G.C. Building .
Digboi Oil Refinery
Russian system of Higher
Secondary Education .

Prcv:ntmn crf Beggary in
Delhi

Air md precautions
Appointment of  Stenmo-
graphers .
Sangeet Natak Mmdeml 5
Pay Comrmission for
Primary and Secondjry
school teachers .

Plant for coal gasification .
Iron ore fires . .

Gcolog!ml Sumy of R.l}ls-
O:LI explc:mnon in ]mci-

Tharu and Bhuksn (:om
munities of UP., .

Declaraton of assets md
possessions by Ministers
and  Government em-
ployees
Misappropriation af money
in .D?“.lhl Police
Elevm year snho-ol edua—

Pcpul.mon of S C.in Ma.ha.-
rashtra .

Post-gtaduntc course in
Journalism in Delhi
University .

Handicapped chﬂdrcn
Geological S urvcy in
Punjab . .

Petrol and oil explonnon
in Katihar sub-division

Inclusion of * Passi’ Com-
munity in the List of S.C.

Oil exploration in U.P. .
Cultural  delegation sent
abroad . = = .
Natural gas at Avadi

474

CoLuMNS

313
313-14
314

314-1%
115
316
316

316-17
317

317-18
318

318-19

319
319-20
320-22

322-23

323

324-25
325
325
3 5-26
326
326-27
327

327-28

328-2
329
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q.
No.

Subject

82 Public and School lermas
in Delhi . .

83 Teaching civics in  Delhi
Secondary schools . .

84 Books purchased by Minis-
try of Education .

85 National Sporr.s Institute,
Patiala . .

86 Educaton of girls . .

88 Schools for Government
employees . . .

89 Shortage of coal supply

91 Kalakote coal mines .
Scholarships for studies
abroad . B . .

CALLING ATTENTION TO
MATTER OF URGENT
PULIC IMPORTANCE

Shri Tridib Kumar Chaudhuri
called the attention of the
Minister of Finance to
the reported un:mploy—
ment among artisans and
goldsmiths as & result of
the implementation of
the Gold Control Order.

Minister of Finance
(Shn Morarji Desai) laid
on the Table a statement
in regard thereto.

PAPERS LAID ON THE
TABLE . . .

(1) A copy of the Colliery
Control (Antl’e]fl%.l:dem)
Order, 1 in
Noggan%? pl'flo G.S.R.
1672 dated the 8th De-
cember, 1)962, under ll.'l:—f
section (6, of section 3
the Essenti odities
Act, 1955

GMGIPND—LS II—2686(Ai) LSD—7-3-63—880,
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CorLumns

329

329-31

331-32
332

333
.
333-34

334

335

336-37

33

PAPERS LAeD ON THE
TABLE—comd.

COLUMNS

(2) A copy of the Mineral
Concession (First Amend-
ment) Rules, 1963 pub-
lished in Notification No.
G.S.R. 104 dated the
19th January, 1963, under
sub-section (1) of section
28 of the Mines and Mine-
rals (Regulation and De-
velopment) Act, 1957.

REPORTS OF ESTIMATES

COMMITTEE—PRESENTED  337-38

Fourteenth Report, Hundred
and Fifty-Eighth Report,
Hundred and Fifty-Ninth
Report, Hundred and Six-
tieth Report and Fifteenth
Report were presented.

PANEL OF CHAIRMEN 338

The Speaker announced that
he had nominated the
following Members on the
Panel of Chairmen :—

(1) Shrimati Renu Chakravaitty
(2) Shri Surendranath Dwivedy

(3) Shri M. Thirumala Rao
(4) Shri R.K. Khadilkar
(5) Dr. Sarojini Mahishi.

REPORT OF BUSINESS AD-
VISORY COMMITTEE
ADOPTED

338-40
Twelfth Report was adopted.

MOTION OF THANKS ON
PRESIDENT'S ADDRESS . 340471
Shri R.S. Pandey moved a
Motion of thanks on the
President’s  Address. Dr.
K.L. Rao seconded the mo-
tion. Nine  amendments
to the Motion of Thanks
were moved. The discussion
‘was not concluded.

AGENDA FOR THURSD.&Y
FEBRUARY 21,
PHALGUNA z, 1884 (SAKA)—

Further discussion on the Mo-
tion of Thanks on President’s
Address.



